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LOK SABHA

Friday, September 6, 1963/Bhadra 15,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MRg. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Coir Imdustry in Kerala

+
Shri Vasudevan Nair:
*530. { Shri Warior:
Shri M. N. Swamy:

Will the Minister of International
Trade be pleased to state:

(a) whether Government have any
scheme to develop and modernise the
manufacturing sector of the coir in-
dustry in Kerala during the Third
Plan period;

(b) if so, the main features of this
scheme; and

(c) the total amount allotted and
spent so far in this respect?

The Minister of International Trade
(S8hri Manubhkai Shah): (a) Yes, Sir,

(b) and (c). Government have
decided to mechanize one third of
coir-matting_sector. This sector is in
more urgent need of mechanisation
than any other sector of the industry.
The Coir Board proposes to set up a
modern mechanised factory for pro-
duction of coir matting at an estimat-
ed cost of Rs. 10 lakhs out of which
the foreign exchange component will
be Rs. 5 to 6 lakhs for import of
machinery. Preliminary steps for
installing a factory with five power-
looms in the first instance are
already under way. It is hoped to
complete the work within one ycar.

1100 (Ai) LSD.—1
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Shri Vasudevan Nair: The hon.
Minister is himself aware of the fact
that in this industry thousands of
workers are already out of jobs.
Therefore may I know whether Gov-
ernment is taking proper steps to see
that due to this modernisation more
workers will not be thrown out of
jobs?

Shri Manubhai Shah: The first part
of the question in which the hon.
Member has presumed something is
not entirely correct. The record pro-
duction and record export of coir
goods last year almost totalled Rs. 13
crores as against the mnormal Rs. 8
crores to Rs. 9 crores. Secondly,
while deciding upon modernisation
we have consulted all interests and,
as I had the privilege to say before
this House previously, not more than
1,500 people will be affected by this
modernisation scheme. We have
licensed more than ten textile mills
in those places which will absorb all
of them.

Shri Vasudevan Nair: Because the
hon. Minister has referred to the
textile mills and has said that they
will absorb the workers who will be
thrown out of jobs in the coir indus-
try, may I know by what time the
Government expect these workers to
be absorbed in these new textile
mills?

Shri Manubhai Shah: Practically
this will take one year. The textile
mills have been licensed last year.
Even one single mill can employ
6,000 to 7,000 people. Textiles mills
are very big things. Therefore, there
is no trouble at all. These 1,500
people are just a small number to
absorb.

Shri Vasudevan Nair: I want a
clarification from the hon. Minister.
There is already one mill the founda-



4745 Oral Answers

tion stone of which was laid by the
hon. Minister a few months back and
we were told that that mill would at
the most employ 500 workers; but

here the hon. Minister says that one -

mill can absorb 6,000 people,

Shri Manubhai Shah: Somebody
must have given wrong information.
When the mill will go into full pro-
duction with 25,000 spindles, it will
employ more than 3,000 or 4,000 per-
sons and with the weaving section
more than 6,000 persons. You can
rest assured that all the 1,500 people
will be absorbed.

oft fraf sy 5@ WEETRIEA
foeew ¥ fog g7 9% garw fRaiw
T /T a0 & qTHe § AT AT
e @ e ?

= wAE WE AR G A
A% & gare fear & 1 o aF A)-
SRS faeew 7 FW ¥ gH TwE
e ¥ f8 ® & dfe o= gw AR-
TEARI S REAR W a@ &
g TR g fF oAReTEw wF
SqTeT g | ST Sarer q47 & )

Shrimati Savitri Nigam: May I
know as to how far we are going to
give protection to the people who are
already engaged in this trade, whe-
ther those people are going to be
employed in this mill or whether
they will be given some other type of
protection?

Sari Manubhai Shah: I have al-
ready mentioned that alternative em-
ployment wil] be given.

Shri S, C. Samanta: May I know
whether this modernisation system
will be extended to Madras and
Andhra Pradesh also? If so, what is
the reaction of the Coir Board in the
matter?

Shri Manubhai Shah: 90 per cent
of this industry is in the State of
Kerala and we are taking up only
a small sector, that is, coir matting
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and not coir yarn or coir spinning.
Once we do something there and
once we learn by experience, cer-
tainly we can extend it.

=1 TR TR AW ;T FEAR-
feg g % g9 a1 aw da ¥
grft ? afe g da ¥ g ar
=T & S srfast 1 qwgdr faenir qan
g AR gl § sgvar faen,
afg g, at feae samer faenly 7

ot e g : g WO
&9 ¥ g, I @3 I W @Y
¢

R WERE : wegd ;oA

W TF FT A1 AR H AT WO |

=t et W T ;@ OF AR
@d fadt # owagd ¥ wF g
=feg

it aymd W ¢ AT T AT
faer & g 1 wagdr wmar faet
& wagd # a9y ¥ ey wfus
g, g femm oot § 3 w9 o
gFaT & afe ag @1 wifeg aw § 5
IT FY AN AAAFT ATF ZRA

it e fag ¥ oag AW
TR F e & § 5 oTw dwd ¥
G AwAw ufadz @gar ST W@ o8,
afg g, @1 3§ &1 VF4 F fou a@r
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Zinc Smelter at Alwaye

Shri ‘P. Kunhan:

L
531 Shri Imbichibava:

Will the Minister of Industry be
pleased to state:

(a) whether any licence has been
given to a Calcutta firm to set up a

zinc smelter at Alwaye in Kerala
with Canadian help;
(b) if so, the name of the firm

which has been given the licence;

(c) the production capacity ard
employment potential; and

(d) the nature and extent of Cana-
dian assistance offered in this con-
nection?

The Minister of Industry (Shri
Kanungo): (a) to (d). A licence has
been granted to M/s. Cominco Binani
Zinc Ltd., to set up a zinc smelter at
Alwaye (Kerala) with a capacity of
12,000 metric tons of zinc per annum
to be expanded subsequently to 20,000
metric tons per annum and propor-
tionate quantities of bye-products viz.
sulphuric acid and cadmium.

The project is likely to give em-
ployment to about 300 persons.

_The Export Credits Insurance Cor-
poration of Canada will make avail-
able to the Indian company a loan of
Rs. 70 lakhs for import of plant and
machinery. The Consolidated Mining
and Smelting Company of Canada
will provide know-how, technical
assistance, engineering services,
designing and the training of person-
nel of the Indian company at a cost
of about Rs. 395 lakhs. They will
alsc participate in the capital nf the
Indian company to the extent of
Rs. 84 lakhs.

Shri P. Kunhan: May I know when
the factory is expected to go into pro-
duction and what is the foreign ex-
change involved?

Shri Kanungo: The total cost of
plant and equipment will be Rs. 104
lakhs out of which the foreign ex-
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change component will be Rs. 39.5
lakhs. The plant is likely to go into
production in a couple of years.

= wE W T - oAg Rl
faeer o & faer g gRiY ik &
@0 W & fawe o @ gem ?

st FEAR g agh, faar
gET & 1 3F g TR FET gET
g
Shrimati Savitri Nigam: When the
plant is in ful]l production, may I know
what would be the percentage of our
demand which will be covered by this
factory?

Shri Kanungo: Very small.
Titanium Factory at Trivandrum

+
(" Shri Vasudevan, Nair:
*532.{ Shri A. K. Gopalan:
| Shri Warior:

Will the Minister of Imdustry be
pleased to state:

(a) whether it is a fact that the
Titanium factory in Trivandrum
owned by the Kerala Government is
being handed over to the Tatas;

(b) whether it is also a fact that
the Centre has approved this step; and

(c) if so, the reasons therefor?

The Minister of Industry (Shri
Kanungo): (a) The Government of
Kerala do not own the Travancore
Titanium Products Ltd., Trivandrum;
they have only majority shareholding
in the concern. The State Government
have not decided to hand over the
concern to Tatas.

(b) and (¢). Do not arise.

Shri Vasudevan Nair: May I know
whether the Government of Kerala or
the management of this particular firm
‘has approacheq the Central Govern-
ment for help in expanding this firm?

Shri Kamungo: The licence for ex-
pansion has been granted since quite
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a long time. Unfortunately, the
company is not in a position to acquire
the necessary know-how and techni-
cal knowledge.

Shri Vasudevan Nair: May I know
whether recently the Minister of In-
dustry in that State has approached
the Central Government to help them
to secure this know-how and foreign
collaboration and all that?

Shri Kanungo: Yes. They have
been constantly asking us for that.
But the company has bungled in ear-

lier stages and it is very difficult to
do that.

Manufacture of Watches

*533. Shri Subodh Hansda: Will the
Minister of Industry be pleased to
state:

(a) whether any licence was issued
to any Indian firm recently for manu-
facture of watches in collaboration
with a Japa..ese firm;

(b) if so, the name of the firm;

(c) the main terms of collaboration
with the firm; and

(d) where this factory will be
located?

The Minister of Industry (Shri
Kanungo): (a) No scheme for the
manufacture of watches in 2ollabora-
tion with a Japanese firm has recently
been approved by the Govt.

(b) to (d). Do not arise.

Shri Vishram Prasad: May I know
what is the amount of money which
has been spent for importing watches
from foreign countries?

Shri Kanungo: At present, it is a
very small fraction because we can-
not just afford it. Normally, the im-
port used to be the order of Rs. 29
lakhs. Now we are importing only
watches worth Rs, 1,80,000.

Mr. Speaker: Next Question.
Shri Raghunath Singh rose—
Mr, Speaker: He did not stand up.
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Shri Raghunath Singh: I wanted to
stand up, I thought Mr. Hansda might
put a question.

Manufacture of Watches in H.M.T.

(" Shrimati Savitri Nigam:
*535. { Shri M. L. Dwivedi:
Shri P, K. Deo:

Will the Minister of Steel and Heavy
Industries be pleased to refer to the
reply given to Unstarred Question No.
2364 on the 26th April, 1963 and state
whether Government have made any
production plan or progressive target
for the manufacture of watches by the
H.M.T, Factory keeping in view the
great demand which has been created
by its good quality in the markets?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. O. Sethi): Yes, Sir. The produc-
tion programme envisaged in the
technical collaboration agreement
with M/s. Citizen Watch Co., Tokyo, i8
as follows:—

No. of Indigen-

Year watches ous content
1963-64 55,500 54%
1964-65 1,95,000 60%
1965-66 2,40,000 72%
1966-67 2,40,000 84%
1967-68 2,40,000 84%
1968-69 3,60,000 84%

onwards.

Shrimati Savitri Nigam: May I
know whether the price factor has
been kept in mind, and whether the
prices of the watches will be reduced?

The Minister of Steel and Heavy In-
dustries (Shri C, Subramaniam): I
do not think that the prices should
be reduced, because even the price at
which it is being sold now is quite
cheap.

Shrimati Savitrl Nigam: May I
know the percentage of share of the
foreign firm in the profit earned by
this collaboration?
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Shri C. Subramaniam: We pay
them a lump sum for the technical
know-how, and they do not share the
profits.

Shri Raghunath Singh: May I know
the requirement of India as far as the
watches are concerned, and when we
shall reach our target to meet all the
requirements?

Shri C. Subramaniam: I do not have
an estimate of the requirements,

Mr. Speaker: It is impossible to do
it also.

Shri Fatehsinhrao Gackwad: Am I
to understand that we shall never
manufacture one hundred per cent
Indian watches?

Shri C. Subramaniam: There are
certain components which may not be
worthwhile manufacturing here.
Therefore, certain components will
continue to be imported; perhaps, we
shall reach a stage a little later when
we would be able to manufacture all
the components.

=Y g™ ;. T 98 I d@r g
&1 ufsal # " ST & @ OR,
afay #771 a3FR ¥ O TW gEW

w1 fa fear & 7w g afedy
F1 i fagw & W @Y & afe g,
ar fomr fe qmi & 7

st %o Fo ¥R : IH T F
TR F Ay Hel wERw T IO
¢ 5 qw TEw A1 w1 T AR,
wifs g @ T wfent st Frw
o< At o1 <& § 1 %7 afeqt A Awr
;N T FA F U IORT |/ @
Fifaw & o7 @ 1 fadwl ¥ @ wfemt
N FE 7§ WAE ¥ g€ THETQ
€
Shri S. M. Bamerjee: May I know
whether the hon, Minister is aware
that these watches for ladies as well as

gents are not available in the market
at all, and whenever people go and

ask for these watches in the market,
other importedq watches are being
shown by the shop-keepers? May I
know when these watches will be
made available in the market? They
are not available in the market at all
today.

Shri C. Subramaniam: The Minis-
ker of Industry has just now stated
that it is only a very small number
of watches which are being imported
just now. As the figures show, the
production in 1963-64 is only 55,000.
Therefore, the availability is limited.

Shri Kapur Simgh: May I know
whether Government are aware that
the market price of this heavily
foreign-componented watch compares
very unfavourably with the price of
its prototype in the parent market,
and if so, the reasons therefor?

Shri C. Subramamiam: I can com-
pare the prices only with those of
watches of the same quality which are
sold in India. ‘When compared to
them, the price is very cheap.

=t saw fag : F@ Gd wERg
g A T TAOT T 5 3T afgEd
7T FAT @ AR e g wy
mREr gt

Shri C. Subramaniam: I think two
years’ guarantee is given,

Shri Kapur Singh: The hon. Minis-
ter has not answered my question
directly, if I may say so. According
to my information, this watch sells
at Rs, 15 in Japan . .

Mr. Speaker: The hon. Minister has
said that he can only compare the
prices with those of similar watches
that are being sold in India.

Shri Kapur Singh: It is a heavily
foreign-componented  watch, and
everything is brought from Japan, and
it ig just assembled here. And yet,
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what is being sold at Rs. 15|- there
is being sold here for Rs. 100,

Shri Kashi Ram Gupta: May I
know whether the number of varieties
will be increased when %ull produc-
tion is attained and whether the prices
will also come down then?

Shri C. Subramaniam: The varie-
ties that we are making now are quite
popular. And once people get tired of
the present pattern, we may change
the pattern later.

Shri Kashi Ram Gupta: What about
the prices after full production is
reached?

Mr. Speaker: Now, Shri P. L.

Barupal.
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Export of Mangamese

Shri Morarka:
| Shri Subodh Hamsda:

Will the Minister of Imtermational
Trade be pleased to state:

(a) whether it is a fact that the ex-
port of manganese ore has consider-
ably declined during the last few
years;

+
Shri Ravindra Varma:
*536.

(b) if so, the reasong therefor; and

(c) whether Government have
taken any steps to arrest this #rend
and to promote the export of this
commodity?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c¢).
There has been steep fall in the inter-
national price level and many of our
traditional buyers have developed
captive sources of manganese supply.
We are following a vigorous policy to
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push up export of mangancse ore
through barter deals under which it
is proposed to export approximately
ten lakhs tons of manganese ore in the
current year, i.e, 1963-64. The exports
of manganese ore in 1960-61, 1961-62,
1962-63 and 1963-64 are as under:-—

Tons (lakhs)

1960-61 11°67
1961-62 965
1962-63 . 7-51
1963-64 . 10 00

A statement is laid on the Table of
the House giving the steps taken by
Government to maintain the exports
of managanese ore. [Placed in the Lib-
rary. See No. LT-1666/63].

Shri Raviadra Varma: In the ex-
tremely informative statement laid on
the Table, there is reference to a
Committee headed by Shri Butt which
will inquire into the various aspects
affecting the export of manganese ore
and make recommendations. Will the
Committee also explore the possibility
of encouraging the export of ferro
manganese in view of the large accu-
mulation of stocks of this mineral in
the country and in view of the diffi-
culties experienced in increasing the
export of manganese?

Shri Manubhai Shah: There is a
separate question tabled on that and
when I come to that, I will explain.
This Committee will also visit 14 coun-
tries which are our main competitors
and see what they do to secure long-
term contracts; it will also see the
mining process there and how they
have brought the prices down.

Shri Ravindra Varma: In the state-
ment there is a reference to the
decline in export price. Will the hon.
Minister be in a position to give more
information about it and how our
prices compare with the prices of the
major competitiors? He also made a
reference to ‘captive sources’ .

Mr. Speaker: Not so long.

Shri Ravindra Varma: . .that is,
to buyers obtaining their requirements
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from ‘captive sources’. Will iie in his
answer explain it more fuily?

Shri Manubhai Shah: We are pric-
ed out by $4.50 per ton in the case of
the superior varieties and about $6.00
per ton in the case of the lower
varieties. The main reason is that our
mines are mostly in the hinterland,
whereag the mines in other countries,
wherever they are, are near the ports.
That is why, the transport cost is one
of the factors. There is also the fact
of inferior type of mining apparatus
and equipment that we have got. So
modernisation is immediately called
for.

Regarding the second part, ‘capfive
mines’ means that a steel mill, say, in
the U.S., buys a mine in Congo or
Gabon or Algeria or in other coun-
tries so that the profit and loss of the
owner is the same and it is transfer-
able. So they can get it cheaper.

Dr. Colaco: What is the present
position of export of manganese ore
from Goa?

Shri Manubhai Shah: Goa? We are
giving first preference to that.

Dr. Gaitonde: The Minister stated
that all the mines are in the hinter-
land. What about other mines which
are not in the hinterland, for exam-
ple, in Goa, where the business is at a
standstill. What steps has the Gov-
ernment taken in that respect?

Shri Manubhai Shah: Really speak-
ing, in Goa the main thing is iron ore.
The manganese ore there is of a rather
inferior quality, considering specifica-
tions. Really most of the best ore
mines are in Mysore and Madhya Pra-
desh, Sandur and other mines which
are all in the hinterland,

Shri D. J. Naik: How many mines
have closed down partially or fully
on account of decline in export?

Shri Manubhai Shah: In India, the
'mines never work on a non-stop 365
day basis. They operate according
to the demand and therefors, no

statistics are available of working of
a continuous nature.

Shri R. S. Pandey: Which are the
countries which are coming in com-
petition in respect of expori of mang-
anese ore?

Shri Manubhai Shah: If the hon.
Member will look into the statement,
I have given a list of 11 countries.

Shri Basappa: Are any difficulties
being experienced by mine-owners,
importers and others for importing
machinery for modernising mining
equipment?

Shri Manubhai Shah: That is cor-
rect. Recently we have permitted
10 per cent of the export earnings to
be used for importing moderp machi-
nery.

Shri Subodh Hansda: As the Gov-
arrment intends to bring down the
cost of production and has decided to
allow éxporters to import machinery
upto 10 per cent of their export earn-
ings, what percentage of cost wil] be
brought down by this method?

Shri Manubhai Shah: We have seen
by experience that modernisation
will bring down the cost.

Shri Tyagi: Are Government ex-
porting manganese ore at below cost
price and making good the loss to
the mine owners by issuing them
licences for import of commodities
which they can sell in the open
market at a high price?

Shri Manubhaji Shah: This point
wag raised by the hon. Member when
the STC feport was discussed, and I
had occasion to explain it. We allow
the barter of steel, which has a little
packet of concessions given by the
trade, and that goes to compensate
them partly; and for the other part,
we have to allow them a certain
amount of loading, five to ten per
cent premium, for internal sale of
those items.

Shri Vasudevan Nair: Does the
Government agree with certain sug-
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gestions made in certain quarters in
our country that the decline in
manganese ore export ig mainly due
to the faulty handling of the trade
by STC?

Shri Manubhaj Shah: That has been
the type of opinion many times ex-
pressed in uninformed quarters.
Actually, but for the STC, the mang-
anese ore trade would have been
nowhere today, As it is, it is pick-
ing up and is around one million
tons.

Shri Kapur Singh: 1 would like to
know what steps, it any, Govern-
ment are taking to stop up internal
consumption lof this valuable raw
commodity to encourage development
of our home industries?

Shri Manubhai Shah: Al; the steel
plants use it, but new techniques are
developing which will reduce use of
manganese, and the demand may
come down.

Shri Kashi Ram Gupia: What is
the percentage of ore sold through
the barter system, and the percen-
tage sold otherwise?

Shri Manubhai Shah: As the House
is aware, we have deconirolleq the
entire export{ of manganese ore, but
since we are priced out in the world
market, all the manganese cre is sold
only on barter.

Irom Ore In Goa

+
o537 _f Shri Bhagwat Jha Azad:
"7 Shri A. V. Raghavan:

Will the Minister of International
Trade be pleased to state the sieps
taken to utilise the vast quantities of
iron ore accumulated with private
traders in Goa?

The Minister of International Trade
(Shri Manubhai Shah): Export of
fron ore from Goa has been in the
hands of private exporters. The
Goa administration has been keeping
a continuous watch and is assisting
the trade in developing and main-
taining the export trade. No unusual
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stocks of iron ore have been accu-
mulated, although there has been
some recession in the iron ore export
trade due to severe competition re-
sulting from development of iron ore
mining in other countries,

Shri Bhagwat Jha Azad: May 1
know whether any representation or
complaint has been made that the
export price allowed has becen lower
than the cost of production and there-
fore difficulty has arisen to the trad-
ers there?

Shri Manubhai Shah: What the
hon. Member observes is partly cor-
rect, but that is so because our costs
are mounting and the world prices
are coming down. Therefore, that
naturally arises. But, fortunately, in
iron ore, we are still on parity.

Shri Bhagwat Jha Azad: Is it a fact
that there hag been representation
from the traders of Goa that in the
recent past there has been accumla-
tion there, which has resulted in a
great loss to them as they are not
able to export it?

Shri Manubhkai Shah: There was a
representation from about 150 small
wine ownerg of Goa that as they
were not able to export the STC
should be allowed to do so. We did
ask the STC to go to their help,—
this is again only for the informa-
tion of the hon. Members as to how
their services have been useful -to
the small mine owners of Goa—and
we are now assisting them.

Dr. Gaitonde: May I know whether
the price is fixed by STC and that
STC neither allows them to sell
below the price nor itself buys it?

Shri Manubhai Shah: This is a
matter which has been debated upon
several times, We iry to give the
mine owners a fair price; in spite of
the fall in the world market, we are
trying to maintain it. I should again
caution the iron ore industry that
they will have to improve their effi-
ciency and reduce the cost.
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Shri Shivaji Rao S. Deshmukh:
What is the minimum percentage of

iron in the iron ore earmarked for ex-
ploitation and exports?

Shri Manubhai Shah: It all depends
on the buyer and the seller. It goes
up from 45 to 65 per cent.

Shri Shivaji Rao S.
What is the minimum?

Shri Manubhai Shah: It depends on
the buyer and the seller.

Deshmukh:

Dr. P. S. Deshmukh: Is it a fact
that there was a long-term agree-

ment between some iron mine owne
ers in Goa and the Japanese people
and has it been dislocated in any way
by the interference of the STC-

Shri Manubhai Shah: No, Sir; we
have refused to interfere. The small
mine owners who had no contracts
find it difficult and they al] represent-
ed to the STC to come to Goa and
therefore tlsey are being assisted.

Barter Dea] with America

+
( Shri Onkar Lal Berwa:
Shri Sidheshwar Prasad:
Shri Indrajit Gupta:
539 Shri D. D. Mantri:
" Shri Bhagwat Jha Asad:
Shri Morarka:
Shri Ravindra Varma:
Shri P. C. Borooah:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether it is a fact that a
barter agreement has been concluded
between India and America for the
export of manganese and import of
cotton;

(b) if so, the quantity of manganese
to be exported to America from India;
and

(c) the quantity of cotton that
India wi]] receive from America in
exchange thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
The CCC Barter Agreement between
the Government of India anq the
Government of U.S.A, for exchange
of Indian materials and Ferro Alloys
for U.S. Agricultural Commodities
was signed on 27th June, 1963.

Under this Agreement, India is to
export the following commodities
within a period of 18 months,

(1) Ferro Manganese, 1,28,000 tons
(2) Manganese ore, 3,00,000 tons
(3) Beryl Ore, 6,000 tons

(4) Mica, Rs. 1 crores worth,
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The total value of the above will
be about Rs. 21 crores in exchange
India will import equivalent value
about 3 lac bales of Cotton and 10
per cent other Agricultural Commo-
dities to be negotiated.
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Shri Bhagwat Jha Azad: How
the price that we are going to get
under this arrangement for our
manganese ore iS in comparison with
the prices of those countries where
we are at present exporting our
manganese ore?

Shri Manubhai Shah: I would not
like to disclose the prices are favour-
able.

Shri Igbal Singh: May I know
whether Government will see to it
that this cotton is imported in such
a season in the local market that it
wid]] not harm the local farmers?

Shri Manubhaj Shah: We have ac-
cepted the advice of the hon. Member.

does
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Shri Ravindra Varma: What is the
price at which ferro-manganese will
be exported and how does this price
compare with the price at which
ferro-manganese is supplied to our
Steel plants?

Shri Manubhai Shah: They are
favourable. As I said earlier, I will
not like to disclose the prices.

Production of Textiley
+
(Shri S. M. Banerjee:
543, Shri Daji:
Shr; Shree Narayan Das:
[ Shri Hari Vishnu Kamath:

Will the Minister of Internmational
Trade be pleased to state:

(a) the average monthly produc-
tion of textiles in the first seven
months of 1963;

(b) how does it compare with the
average monthly production in 1962;
and

(c) the reasons for the shortfall
and the remedial steps being taken?

The Minister of International Trade
(Shri Manubhai Shah): (a) Average
monthly production of cloth and yarn
in the first seven months of 1962 and
1963 was as under:

First seven First seven nerease or
months of 1962 months of 1963 dccresie in
Jan.-July 1962. Jan.-July, 1963 percentage

1. Mill-made cloth,

2. Handloom and powerloom cloth

3. Yam

2272 million 2188 million —3-629%,
metres metres

1196 million 1280 million —792%,
metres metres

430 M kgs. 412 M. kgs. +0°5%
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(b) and (c). The slight decrease in
the production of millsmade cloth in
the first 7 months of 1963 has been
off-set by the over-all increase in the
production of cloth in the decentra-
lised sector which has shown substan-
‘tial increase in 1963 over the produc-
tion in 1962. The production trends
in the latter ha]f of the year 1963, as
could be seen from production of
July and August 1963 of al] the three
items (i) mill-made cloth, (ii) hand-
loom and powerloom cloth and (iii)
yarn, are showing increase over the
production of these ilems in the latter
half of 1962.

In the first half of 1963, as the
House is aware, particularly in the
first four months January—April,
1963, duc to hostilities and aggression
on our northern and eastern fron-
tiers, there was a large accumulation
of cloth in the cotton mills, in hand-
loom and powerloom sectors, as the
offtake of the mill-made cloth, hand-
loom cloth and powerioom cloth has
considerably gone down particularly
in the eastern States of India. This
automatically made the manufacturers
to go slow with production 2s the
demand was slack in these 4 months.

During the last 3 months, how-
ever, the normal conditions of trad-
ing have been more or less restored
and the off-take is very much faster
and the stocks in the cotton mills
have become leanest in the last seve-
ral years and similarly the accumu-
lation of handloom and powerloom
cloth has also gone down. All these
factors are helping faster production
now in all the three sectors.

The production of cloth in the
mills ang the decentralised sector is
adequate to meet the demands both
for internal consumption and exports.

Shri S. M. Banerjee: It appears
from the statement that the produc-
tion has goes down. I want to know
whether, taking advantage of this
decline in production, the millowners
have requested the Governmeri to
sive them further concessions, such

as concessions in the form of permis-
sion to raise the prices, etc., and, if
so, what is the reaction of the Gov-
ernment. I want to know whether
they will be allowed to raise the
prices.

Shri Manubhai Shah: The two ques-
tions are not correlated, if I may
say so. The two Questiong are totally
unrelated. The slight fall in produc-
tion was due to heavy accumulations
in all the mills in the first four
months due to Chinese hostility, and
the reason they have advanced for
price increase, to some extent, is
based on cost factors, the price of
cotton which has been raised by
Rs. 125 per candy from the current
season. some rise in wages and some
rise in the freight charges. The
matter is being looked into.

Shri S. M. Banerjee: I would like
to know whether steps are being
taken to see that those miills which
have closed down also work and
whether loans loss have been given
to them for rehabilitation and
modernisation.

Shri Manubhai Shah: The question
does not arise out of this, but I may
say that during the current year, only
a very smal] number of mills closed
down, namely, six, whereas at one
time in the last five years the clossure
was in as many as 35 mills. They
areg now practically working, and
even for those six mills the rehabili-
tation programme is g0ing on and
some of them will be run by the
State Governments,
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Shrimati Renu Chakravartty: May

I know whether, in view of the in-
crease in the price of all commodities
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the Government is at all considering
the request for a rise in the price of
cloth?

Shrij Manubhai Shah: I did not say
that. They have represented. I
cannot prevent people from repre-
senting to Government. Al] that we
are doing is, we are examining things.

Shri R. S. Pandey: May I know
whether it is true that the production
of cloth has gone down due to the
stoppage of 8,000 power looms in
Maharashtra due to the excise duty
dispute?

Shri Manubhai Shah: It js quite a
different matter altogether,

Shrimati Sharda Mukerjee: May 1
know what the decision of the Gov-
ernment is, regarding the recommen-
dations made by the Tariff Conrmis-
sion that the prices of textiles pre-
vailing today should be gone into?

Shri Manubhai Shah: These are
very complicateq questions. We are
looking into the Tariff Commission’s
report. But this is the biggest in-
dustry with the largest variety of
commodities. It requires a judicial
and balanced consideration of all
factors before we can come to deci-
sion.
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Shri ¥gbal Singh: May I know
whether the hon. Minister js aware of
the complaint from the Punjab Gov-
ernment that traders in Punjab do
not get cloth at the market price
which was fixed by the mills and
they get the cloth at a much higher
price, and will he consider this
matter?

Shri Manubhai Shah: I can assure
the hon. Member and the House that
the complaints come very rarely in
regard to some popular varieties
when such complaints come, we im-
mediately look into the matter.

Shri Dinen Bhattacharya: May I
know whether the Government is
aware that every year, just before
Durga Puja and Diwali, the price cf
cloth goes up and this year there is
an apprehension that the prices may
go up, and may I know whether the
Government is taking this aspect into
consideration and may I also know
what "steps the Government have
taken to see that the poor people get
cloth at cheaper prices?

Shri Manubhai Shah: Government
is ftully watchful of the situation.

‘Shri Shivaji Rao S, Deshmukh:
May I know whether the shortfall in
mill production is attributable to this
factor that several mills indulge in
commercial practices such as switch-
ing over powerlooms in order to save
excise duty?

Shri Manubhaj Shah: To some ex-
tent yes, But this does not arige out
of this. I have given all the statis—
tics.

Shrimati Savitri Nigam: Keeping
in view the very great opportunity
for the expansion of the khadi sector,
may I know what new steps have
been taken to give it additional sup-
port?
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Shri Manubhai Shah: We are sanc-
tioning more loans and extra grants
to the Ambar Charkha programme
and also for our traditional charkha.
Over and above that we are also
increasing the export programme in
respect of khadi. As the hon. Mem-
ber knows we have contracted for
about Rs. 2 crores worth of khadi
now for exports.

Import of Automobile Compoments

+
r Shri Dinen Bhattacharya:
547 J Dr, Ranen Sen:
] Dr. Saradish Roy:
| Shri Sarkar Murma:

Will the Minister of Steei and
Heavy Industries be pleased to state:

(a) whether it is a fact that auto-
mobile factories are facing difficul-
ies to get licences for the import uf
components which are essential for
the production of cars and trucks;
and

(b) if s, tne steps being taken to
remove the difficulties?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) and (b). The
aufomobile manufacturers are allow-
ed to import only those components
which are essential for the manufac-
ture of vehicles in accordance with
their phased manufacturing pro-
grammes, This is, however, subject
to the availability of foreign exchange
resources. Due to the prevailing
foreign exchange shortage the auto-
mobile industry like other industries
has not Dbeen getting adequate
foreign exchange, for sometime past.

In order that their dependence on
imported components is reduced,
steps have been taken to increase the
indigenous content of vehicles. For
this purpose foreign exchange has
been and is being released both to
the principal manufacturers as well
as to the ancillary industries.

Shri Dinen Bhattacharya: May I
know whether in last April—in April,
1963—a representation was made by
a motor factory in the eastern region,
the Hindustan Motors Limited, for
importing CD materials  from
England and that was not entertained
by the Government?

The Minister of Steel andq Heavy
Industries (Shri C. Subramaniam):
Yes, Sir, representations are being
made periodically for the allocaticit
of more foreign exchange, To the
extent of availability we are allocat-
ing foreign exchange to Hindustan
Motors also.

Shri Dinen Bhattacharya: May I
know whether the Government can
tell us to what extent the production
of cars and trucks has come down
due to the non-availability of com-
ponents?

Shri C. Subramaniam: Production
of lorries and trucks has not come
down; it is only in respect of cars
there has been a fall. In 1963 up to
June, they have produced 4541
Hindustan Ambassador cars, 1700 Fiat
and 1629 Standard,

Shri S. M. Banerjee: I would like
to know whether any steps are being
taken by the Government to see that
these automobile industries in the
private sector try to manufacture the
entire motor car and import less, and
may I also know to what extent they
are importing at present?

Mr, Speaker: This has been answer-
ed so many times here.

Shri S. M, Banerjee: The percent-
age changes. In the previous year
it was 60 per cent. I want to know
whether it hag been reduced.

Mr, Speaker: It could not have
been reduced within seven days.

Shri 8. M. Banerjee; Not seven
days, Sir.

Mr. Speaker: It was answered here,
Shri Banerjee.

Shri Vishram Prasad: May I know
how much money is now being spent
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in importing these components ircm
foreign countries and how long it will
take for the country to be able to
produce all the components inside the
country?

Mr, Speaker: That answer has al<o
been given here several times,

Shri C. Subramaniam: In Aprii to
September 1968, we have allocated,
for both commercial vehicles ard cars
and jeeps, about Rs, 153 crores for
import of various raw materiais and
componcernits.  As hon. Membears zare
aware, we are taking steps to see
that we reach 90 per cent indigenous
components by the end of this year.

Mr, Speaker; Is there any target
for reaching hundred per cent? That
is being asked again and again.

Shri C. Subramaniam: Hundred per
cent will be physically impossible.

Shri Vistram Prasad: Fow icng
will it take to prcduce thot?

Mr. Speaker: Order, order. Shri
Kashi Ram Gupta—

Shri Kashi Ram Gupta: May I know
how much has been the reduction in
the import of components as conpur-
ed to last year?

Shri C. Subramaniam: I do not have
the comparative figures, I can give
only what has been reached ncw.

Dr. L. M. Singhvi: What is the value
of 1mports licensed for different auto-
mobile manufacturers in the country?
May I know whether the diminution
is  proportionately distributed cver
them?

Shri C. S. Subramaniam: No, Sir.
The indigenous content is not uniform
in respect of the various producers.
As I already stated, all of them are
expected to reach 90 per cent, indi-
genous components by the end uf the
year. That is the target fixed.

Shri D. C. Sharma: The hon. Minis-
ter has stated that we are going to
have 90 per cent. self-sufficiency very
soon and only 10 per cent would be
left for imports. May I know the total
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value of the 90 per cent? It nay hap-
pen that these 90 per cent. consist of
small parts?

Shri C. Subramaniam: 90 per cent.
means 90 per cent.

Mr. Speaker: Is it the number of
components or value?

Shri C, Subramaniam: [t is in value.

Shri P. R. Patel: As there is great
demand for Fiat cars, what steps are
taken to increase the production of
these cars? May I know whether non-
compliance with the stipulation about
the percentage of indigenous com-
ponents is standing in the way of
further production.

Shri C, Subramaniam: As I have
already stated, certain components
have to be imported, and those com-
ponents can be imported only to the
extent to which foreign exchange is
available. Because there is scarcity of
foreign exchange and cars do not
enjoy a higher priority than trucks,
naturtlly a cut is imposed on the pro-
duction of cars.

Shri Brij Raj Singh Kotah: What
are the various parts that are im-
ported? Are they items like carburet-
ters and gaskets or what?

Shri C. Subramaniam: ] think gas-
kets are being produced here. But I
have not got with me the list of items
which are now being imported.

Shri Vasudevan Nair: May I know

“whether there is any machinery to

check up that all the components
which are imported are actually used
for the manufacture and they are not
sold in the market?

Shri C. Subramaniam: They can be
used only for manufacture of cars. I
do not think there is likely to be any
abuse in this.

Shri R S. Pandey: Having regard to
the heavy demand for trucks for de-
fence purposes, may 1 know whether
higher priority is given to the com-
ponents of trucks in the matter of im-
ports?
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Mr. Speaker: That he has already
stated.

Shri Buta Singh: In view «f the
fact that there is scarcity of motor
cars in the country, may I know the
special facilities that are being pro-
vided to the manufacturers of these
vehicles?

Shri C. Subramaniam: It is difficult
to answer this question during ques-
tion time. We give them all assistance
to import the components.

Poznan International Trade Fair

+
( Shri Vasudevan Nair:

*549. { Shri Warior:
Shri Subodh Hanmsda:

Will the Minister of International
Trade be pleased to state:

(a) whether India had participated
in the Poznan International Trade Fair
held in June, 1963; and

(b) if so, the results of the partici-
pation?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The various state enterprises
which control the import and export
trade of Poland showed interest in the
Import of India‘s Engineering goods
and for the first time token orders for
the import of Milling Machines, Slot-
ting  Machines, Shaping Machines,
Duplicating Machines etc. were booked
by Indian representatives of the firms
concerned, who were present at
Poznan for the purpose. The total
export contracts finalised during the
Fair amounted to Rs, 41 lakhs which
includes export of tea and black pep-
per of the value of about Rs. 40 lakhs.
Further, export business from India
to Poland to the tune of Rs. 20 lakhs
is under negotiation.

Shri Vasudevan Nair: May I know
whether our representatives made use
of this opportunity to contact people
from countries other than Poland and
whether they could enter into some
contracts with some firmg in those
countries?

Shri Manubhai Shah: The contacts
were there. But, under the inter-
national trade protocol, no legal con-
tracts are allowed or valid in a
foreign land. Nevertheless, they took
advantage of that opportunity to have
more contacts. The 59 foreign coun-
tries which were represented at the
fair were contacted by our 90 ex-
porters and manufacturers. It will
certainly result in more trade with
those countries.

Mr. Speaker: Next question.

Shri Raghunath Singh: Sir, may 1
ask a question?

Mr. Speaker: I am sorry. I have
passed on to the next question.

Qualiay Control of Goods

[an)

-+
( Shri Subodh Hansda:
7\ Shri Balmiki:

Will the Minister of
pleased to state:

(a) whether it is a fact that it is
compulsory for the manufacturers to
obtain from the Indian Standards In-
stitulion a certificate for the quality of’
goods manufactured; and

*550.
Industry be

(b) if not, how the quality control
is maintained in all manufactured
goods by different manufacturers?

The Minister of Industry (Shri
Kanungo): (a) It is not compulsory
for the manufacturers to obtain from
the Indian Standards Institution a
certificate for the quality of goods
manufactured except for (i) alumin-
ium utensils intended for export and
(ii) plywood tea-chests required for
export of tea.

(b) The quality control on the
different manufactured goods is main-
tained under the provisions of certain
Central;State Acts, Orders and Quality
Control Schemes.

Shri Subodh Hansda: What are the
measures that have been taken by the
Government to stop the manufacture
of sub-standard goods as had hap-
pened in the case of drugs manu-
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facture in the country? What are the
steps taken by the Government to stop
such manufacture?

Shri Kanungo: The entire system of
Indian Standards is a voluntary one.
Those manufacturers who commit
themselves to the voluntary scheme
subject themselves to periodical in-
spection. Their processes and supply
of raw materialg are also subject to
inspection. Naturally, the tendency
for the customers has been to prefer
in many respects manufacturers who
adopt the Indian  Standards Institu-
-tion standards.

Shri Subodh Hansda: Has any
punishment been given to any of the
firmg for manufacturing sub-standard
goods or were any of them blacklist-
-ed for that?

Shri Kanungo: As I have said, the
-entire method is a voluntary system
and there is no question of any
penalty. If there has been cheating
in the matter of drugs or something
else which is governed by specific
‘laws, there have been prosecutions
-and convictions.
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Shri D. C. Sharma: The hon. Minis-
ter has said that quality control is
.observed so far as aluminium and
plywood industiries are concerned.
Has he received any complaint to the
effect that quality control has been
found to be defective in these indus-
tries?

Shri Kanungo: No, Sir. My answer
‘was just the contrary, namely, that it
is not voluntary control It is statu-
-tory control as far as aluminium uten-
sils intended for export and plywood
dea-chests required for export of tea
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are concerned. That is not voluntary;
the rest of the standards are volun-
tary.

Shri S. C. Samanta: What active
steps are going to be taken by Gov-
ernment to see that goods which are
to be exported are being inspected?

Shri Kanungo: Recently my hon.
colleague introduced a Bill in the
House which has been passed. That
provides for compulsory quality con-
trol.

Cost of Steel Production

+
r Shri Surendra Pa] Singh:
*551. { Shri P. C. Borooah:
|_ Shri Maheswar Naik:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government have a
scheme for bringing down the cost of
production of steel in the country;

(b) if so, the broad outlines of the
scheme; and

(c) the action taken in pursuance of
the scheme?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) to (c¢). Various steps
have been taken to bring down the
cost of production of steel in  the
public sector such as laying down of
physical standards in advance for con-
sumption of raw materials like coal,
iron ore, etc. Standards are also set
for yields that should be achieved.
Performance is analysed against these
standards with a view to assess the
extent of improvement. Special cost
reduction studies are carrieq out at the
plant level. Specific areas where cost
reduction is feasible are then outlined
and methods devised to achieve it.
Progress made in achieving cost re-
duction is reviewed quarterly in the
General Managers' meetings.

Shri Surendra Pal Singh: How do
the prices of Indian steel compare
with the prices in the international
market?
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The Minister of Stes} and Heavy
Industries  (Shri C. Subramaniam):
Our costs are higher than the inter-
national market prices.

Shri Surendra Pal Singh: Is it a fact
that some foreign experts have opined
that the cost of production of steel in
this country cannot be brought down
by merely increasing the production
but by cutting down the top heavy
managerial and other overhead ex-
penditure? Does the Government
agree with this view or not?

Shri C. Subramaniam: Generally our
labour is cheap but the contribution
which lubour makes for the cost of
production is comparatively small.
Therifice it is only by brining about
efficiency in the use of raw materials
that we would be able to bring down
the cost and we are at it now.

Shrimati Savitri Nigam: How far is
this correct that the cost of steei is
comparatively higher, in spite of the
fact that !labour is cheap, because the
higher officers ave paid very  high
salaries?

Shri C. Subramaniam: That is not
correct.

Shri Basappa: May I know how the
cost of production differs in different
steel plants in the public sector, how
the cost of production in the public
sector differs from the cost of pro-
duction in the private sector and also
how the cost of production of Bhadra-
vati Iron and Steel Works stand in
competition with the cost of produc-
tion in these gigantic steel plants?

Mr. Speakta: That will require a
long answer.

Shri C. Subramaniam: Bhadravati is
a small-sized plant and the process
there is also a costly one. Therefore,
the cost there is much higher. As far
as the p iblic sector projects are con-
cerned, we have made an assessment
of the cost of production in the month
of July, 1963. In Rourkela. open
hearth  steel, it works out to
Rs. 260.75: LD steel works out to

1108 (Ai) LSD—2.

Rs. 228.98; in Bhilai it is Rs. 210 and
in Durgapur it is Rs. 218.

Dr. L. M. Singhvi: May I know whe-
ther a study lLas been made of the
factors which iead to the difference
in the cost of production in the pri-
vate and public sectors and, if so, what
is being done to sec that the cost of
production in the public sector is as
low as it iz in the private sector?

Shri C. Subramaniam: Ag a matter of
fact, at present. my impression is that
the cost of production is almost the
same between the public sector and
the private sector projects. But our
capital investment is high. Therefore,
when we allow for depreciation and
for the returns on the capital invest-
ment. the higher figure is shown,

Shri Sinhasan Singh: May I know
whether the Government has got any
comparative figures about the costs
of production of steel factories in
Russia, Germany and Britain®

Shri C. Subramaniam: I am sorry I
cannot hear you properly.

Mr, Speaker: There is too much of
talking in the House.

Shri Sinhasan Singh: May I know
whether the Government has got com-
parative figures about the costs cf pro-
duction of these factories in  their
respective home  countries—Russia,
Germany and Britain?

Shri C. Subramaniam: We have got
the international selling prices, and
I do not think I have the costs of pro-
duction in these various factories,
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Shri Ranga: It is rather strange tize
hon. Minister said that the depreci-
ation costs are supposed o be exclud-
ed from the caiculation of the cost of
production. Is that correci?

Shri ¢. Subramaniam: Cosls  oi
what?

Shri Ranga: These Durgapur, Bhilai
and Rourkela steel plants. In cal-
culating the cost of production, do we
not include depreciation in that? We
have to make provision for depreci-
ation costs.

Shri C. Subramaniam: | have given
only the actual  coxt of production.
The other things arc separately pro-
vided for.

Shri Ranya. It could corlamiy in-
clude depreciation alsn.

Shri S. M. Banerjec: Thc gencral
theory is that the more the production,
the less the cost of production. Ag the
production of i(hese plants Lias increas-
ed may I know the reasons why the
cost of production has not come down?”

Shri C. Subramaniam: The cost of
production has considerably gone
down. For example, in 1961-62, in
Rourkela, the cost was Rs. 308  as
against Rs, 260 now; in LD process,
as against Rs. 308 it has come down to
Rs. 228; in Bhilai it is Rs. 210 as
against Rs. 222; in Durgapur, it has
come down from Rs. 237 to Rs. 218.
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[(a) to (e). Yes, Sir. The Civil En-
gineering werk for the 4th blast fur-
nace has been maugurated. The erec-
tion of the furnace ig expected to be
completed in the {irst quarter of 196*
The furnace iz estimated ‘¢ cost about
Rs. 52 million and will have a capa-
city of 1500 tons per day.

(d) About 250 workers are likely to
be employed for the opcration of the
furnace.]
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Shri A. P. Sharma: The Deputy
Minister hag stated that zhout 250
workers will be employed.  May I
knov whether the local woikers will
be given preference in the matter of
recruitment?

The Minister of Steel and Heavy In--

dustries (Shri C. Subramanian): Pro-
perly qualified workers have got to be
emploved. If locally qualified workers
are avaiiable, they will be employed.

Shri Dinen  Bhattacharya: The
Deputy Minister has stated that about
250 werkers will be employ~d. May
I know whether any German per-
sonnel, that ds, skilleq workers, will
be employed there after ‘he inaugur-
ation of this blast furnace?

Shri C. Subramaniam: Already, we
have some Germany technicians there.
I do not think that we shall be empleoy-
ing further German technicians Ior
running the blast furnace.

Shri Basappa: May I know  the
special items of steel that are going
to be manufactured in this 2xpanded
project?

Shri C. Subramaniam: Thesc are all
flat products, but one extra item that
we shall be producing there is electric
steel.

Registration of Exporters

#553. Shri Subodh Hansda: Will the
Minister of International frade be
pleased to state:

(a) whether the proposal te register
the names of exporters has made any
headway; and

(b) if not, the reasons thercfor?

Tie Minister of International Trade
(Shri Manubbai Shah): () and (D).
Yes, Sir.  All Export Promotion Coun-
cils. Commodity Boards, Export Pro-
ne N Uidieers in Caleutta,  Bombay,
Madras and Cochine and 1he Director
General of Commercial  Intelligence
and Statistics 1egisier the name of ex-
porters for various purposes.
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Shri D. C. Sharma: A complaint is
made that sometimes bogus firms are
registered as exporters. May I know
what effort Government are making
to see to it that only good and genuine
firms are registered as exporters?

Shri Manubhai Shah: The facts are
very comp.ztoly asked for, and every
three mor.ihs there is an inspection of
the firms, and their export perform-
ance. If the hon. Member would see
the new forms which we have intro-
duced, which call for the returns etc.
periodically, he will see that we have
taken adequate steps in this matter.
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WRITTEN ANSWERS TO
QUESTIONS

Trade with Belgium

#534. Shri P. C. Borooah: Will the
Minister of International Trade be
pieased to state:

(a) whether during his recent visit
to Brusseis, he had talks for securing
Belgium credit for India and for
improving trade relations between
India and Belgium; and

(b) if so, with what results?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir; I discussed trade problems
with the Belgian authorities. During
these  discussions the question of
Beigian credits was also discussed and
they assured that they will extend a
further credit of $10 million for the
current year. This the Belgian Gov-
ernment has already announced
through Aid India Consortium. I also
impressed upon the Belgian authori-
ties the need for expanding Indo-
Belgian Trade and for the early re-
moval of factors inhibiting our
exports. To this their reaction and
further action has been hopeful I
also had talks with several members
of the Belgian business’ community on
the possibility of their buying more

from India. These talks covered tea,
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mineral ores, tobacco, hides and skins,
engineering goods, ready made gar-
ments, diamonds and other items of
interest to us. The Belgian business-
men and bankers are showing great
interest. I had also a useful exchange
of views on improving the effective
utilisation of the credits being given
to us by the Belgian Government.

Consumption of Coal in Steel Plants

538, J Shri Himatsingka:
 Shri Bade:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether experts of the World
Bank have made any survey of the
possibility of reducing consumption
of coal in steel plants; and

(b) if so, what are their findings?

The Minister of Steel and Heavy
Indusrties (Shri C. Subramaniam):
(a) No. Sir.

(b) Does not arise.

Import of Machinery

=540, Shri Harish Chandra Mathur:
Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that large
number of applications from small
scale entrepreneurs with advances
paid are lying with National Small
Industries Corporation but no machi-
nery is being imported for want of
foreign exchange;

(b) the number of apnlications
pending and the period for wiich these
are pending and the amount of foreign
exchange needed; and

(c) the steps Government propose
to take in the matter?

The Minister of Industry (Shri
Kanungo): (a) and (b). Up-to-date,
in respect of 259 applications fer
import of machinery, earnest money
in advance has been received by the
N.S.IC. These cases have been pend-
ing for periods varying between 8 to
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16 months. These require foreign
exchange of Rs. 126 lakhs.

(c) An immediate allocation of
foreign exchange of Rs. 144 lakhs has
been made available to the Corpora-
tion to enable it to place orders for
machines covered by the applications
referred to above. It is expected that
further credits will become available
during the course of the next few
months from the AID of U.S, West
Germany, Japan, etc.

Pig Iron Plant in Goa

*541. Shri P. K. Deo: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether a pig iron plant is being
set up in Goa;

(b) if so, whether it will be in
public sector or private sector; and

(c) the total capacity of output, the
cost involved and the amount of
foreign exchange required?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c¢). Government have agreed
in principle to the setting up in Goa
of a pig iron plant of 100,000 tonnes
capacity in the private sector by
Messrs. Dempo and Company Limited,
Goa. The estimated cost of the pro-
ject is about Rs. 4 crores with a
foreign exchange component of Rs. 2.5
crores.

Sale of Jute by S.T.C.

*542. Shri Rameshwar Tantia: Will
the Minister of International Trade
be pleased to state:

(a) whether it is a fact that jute
worth Rs. one crore is lying unsold
with the State Trading Corperation at
Calcutta;

(b) if so, the reasons therefor; and

(c) the steps taken to cnsure the
quick clearance of this stock?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
As on the 28th August, 1963, the
State Trading Corporation had stocks
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of jute totalling 1,31,292 quintals
(3,51,761 maunds). The Indian Jute
Mills Association &re @ollotting this
quantity of jute to the different jute
mills and the actual lifting by the
mills will start soon.

Raw Film Plant

544, f Shri Dharmalingam:
* \ Shri Muthu Gounder:

Will the Minister »¢ Industry be
pleased to state:

(a) the progress made in the
establishment of raw film making
plant at Ootacamund in Madras; and

(b) whether the construction s
going according to schedule?

The Minister of Industry (Shri
Kanungo): (a) and (b). A statement
is laid on the Table of the House.
[Placed in the Library, see
No. LT-1667/63].

Export of Jute Goods to Britain

*545. Shri Indrajit Gupta: Will the
Minister of International Trade be
pleased to state:

(a) whether the hitherto prevalent
system for import of Indian jute goods
into Britain has recently been modi-
fied by the UK. Government;

(b) if so, the nature of the modi-
fications;

(c) whether this will enable larger
exports of India jute goods to Britain:
and

(d) the extra foreign exchange
that can be earned on this account?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (d).
A statement is laid on the Table of
the House . [Placed in the library,
see No. LT-1668/63.]

Chit Fund Companies
*546. Shri Shiv Charan Gupta:

Will the Minister of Industry be
pleased to state:



478s Written Answers SEPTEMBER 6

(a) the number of Chit Fund Com-
panies registered so far in Delhi;

(b) whether it is a fact that some
of these Companies are cheating the
public: and

(c) if so, what action is proposed
to be taken by the Government in
this direction?

The Minister of Industry (Shri
Nityanand Kanungo): (a) 191 Com-
panies have been registered under the
Companies Act as on 31st July, 1963.

(b) Attention of the hon. Member
ig invited to the reply to Unstarred
Question No. 194 answered on the
14th August, 1963 by the hon. Deputy
Home Minister. :

(¢)y The Madras Chit Funds Act.
1961 which provides for a number of
safeguards to the subscribers of chits,
has been extended to the Union
Territory of Delhi, vide Government
of India, Ministry of Home Affairs
Notification No. 1311 dated the 26th
September, 1962. The Delhi Adminis-
tration has appointed an Officer as
Registrar of Chit Funds. It is under-
stood that the Regulations under the
above Act are being finalised and the
Act is likely to come into operation
very eoon. Specific casgs of cheating
could be investigated by the police as
at present.

Machine Tool Factory in Bangalore

#548. Shri M. Rampure: Will the
Minister of Steel and Heavy Imdus-
tries be pleased to state:

(a) whether it is a fact that a
machine tool factory is proposed to
be set up with Czechoslovakian
Collaboration in Bangalore;

(b) if so, the cost of the project;

(¢) the amount of the machinery
likely to be produced by the factory;
and

(4) when it is likely to be com-
pis ed?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) to (d). Do not arise.

Branches of S.T.C.

1556. f Shri Ramachandra Ulaka:
7 Shri Dhuleshwar Meena:

Will the Minister of International
Trade be plcased to state:

(a) the total number of branch
offices of State Trading Corporation
in the country at present and the
places where they are located; and

(b) the number of such branches
proposed to be opened by State Trad-
ing Corporation in the country dur-
ing 1963-64 and the places where they
would be opened?

The Minister of International Trade
(Shri Manubhai Shah): (a) The total
number of Branch Offices of the State
Trading Corporation in the country
is 5. These are located at Bombay,
Calcutta, Madras. Goa and Visakha-
patnam.

(h) No new Branch Office is pro-
posed to be apened during 1963-64.

Hindustan Machine Tools Factory,
Bangalore
1557. J Shri Ramachandra Ulaka:

‘L Shri Dhuleshwar Meena:

Will the Minister of Steel and Heavy
Industries be pleased to state the to-
tal number of watches manufactured
by the Hindustan Machine Tools Fac-
tory, Bangalore upto date?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam)
The Hindustan Machine Tools Limited,
Bangalore has assembled 1,06,453
watches upto the 19t September, 1963;
of these 4250 watches were manu-
factured with 54 per cent indigenous
content and the remaining were as-
sembled with fully imported parts.

*
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Bidis and Cigarettes

1558 f Shri Ramachandra Ulaka:
o900 7\ Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(x) the total production of bidis
and cigarettes in the country during
1962-63;

(b) the total quantity of bidis and
cigarettes exported to various coun-
tries during the same period; and

(c) the total amount of foreign

exchange earned therefrom?

The Minister of Industry (Shri
Kanungo): (a)

Production during 1962-63

Bidis Cigaretees
(Nos. in millions}
190,293 40,942
{b) and (c¢). Export during 1962-63.
Quantity Value
. {in'ooo Kgs) (in ’oo0 of Rs).
Bidis. 277 3,290
Cigarettes 12 132
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Cotton Mills

Shri Dhuleshwar Meena:

1559. fshri Ramachandra Ulaka:

L

Wiil the Minister of International

Trade be pleased to state tne number

of cotton mills in the country at pre-

sent lying idle and how many have

been closed during the last four
months?

The Minister of International Trade
(Shri Manubhai Shah): Eight mills
are remaining closed at present,
including one mill which is remain-
ing closed during the last four months.

Grants to Salt Works

1560, [ Shri Dhuleshwar Meena:

\_ Shri Ramachandra Ulaka:
Will the Minister of Industry be
pleased to state:

(a) whether any loans or grants
have been given to any salt works in
the country during 1962-63; and

(b) if so, the details thereof, State-
wise?

The Minister of Industry (Shri
Kanungo): (a) and (b). The details
of loans given to salt works during
1962-63 are givem below:

S. No. Name of State Name of Licensee. Amount of Purpose for which
loan sanctioned.
1. Andhra Pradesh Messrs. Shri Krishna Rs. 20,000/-1
Salt Works, . . |
Vedache=-purapalli |
Salt Factory |
For rchabilitation of
2 Do Messrs. A. V. Subbarao . Rs, 30,000/~ I salt works damaged
and Brothers, Balacheruvu < by floods in October
Salt Factory. ' 1962. ’
|
3 Do, Messrs. A. V. Subbarao Rs. 25,000/ |
and Brothers, Karasa Salt |
Factory. J
4. Madras Smt. Martin Ammal Machado Rs. 49,400/- For development of
Karapad Salt Factory, . salt works.
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Iron and Steel in Rajasthan

1561 ( Shri Dhuleshwar Meena:

* 7\ Shri Ramachandra Ulaka:
Will the Minister of Steel and Heavy

Industries be pleased to state:

(a) the total requirement of iron
and steel of Rajasthan during 1962-
63; and

(b) the actual quantity of iron and
steel supplied to Rajasthan during
the same period?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Demands/requirements
for steel are called for and received
only in respect of restricted cate-
gories viz., sheets. Rajasthan State’s
demand /requirement for 1962-63 was
100,988 tonnes of sheets (Black Plain,
Galvanised Plain and Galvanised Cor-
rugated). During this period 11,780
tonnes of sheets were despatched.

There is no distribution control
over other categories of steel and
consumers can obtain their require-
ment either from stockists or pro-
ducers without any quota certificate
or authorisation. A total quantity of
54.167 tonnes of all categories of
indigenous finished steel (including
restricted and relaxed categories) was
despatched/supplied to the State
during 1962-63. ’

As regards pig iron,-there was no
quota system of allotment for pig iron
during 1962-63. Consumers could
obtain their requirements either from
stockists or producers. A quantity of
7,045 tonnes of pig iron was des-
patched /supplied to the State during
1962-63.

Ambar Charkha in Rajasthan

1562 { Shri Dhuleshwar Meena:
" 7 Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the number of Ambar Charkhas
distributed in Rajasthan during
1962-63; .

(b) the number of Ambar Charkhas
which were in operation during the
same period; and

(c) the total quantity of yarn pro-
duced during the aforesaid period?

The Minister of Industry (Shri
Kanungo): (a) 1,534.

(b) About 60 per cent of the Char-
khas distributed are in operation.

(¢) 7.06 lakh lbs. (320834 Kg.).

Textile Mills in Rajasthan

1563 f Shri Dhuleshwar Meena:
: ‘L Shri Ramachandra Ulaka:

Will the Minister of Internationa}
Trade be pleased to state:

(a) the number of licences issued
during 1962-63 for instaliation of
Textile Mills in Rajasthan; and

(b) the capacity of spindles sanc-
tioned for the mills?

The Minister of International Trade
(Shri Manubhai Shah): (a) 10 (ten)
licences.

(b) 1.20.320 spindles.

Handicrafts Industry in Rajasthan

1564 [ Shri Ramachandra Ulaka:
* \ Shri Dhuleshwar Mcena:

Will the Minister of Industry be
pleased to state:

(a) whether uny financial assist-
ance was given by the Cenire to
Rajasthan for tihe development of
handicrafts industry in the Siate
during 1962-63; and

(h) if so, the detaiis thereof?

The Minister of Industry (Shri
Kanungo): (a) and (b). Under the
existing procedure funds are allc-
cated to the Stule Governments for
the development cf various industries
including handicrafis, on the basis of
the Annual Plans submitted by them
every year. Financial assistance is
sanctioned to the State Governments
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towards the end of the year on the
basis of expenditure actually incurred
by them, within the prescribed allo-
cations A sum of Rs. 3'34 lakhs was
allocated to the Rajasthan Government
for handicrafts for the year 1962-63.
On the basis of the expenditure actu-
ally incurred by the State Govern-
ment during that year, the following
financial assistance was sanctioned to
them for the development of handi-
crafts:—

Grant Rs. 0°26 lakh
Loan Rs. 0-85 lakh

Cement Factories in Maharashtra

1565. Shri D. S. Patil: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that the
parties who have been granted licences
for setting up cement factories in
Maharashtra State during the Third
Plan period have made no substantial
progress;

(b) if so, the present position in this
regard; and

(c) whether Government
to cancel the licenee?

propose

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi); (a) to (¢). At
present, three schemes for setting up
cement factories in Maharashtra have
been approved. Two of these are for
setting up factories of capacity of
200,000 t{onnes a year each in the
Rajur area and the third is for setting
up a factory of capacity of 100,000
tonnes a year in Kinwat tehsil. A
tormal licence has not been issued
so far in any of these cases: this is
to be issued only after satisfactory
arrangements are made for the plant
and equipment required.

The first two schemes for setting up
factories in the Rajur area are still at
a preliminary stage and no substan-
tial progress has been made. These
are being reviewed in consultation
with the concerned parties and the
State Government. The approvals will

be cancelled if it is established that
there is no reasonable chance of ihe
schemes being :implemented. The
third scheme for a factory in Kinwat
tehsil was approved less than a month
ago and it is too early to review its
progress.

Iron ore mines

1566. Shri Himatsingka: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(3) whether the Hindustan Steel
Litd., has been directed by the Union
Government to undertake a survey of
iron ore mines in Madhya Pradesh
with the object of exploring the possi-
bilities of setting up another Steel
Plant in the State; and

(b) if so, he progress made in this
direction?

The Minister of Steel and Heavy
fndustries (Shri C. Subramaniam):
(a) and (b). On the recommendation
of the Steering Group set up to help
the Government in formulating the
Fourth Five Year Plan for iron and
steel, Hindustan Steel Limited has
been asked to prepare a feasibility.
report for a possible new steel plant
in the Bailadilla-Vishakhapatnam area.
In this context iron ore resources of
the Bailadilla region in Madhya Pra-
desh are being studied. The final
report of Hindustan Steel is expeciled
to be received by December, 1963.

D.D.T. Plant at Alwaye

f Shri Vasudevan Nair:
\ Shri Warior:

Will the Minister of Industry be
pleased to state:

1567.

(a) whether the Sciieme for the ex-
pansion of D.D.T. Plant at Alwaye
has been finalised; and

(b) if so, whether any progress has
been made in implementing the
scheme?

The Minister of Industry (Shri
Kanungo): (a) and (b). The expan-
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sion programmnie pioposed to be under-
taken by the Hindustan Insecticides
Limited, during 're Third Five Year
Plan period includes manufacture of
3000 tonnes of Benzene Hexachloride
(Technical) at the DDT factory Al-
waye. The proposal is under exami-
nation.

Air Rifle Plant in Punjab

(" Shri Subodh Hansda;
1568 J Dr. P.N. Khan:
"] Shri Daljit Singh:
{_ Shri Hem Raj:

Will the Minister of Indusiry be
pleased to state:

(a) whether Governnient prcpese to
set up an Air Rifle Plant in Punjab;

(b) if so. when;

(¢) the purpose, that will be served
with the air rifles proposed to be
manufactured: and

(d) when the rifles will be manu-
factured?

The Minister of Industry  (Shri
Kanungo): (a) The Punjab Govern-
ment propose to set up an Air Rifle
factory in Punjab.

(b) It is expected io be set up with-
in a year.

(c) The air 1ifdes are propcsed o
be utilised for imparting training in
shooting to the public.

(d) The factory is expected to go
into production within « yeur.

Adverse Trade Balance

1569. Shri P. C. Berooah: Will the
Minister of Intermational Trade be
pleased to state;

(a) the names of the countries with
which India had adverse balance of
trade during 1960-61, 1961-62, and
1962-63 and the extent of such adverse
balance; and

(b) the steps taken t{o improve the
position with respect of each of them?
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The Miunister of Imternational Trade
(Shri Manubhai Shah): (a) and (b).
A statement is laid on the Table of
the House. [Placed in the Library,
See No. LT-1669/63].
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J.ong Staple Cotton

1571, _[ Shr.imati Savit.lti Ni.gam:

| Shri M. L. Dwivedi:

Will the Minister of International
Trade be pleased to refer to the reply
given to Starred Question No. 6 on the
19th February, 1963 and state:

(a) the total amount of long stapie
~otton purchased by the mill owners
<o far; apd

t1) the total amount of ordinary and
long stap'e cotton still remaining un-
sold with the Growers’ Cooperatives?

‘The Minister of International Trade
(Shri Manubhai Shah): (a) Precise
information is not available. But it
is estimated that by the end of the
1962-63 season, i.e. by the 31st August,
1963, about 3,00,000 bales of indigen-
ous long staple cotton had been pur-
chased by the mills.

(b) Government have no informa-
iion and mo report has been received
from any co-operative society holding
stocks of such cotton.

Leather and Hides Industry '

1572 f Shrimati Savitri Nigam:
1% shri M. L. Dwivedi:

Will the Minister of Imdustry be
pleased to refer to the reply given to
Unstarrea Question No. 2372 on the
26th Aprii, 1963 and state the sleps
Government have taken to increase
the export and output of leather and
hides mdustry?

The Mmister of Industry (Shri
Kanungo): A statement is laid on
the Table of the House. [Placed in the
Library, See No. LT-1670/63.]

Working Results of Steel Plant

1573 J Shri Morarka:
" Shri Ravindra Varma:

Wl the Minister of Steel and Heavy
Industries be pieased to state:

(a) the working results of the three
steri plants for the year 1962-63 afier
providing for depreciation and interest
on iorrowed capital;

(b) the aclual amount of deprecia-
tion and interest provided. and

(¢) the amount contributed to the
Steer Equalisation Fund?

Tue Miuister of Steel and Heavy
Industrics (Shri C. Subramanjam):
(a) and (b). Accounts for the vear
1962-63 have not yet been finalized.

(¢; Rs 6,25.92.924- in 1962-63.

Production of By-products in Steel
Plants

1574 f Shri Morarka:
~ _Shri Ravindra Verma:

Will the Minister of Steet and
Heavy Industrfes be pleased to lay a
statement on the Table showing:

(a) the targetted production of var-
ious by-products in the three steel
plants;

(b) the actua] production during
1962-63;

(c¢) the actual sales during 1962-63
together with its realisation; and

(@) the reasons for deficiency, if any,
in achieving the targets?

The Minister of Steel and Heavy
Industries (Shri C. Subamaniam): (a)
to (c). The figures for target, actual
production and sales of by-products
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in the steel plants in the Public Sector during 1962-63 are given below:—

By-product

4798
Production Sales
Target Actual Quantity

1. Crude Tar (Tonnes)

[N

Tar products [Tonnes}

3. Benzol products (K.L.)
4. Suiphuric Acid (Tonnes)
5. Ammenium Sulphate (Tonnes) .

127,407 139,559 18,456

118,031 115,963 28,809
21,142 17.287 11,481
32,115 31,040 2,103

34,600 24,760 34,722

The total value of gross sales was
Rs. 24.77 million,

(d) There has been no marked de-
ficiency in the achievement of targets.
Slight shortfall in tar-products has
been due to use of the crude tar as
fuel in the steel plants. Production
of some other items was restricted
due to non-availability of tank wagons
and paucity of demand. Where the
sales are very much lower than the
aagual production, the reason is that
the product is either largely consumed
in the plant itself or utilized in the
plent for further refined fractions.

Exports to Haly

( Shri Warior:
1575. { Shri Vasudevan Nair:
—  Shri Dinen Bhattacharya:

Will the Minister of Internatiora)
Trade be pleased to state:

(a) whether India’s exports to Italy
declined in 1962;

(b) if so, the reasons therefor; and

(¢) the steps taken to improve our
exports to Italy?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (¢).
If we take calendar year figures of
our exports to Italy, there was a
smal] decline in our exports in 1662
according to our figures but an in-
crease according to Italian figures.
However, our annual foreign trade
statistics, which are maintained on a

financial year basis, show that our
exports to Italy in the year 1962-63
(Rs. 9,61 lakhs) have in fact increased
as compared with 1961-62 (Rs. 9,16
lakhs).

To improve our exports to the West
European region including Italy, var-
ious steps are being continuously
taken both by the Government and
the trade. Such steps include facili-
ties to our exporters to establish
closer contacts abroad, efforts to mzke
our prices more competitive, improve-
ment of transport and port handling
facilities in India, quality control and
so on.

Defence Production in Private
Sector

1576 f Shrimati Sharda Mukerjee:
: 1Shri Surendra Pal Singh:

Will the Minister of
pleased to state:

Supply be

(a) whether it is a fact that a team
of Western Experts is to visit India
to advise on defence producticn in
the private sector; and

(h) if so, the details thereof?

The Minister of Supply (Shri
Hathi): (a) and (b). The Government
have engaged the services of Arthur
D. Little Inc.,, a firm of Consuliants
from the U.S.A. to undertake a survey
to assess capacities and for the eco-
nomic planning of defence producticn.
The gsurvey will cover both“ public
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and private sectors. The firm of Con-
sultants consists of a group of prsfes-
sional personnel who have specialized
in the eng.nver.ii,, sticntifie, economic
I aspeets of industry
and has undertaken similar survcoys
in the past. The study will be with
special reference to our progremmes
in the defence production field which
go beyond the immediate stage that
is already under implementation.
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H.M.T. Bangalore

1579. Shri S. M. Banerjee: Wil the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that HM.T.
Bangalore showed record production
in 1962.

(b) if so, in what form the wor<ars
have been rewarded;

(c) whether some incentive scheme
hag also been introduced; ana

(d) if so, the main features theraof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). The Hindustan Mach:ine
Tools Limited, Bangalore achieved
record production of 1537 machines
during the calendar year 1962. The
bonus earnings of the workers which
are relateg to production, during the
vear 1962-63 were Rs. 1894 lakhs
compared to Rs. 8:16 lakns in 1961-62.
An incentive bonug scheme has kteen
in force since January 195S. The
main features of the scheme are given
below:—

1. Individual production bonaus:
An individual production tonus
is paid to direct workers on
their standard hour ouiput per
month at a rate varying irom
6nP to 16nP per standard hour
depending upon individual effi-
ciency.

2. Overall production bonus:
Overall production bonusz is
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paid to all employees based on
the tola] output of the factoiy
per month.

3. Attendance bonus: An attend-
ance bonus of Rs 5.00 per
month is paid to all the em-
plovee who do not abhsent theai-
selves in a given month exespt
against earned leave, conmipon-
satory “off” and declered holi-
days.

=

Special Awards: Special awards
are admissible to oulstan
workers maintaining an efficic
cy of 100 per cent and above
for a minimum continuous per-
iod o 3 months over an average
of not less than 70 per cent of
planned work. They are pro-
vided with {wo working d
and a medal and such awards
are admissible once during a
worker’s period of  employ-
ment.

('8

o

. Dejerred Annual bonus: Half
the amount of the tota' bonus
earned by the individuar em-
ployce over a period of 12
months under items 1, 2 and 3
above is paid as deferred
annual bonus.

Heavy Efectricals, Bhopal

J Shrj Birendra Bahadur Singh:
* 7 Shri R. S. Pandey:

Will the Minister of Stect and
Heavy Industries be pleased {o state:

580,

(ay whether the work schedule of
the Hceavy Flectricals, Bhopa!, for the
remaining p. .1 of the Thivrd Plan
has been finaiised;

(b) if so, the details thereof; and

(c) whether work on formulating
works programme for the Fourth Five
Year Plan has also been completed?

The Minister of Stee] and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). A tentative programime of
production in the Bhopal facicry upto
1970-71 is laid on the Table of the

Houre. |Pluced in  the  Library,
See No. LT-167i/63.] This is sub-
ject to review from  year to yeer
in the light of the developing demands
and other factors,

Exports

{ Shri P. K. Deo:
1581. { Shri Sivamurthi Swamy:
. LShri Bishwanath Roy:

Wil] the Minister of International
Trade be pleased to state:

ta) whether there has been  any
rise in the exports of the cowury
in 1962-63:

(b) if so, in which of the items and
to what extent: and

(¢) to which of the countries our
exports have gone up and how much
and in which of the commoditics?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Si:

(b) and (¢). Three statements ‘L
IT & III) ave laid on the Table of the
House. [Pluced in the Library, Ses
No. LT-1672/63].

Export of Earthen Dollg

1582, Shri P. K. Deo: Will the Min-
ister of Industry be pleased to state:

(a) whether there is a demand out-
side the country for the sale of ear-
then dolls of Krishnagar in West Ben-
gal; and

(b) if so, the steps being taken to
preserve and promote this cottage in-
dustry?

The Minister of Industry (Shri
Kanungo): (a) These dolls are re-
ported to be generally popular with
the tourists.

(b) The All India Handicrafts
Board is devising plans in consulta-
tion with the West Bengal Govern-
ment to step up production, local sales
as well as export of these dolls to
foreign countries. The main aim of
these plans is to ensure continued
employment to the artisans, bring out



4803 Written Answers
technical improvemenis and provide
larger facilities.

For the benefit of the foreign buyers
and Indian exporters, these dolls are
being displayed in the Regional Show
room of the Handicrafts & Handlooms
Exports Corporation. at Ceaicutta.

A representative collection of these
doills is proposed to be displayved at
the New York World Fair, 1964.

Industrial Development of Goa

( Shri P, K. Deo:
1583. Shri Dhuleshwar Meena:
Shri Onkar La] Berwa:

Will the Minister of Industry be
pleased to state:

(a) the total investment potential
for industrial develooment of  Goa
according to the repori prepared by
the National Council of Applied Eco-
nomic Research; and

(b) the details of the industrial
undertakings enlsaged under the re-
porte

The Minister of Industry (Shri
Kanungo): (a) and (b). The :nforma-
tion is available in the ‘Bench Mark
Survey of Goa—Preliminary Apprai-
sal Report on Indusiries covering the
period upto 1975-76’ by the National
Council of Applied Economic Re-
search, a copy of which is available
in the Parliament Library.
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Fertilizer Factory at Naya Nangal

1586, Shri Daljit Singh: Wil the
Minister of Steel and Heavy Indus-
tries be pleased to refer to the reply
given to Unstarred Question No. 254
oh the 10th November, 1962 and state
the steps tauken to muake the best use
of gas by the Fertilizer Factory, Naya
Nangal? N

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
A number oi experiments were car-
ried out for purifying the oxygen gas
produced in the electrolysis plant at
Nangal so that part of it can be uti-
lised in tho Nitric Acid Plan. So far
none of the methods has been found
successfui. The Fertilizer Corpora-
tion is also studying the feasibility of
utilising the surplus oxygen for
expanding the capacity of the Ferti-
lizer factory in the context of plan-
ning for the requirements of ferti-
lizers in the Fourth Plan period.

Manufacture of Leaf Springs
Shri P. K. Deo:
1587. Shri Buta Singh:

Shri Narasimha Reddy:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the installed capacity in the
country for the manufacture of leaf

springs;
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(b) whether the installed capacity
is being fully utilised; and

(c) if not. whether licences for the
impert of plant and equipment have
been granted for the purpose?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The installed capacity for the
manufacture of leaf springs 1is, at
present. 15,650 tons per annum.

(b) The existing units are working
to the extent of their full capacity.

(c) Does not arise.

Leaf Springs Industry

r shri Buta Singh:
1588. { Shri P. K. Deo:
| Shri Narasimha Reddy:

Will the Minister of Steel and
Heavy Industries be piecased to state:

(a) whether it is a fact that the
automobile leaf springs industry was
deprotected in the beginning of 1960
in recoguition of its proven ability to
successfully overcome the competi-
tion from imported springs; and

(b) what are the limiting factors
in leaf spring manufacture?

The Minister of Steel and Heavy
Indastries (Shri C. Subramaniam):
(a) The Automobile leaf springs
industry was denrotected as it was
not in need of tariff protection to
overcome the competition in price
offered by foreign products.

(b) The industry is producing upto
its installed capacity.
Fifth Machine Tools Factory
1589. Shri Kolla Venkaiah: Will
the Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that Gov-
ernment have considered a scheme
for the setting up of the Fifth Machine
Tools Factory at Hyderabad with
Polish aid;

(b) if so, the decision taken in the
matter;

(c) the quantum of aid required and
the reaction of Polish Government in
the matter; and

(d) the steps so far taken for the
implementation of the scheme?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). There is a proposal to set
up a machine tool factory at Hydera-
bad. The equipment required for
this factory is proposed to be purchas-
ed from several countries including
Poland. The proposal is under the
active consideration of Government.

Grant of Loans to Weavers’ Co-
operative Societies

1590. Shri Sivamurthi Swamy: Will
the Minister of International Trade
be pieased to state:

(a) whether it is a fact that the
Reserve Bank of India has objected
to advance loans to the district Co-
operative Industrial Banks separately;

(b) if so, the grounds for such rejec-
tion especially in Mysore State: and

(c) whether it is a fact that due to
this unsettled policy of the Bank the
Weavers Cocperative Societies are not
getting any loans from the Reserve
Banks as the State Government have
refrained from recommending for such
loans through Agriculture Coopera-
tive Banks?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir,
since 1962-63.

(b) and (c). Section 17(2)(bb) of
the Reserve Bank of India Act, 1934
authorises the Reserve Bank of India
to grant loans in favour of Coopera-
tive Societies, on production of twa
or more good signatures, one of which
shall be that of a State Co-operative
Bank or a State Finance Corporation,
provided the repayment of the loans
and interest thereof is fully guar-
anteed by the State Government. The
request of the State Government of
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Mysore to sanction loans direct to the
District Industrial Co-operative Banks;
without the signature of the Mysore
State Cooperative Bank, and without
the usual guarantee by the State Gov-
ernmaint to the repayment of loans
and the interest thereof could not be
complied with by the Reserve Bank.
As a matter of policy, the Reserve
Bank does not agree to the organisa-
tion of new Industrial Cooperative
Banks either at district or at State
level for financing industries, as it is
the duty of District Central Co-
operative Banks to finance all types
of Societies, both agricultural and
industrial, working in their jurisdic-
tion. However, loans had been grant-
ed by the Reserve Bank to the Dis-

v
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trict Industrial Cooperative Banks
and District Cooperative Central
Banks in the Mysore State for the

past four years.

Small Scale Industries

1591. Shri Sivamurthi Swamy: Will
the Minister of Industry be pleased
to state the amount of hire purchase
loans advanced during 1961-62 and
1962-63 to the small scale industries
(State-wise)?

The Minister of Industry (Shri
Kanungo): Value of machines sup-
plied on hire purchase basis by the
National Small Industries Corporation
Limited is given below:

1961-62 1962-63
Rs. Rs.

Madras . . 26,21,823 45,52,188
Andhra Pradesh . 6,11,417 14,02,644
Kerala . 7,25,783  18,51,008
Mysore . . 14,76,597  41,26,125
Maharashtra 32,13,498  52,49,158
Gujarat . 435,579 12,72,618
‘Madhya Pradesh 1,51,423 1 '&5,07?
West Bengal 23,23,153 44,80,665
Bihar 1,17,861 2,61,080
Assam . 41,425 2,16,098
Orissa . 22,910 1,24,078
Manipur .
Tripura ..
Delhi 22,80,043 36,81,094
U.P. 23,21,891 35,23,430
Punjab . . 9,91,618 15,11,307
Jammu & Kashmir . 1,86,077 1,72,01T
Rajasthan 530,488 3,02,058
Himachal Pradesh 10,549

ToTAL

1100 (Ai)L.S.D.—3.

1,80,60,586  3,41,11,189
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Purchase of Paper by D.G.S. & D.

( Shri Buta Singh:
1592 % Shri Narasimha Reddy:
"3 Shri Gulshan:

LShri Yashpal Singh:

Will the Minister of Supply be

pleased to state:

(a) the total quantity of paper pur-
chased during the last three years by
the Directorate General of Supplies
and Disposals;

(b) the quantity used so far out of
this; and

(¢) the quantity still lying unused?

The Deputy Minister in the Depart-
ment of Supply (Shri Jaganatha Rao):

(@)
Year Metric
tons
1960-61 . 65,226
1961-62 83,085
1962-63 87.145
(b) and (c). The Directorate

General of Supplies & Disposals is
responsible for the procurement of
paper required by the Chief Control-
ler of Printing & Stationery (Minis-
try of Works, Housing & Rehabilita-
tion) and State Governments. The
storage and utilisation of the paper
are, however, the responsibility of
the indentors, viz, C.CP & S. and
the various State Governments. The
details spread over a large number of
users, both under the Central Gov-
ernment as also the various State
Governments, are not readily avail-
able.

Demand of Paper by D.G.S. & D.

( Shri Buta Singh:
1593. Jl Shri Narasimha Reddy:
Shri Gulshan:
|_ Shri Yashpal Singh:

Will the Minister of
pleased to state:

Supply be

(a) the total demand of paper by
the Directorate General of Supplies

and Disposals during the last two
years; ,

(b) whether it is a fact that the
Directorate do not have sufficient
storage capacity for this paper;

(c¢) whether it is also a fact that
they have been hiring private godowns
and warehousing facilities in various
parts of the country; and

(d) if so, the expenditure being
incurred for this purpose during the
last two years?

The Deputy Minister in the Depart-
ment of Supply (Shri Jaganatha Rao):

(@

Year Quantity
in M. toas

1961-62 83,085

1962-63 87,145

(b) D.G.S. & D. is concerned only
with the procurement of paper requir-
ed by the Chief Controller of Printing
& Stationery (Ministry of Works,
Housing & Rehabilitation) and State
Governments. Storage is arranged by
the indentors.

As regards the paper indented for
by the Government of India Presses
and the Government of India Station-

ery Office is concerned, sufficient
storage capacity exists.
(c) No, Sir.

(d) Does not arise.

Loans for Tea Cultivation and
Development

1594, Shri Hem Raj: Will the
Minister of International Trade be
pleased to state:

(a) whether it is a fact that the
loan scheme of the Tea Board for the
development of tea cultivation and
tea machinery has failed to make any
headway amongst the small tea
growers of Punjab:

(b) if so, whether any alternative
plan has been thought of to help
them; and

(c) if so, the details thereof?
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The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Individual small tea growers of
Kangra either sell their green leaf to
tea factories or manufacture tea by
the hand process. Thus generally
they do not need standard tea mach-
inery and equipment of the types
supplied under the Tea Machinery
Hire-Purchase Scheme. The Planta-
tion Finance Scheme which provides
for the grant of loans by the Tea
Board to tea estates for carrying out
replanting, replacement and new
extension is not applicable to Small
growers estates of 20 acres or less. The
small growers have all along been
placed in a separate category for the
purpose of affording financial and
other assistance for improving tea
production and manufacture.

(c) (i) Development of the tea
industry in the Pumnjab. An ex-
pert team visited the tea planta-
tions in Punjab in Apri]l, 1963
and their report incorporating mea-
sures for improvement has been for-
warded by the Tea Board to the
Punjab Government for consideration.

(ii) Co-operative Tea Factory:
The Tea Board has advanced a loan
of Rs. 3 lakhs to the Punjab Govern-
ment towards the setting up of a co-
operative tea factory at Bir. The
construction is under progress.

(iii) Formation of Small Growers’
Co-operatives for improvement of
Plantations: It has been proposed by
the Tea Board to place at the disposal
of the State Government funds for
disbursement to small growers for
this purpose. Specific Scheme from
the State Government are awaited.

(iv) Formation of a Co-operative
Tea Marketing Society: It has been
proposed to start a Co-operative Tea
Marketing Society in Kangra to
ensure better facilities.

(v) Technical Assistance: The Tea
Board has posted a Field Advisory
Officer to render technical advice to
Small growers.

(vi) Scheme of financial assistance
for repairs and replacements of
machines. A scheme is under opera-
tion by the Board to give loan assis-
tance to marginal gardens (including
small growers’ estates) in Punjab for
repairs and replacement of tea
machinery.

Indian Standards Institution

1595. S Shri Vishram Prasad:
\_Shri Bade:
Will the Minister of Industry be
pleased to state:

(a) the number of licences granted
to manufacturers by the Indian
Standards Institution till the end of
July, 1963;

(b) whether any amount of fees is
prescribed for obtaining licence;

(c) whether there are any rules or
standard prescribed by Government
for obtaining licence; and

(d) how many manufacturers have
applied for licences till July, 1963?

The Minister of Industry (Shri
Kanunge): (a) The Indian Standards
Institution have granted till the end
of July, 1963, 567 L.S.I. Certification
Marks Licences to manufacturers in
India.

(b) The fees prescribed are:—

Rs.
(i) Application fee 50/- per
Licence.
(ii) Annual licence fee 100/-
(ili) Renewal licence fee 25/-

(c) The answer is in the affirma-
tive. Rules are prescribed in the
Indian Standards Institution (Certifi-
cation Marks) Rules, 1955 and the
Indian Standards Institution (Certifi-
cation Marks) Regulations, 1955
framed under ISI. (Certification
Marks) Act 1952.

(d) 1159 Applications.
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Directorship in Public Undertakings

1596. Shri V. B. Gandhi: Will the
Minister of Industry be pleased to
state:

(a) whether there are cases of
more than one directorship being held
in public undertakings by the same
person; and

(b) the number of cases in which
more than two directorships are held
by the same person and the maximum

number held by any one
official or non-official?

The Minister of Industry (Shri
Kanungo): (a) Yes.

person—

(b) The statement below shows the
frequency distribution of Director-
ships held by the official and non-
official Directors in the 54 undertak-
ings registered as Companies under
the Companies Act, 1956, in which
the Government of India have ex-
clusive or substantial shareholdings
as on 31-3-63.

Number of Directorships held by any one person.

Number of Directors

Official Non-Official Total
One 169 100 269
Two 31 15 46
Three 15 15
Four . 8 8
Five 2 2
Six 2 2

The maximum number of Director-
ships held by any one person is six.
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Allocation of Spindles

Shri Ramachandra Ulaka:
1598.< Shri Dhuleshwar Meena:
| Dr. Mahadeva Prasad:

Will the Minister of International
Trade be pleased to state:

(a) whether Government have
taken any decision to allocate more
spindles during this year; and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The details are being worked
out. It has however been decided to
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give preference in allotment to
marginal expansion in existing units.
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Cement Factory at Abu Road

1601. Shri S. M. Banerjee: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that
approval for the establishment of a
new cement factory at Abu Road,
Rajasthan was given to Jaipur
Udyog Ltd, Sewai Madhopur and
whether prospecting licence was also
granted to the firm;

(b) whether the firm made arrange-
ments for prospecting lime stone to
establish the factory; and

(c) the reasons for the cancella-

tion of the approval?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Approval for
the establishment of the new cement
factory was given by the Central
Government. According to the report
submitted by the firm, the prospect-
ing licence was granted by the State
Government.

(b) This is what the firm stated.

(c) On the basis of the progress
made, Government considered that
the proposed factory was not likely to
be set up quickly.

Establishment of cement factory in
Purulia District

1602. Shri S. M. Banerjee: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether his attention has been
drawn to a news item in the Patriot
dated 8th August, 1963 that a licence
formally granted to a particular firm
for the establishment of a cement
factory in Purulia District, West
Bengal is being cancelled; and

(b) if so, the reasons for the can-
cellation of the licence?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

(b) No formal licence has been
granted so far for the establishment
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of a cement factory in Purulia district.
Only a letter of approval has been
issued. The cancellation of this letter
is under examination in the light of
the progress made so far.

Abolition of Supervisory System in
Cotton

1603. Shri Firodia: Will the Minister
of International Trade be pleased to
state:

(a) whether in view of comfortable
carry over of stocks of cotton and
expected good cotton crop, Govern-
ment propose to abolish the super-
visory system and compulsory survey
system which was introduced at the
request of the mills in order to curb
the rising prices spurred by lean
crop; and

(b) whether Government have
received any request in this respect
from All India Conference of cloth
merchants, Vidharbha cotton trade
and mills from Southern area?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.
Government have, however, already
announced their decision to continue
the schemes with certain modifications
which have been made with a view to
avoiding undue hardship to cotton
growers and the trade. As the crop
is estimated to be satisfactory, the
scheme, while maintaining its basic
aspects of quality control and grad-
ing, will not cause any hardship to
growers or other interests.

(b) Yes, Sir. Government have
received a request in this regard only
from the Vidarbha cotton trade.

Rourkela Steel

1604. Shri P. C. Borooah: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact thai st-el
from the Rourkela Stee] Flant |is
supplied to the industries in Assam
at prices higher thap those from
other steel plants (public as well as
private sectors) in the country;
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(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any representations from the
industries in Assam {(Jorhat) in tais
regard; and

@) if
thereon?

so, Goverament’s decisir

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). Till 22-4-1963, Rourkcle
Steel Plant was charging {from con-
signees in Assam, other than stock-
ists, the difference in freight belween
the all rail route and the rai-cum
river route the latter of which i
higher. This was strictly in accor-
dance with the regulations on thc
subject in force at the timec. On re-
ceipt of representations frem indus-
trial units in Assam against this
extra freight levy, Government
decided that with effect from 22.4.63,
the extra freight should also be met,
from the Iron and Steel Egualisalion
Fund anq should not be charged to
consumers.

Removal of Director from Company’s
Management

1605. Shri P. C, Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether Government propose
to amend the law to assume powers
to remove any director from a com-
pany’s management considered res-
ponsible for fraudulent or dishonest
practices; and

(b) if so, the steps taken in the
matter?

The Minister of Industry (Shri
Kanungo): (a) and (b). Following
the recommendations made by the
Vivian Bose Inquiry Commission and
the Daphtary-Sastri Committee, Gov-
ernment are considering the various
proposals to amend the Companies
Act. The suggestion to assume
powers to remove any director from
a company’s management will be con-
sidered along with the other pro-
posals.
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Delhi Plastic Cable Manufacturers’
Association

1606. Shri Umanath: Will the Min-

ister of Imndustry be pleaseq to refer

to the reply given to Unstarred

Question No. 2522 on the 7th Sep-
tember, 1962 and state:

(a) whether the pointg raised in
the memorandum of the Delhi Plas-
tic Cable Manufacturers’ Association
as covered by the note dated the
31st August, 1962 have since been
considered; and

(b) if so, the decision of Govern-
ment thereon?

The Minister of Industry (Shri
Kanungo): (a) aand (b). The actual
distribution of copper as well as
other non-ferrous metals to small-
scale industrial units in Delhi is the
responsibility of the Director of In-
dustries, Delhi. The points raised in
the Memorandum of the Delhi Plas-
tic Cable Manufacturers’ Association
were referred to him for necessary
action.

Durgapur Fertilizer Plant

1603. Shri M. Rampure: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that West
Bengal Government have approached
the Central Government to take
over Durgapur Fertilizer Plant; ard

(b) if so, the reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) and (b). The Durgapur Fertilizer
Project had been included in the
State sector of the Third Five Year
Plan on the considerations that the
feed-stock woulg be the surplus coke
Oven gases from the Durgapur Coke
Oven Project, and that, the resour-
ces for the project, both in rupees
and in foreign currency, woulg be
found by the Government of West
Bengal, the latter being arranged
partly through foreign investment
and partly through a foreign loan.
It was subsequently found that the
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surplus coke oven gas available from
the Durgapur Coke Oven Plant would
not be adequate for a fertilizer plant.
As the State Governmert had to find
additional resources of about Rs. 23
crores for some additiona] power
projects and for meeting the extra
expenditure caused by the national
emergency, they found that they
would not be able to fing the rupee
finance requireq for the fertilizer
project. Their efforts to secure fav-
ourable proposals from the intending
foreign financial and technical colla-
borators were also not successful. In
the circumstances, the State Govern-
ment decided not to proceed with the
project and requested the Cenf.ral
Government to take up the pro;gct
in the Central sector for e:gecutlon
by the Fertilizer Corporation of
India Limited.
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Electric Manufacturing Co., Dum Dum

Shri Indrajit Gupta:
1610. { Shri Mohammad Elias;
|_ Shrimati Renu Chakravartty:

Will the Minister
pleased to state:

of Svpply be

(a) whether the Electric Manufac-
turing Co.,, Dum Dum, had been
engaged on Defence orders prior to
stoppage of production ihere as from
the 10th June, 1963;

(b) whether it is a fact that the
Workers’ Union of this concern made
several constructive suggestions to
Government for getting production
of Defence materials :esumed and
expanded; and

(c) the steps, :f an, Government
proposes to take to see ‘hat the dead-
lock is speedily resolved and pro-
duction resumed?

The Minister of Supply (Shri
Hathi): (a) Messrs. Electric Maru-
facturing Co., Dum Dum, have so far
been producing mainly ACSR and
all Aluminium Conducters. Between
December, 1962 and March, 1963 they
bookeq orders from the DGOF for
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supplying three Deferce items. Prior

to stoppage of production in June,

1963, they have nearly completed

supplies against orders for only one

of these items.

(b) The representation received
from the Mazdoor Unior of this unit
suggested the Government’s taking
over its management.

(c) Ministry of Labour are making
efforts through the Government of
West Bengal to amicably settle the
dispute between the workers ard the
management,

12 hre
RE: RESIGNATION OF MEMBER

Mr. Speaker: Calling
notice. Shri Buta Singh.

attention

Shri S. M. Banerjee (Kanpur): On
a point of order. Yesterday a ques-
tion was asked by Shri Yadav about
Shri Jaipal Singh, as to whether he
can be a Minister in a State ang at
the same time continue to sit here.
I want your ruling on the point.

Mr. Speaker: Just as he entered,
that struck me as weil, whether he
can be a Minister in a State and then
be a Member here also.

An Hon. Member:
Opposition.

Mr. Speaker: I am not concerned
with that. The seating arrangements
are their own.

And sit in the

He can be a Minister without his
being a Member of the legislature
there. For some time, he can
continue. He cannot continue after
six months unless he is elected as a
regular Member.

Shri S. M. Banerjee: He canunot
take part in our deliberations.

Mr. Speaker: Now that he has
been sworn in as a Minister there,
co far as the constitutional provisions
are concerned, I cannot immeriastely
see how we can debar him, though
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it would be more desirable that he
should not participate in delibera-
tiong here.

Shri Radhelal Vyas (Ujjain): He
is holding an office of profit. Will
that not disqualify him as Member
here?

Mr. Speakef: Then he will suffer
the penalties, if there are any.

Shri Thirumala Rao (Kakinada):
Will you kindly examine the ques-
tion from the point of view of pro-
priety and convention, as to whether
once a3 Member here becomes a mem-
ber of a State Government, he can
occupy a place here?

Mr. Speaker:
struck me also.

Shri D. C. Sharma (Gurdaspur):
Why has he arrived here when he
is meeded there?

Certainly I will. It

Shri Sinhasap Singh {(Gorakhpur):
After he has been sworn in < a
Minister there, he is entitled to pay
and allowances there. As  Member
here, he is entitled to his pay and
allowances here. Now he has arrived
from Patng to Delhi. Will he draw
his pay and allowance from here?

Mr. Speaker: I will examine that.
Time might be given to me. I will
have it examined.

12.02 hrs.

-
CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC

IMPORTANCE

JUDICTIAL PRONOUNCEMENT ON THE WRIT
PETITION OF DR. PRATAP SINGH

Mr. Speaker: Shri Buta Singh.

Shri Iqbal Singh (Ferozepur): On
a point of order.

Shri Butz Singh (Moga): I am
holding the floor.

Shri Igbal Singh: Yesterday you
were kind enough io say that a
Supreme Court judgment cannot be
discussed in this House.
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of Urgent Public Importance
Some Hon. Members: No, no.

Mr. Speaker: Hon. Members should
have patience.

Shri Igbal Singh: So far it has
been a convention in this House that
a person who is not a Member of
this House is not to be commented
upon. Secondly, this judgment which
is the subject matter of the call
attention notice is in a dispute bet-
ween a State Government and an
individual; it is a question between
the State Government and an
employee of that Government. The
question is whether the conduct of
the State authorities can be commen-
ted upon in a dispute between the
State Government and its employee.
Thirdly, it can be stretched that this
is emergency and in an emergency
all powers are vested in the Central
Government. But with due respect,
I submit that there is still a legisla-
ture functioning in the Punjab, there
is the Executive there, there is the
Governor there, and all the functions
are discharged by them. That being
so, I submit that this call attention
motion relating to a person who is
not here to defend himself should
not be allowed.

Shrimati Savitri Nigam (Banda):
No statement should then be allowed.

Mr. Speaker: I did not say yester-
day that no judgment cf the Supreme
Court would ever be a subject of any
call attention notice or adjournment
motion. Rather, I saig that every
judgment of the Supreme Court can-
not be a subject of a2 cail attention
notice, and ordinarily we cannot dis-
cuss it. But there may be circum-
stances where there may be certain
observations which might just re-
quire a call attention notice. I had
considered all these points. The
question in the call attention notice
is .... the steps proposed to be taken
by the Central Government in the
matter’. We are not (liscussirg here
the conduct of a person who is not
present, and we will .avoid that as
much as it is posszible. But the
observations that have been made by
the highest court and the steps that
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[Mr, Speaker] action against the appellant was
the Government propose to take are not to take disciplinary proceed-
the only things reievant nere. There- ings against him for misconduct
fore, after considering all that, I had which it bona fide believed he

allowed this call attention notice. had committed, but to wreak
P . . vengeance on him for incurring
pO]le:tr l:}az rdesra. v“'n Nigam: On a his i.e. the Chief Minister’s wrath
Shri Buta Si . and for the discredit that he had

) uta Singh: I call the atten- brought on the Chief Minister by
tion of the M_uuster of }ome Affairs the allegations that he lLiad made
to t}.xe follow1ng matter ot wurgent in the article which appeared in
public importance and request that the Blitz in its issue dated January
he may make a statement thereon: 15, 1961 followeq by the commu-
The judicial pronouncements nication to the same newspaper
made against the Chief Minister by the appellant’s wife, in which
of Punjab by the Supreme Court these allegationg were affirmed
in its judgment dated the 2nd ang which in large part we have
September, 1963, on the writ found to be true. We, therefore,
petition of Dr. Pratap Singh and hold that the impunged orders
the steps proposed to be taken by were vitiated by mala fides, in
the Central Governmeni in the that they were motivated by an
matter. improper purpose which was
The Minister of Home Affairs outside that for which the power

or discretion was conferred on
Government and the said orders
should therefore be set aside.”

«(Shri Nanda): Dr. S. Pratap Singh,
a Civil Surgeon employed under the
Government of Punjab, filed a pecti-

tion under article 226 of the Consti- In the minority judgment, however,
tution before the Punjab High Court the two dissenting Judges have
. against the orders of the {Punjab observed:

Government (1) revoking the leave «We are therefore of opinion
preparatory to retirement he had that it is not established that the
-originally been granted and recalling impugned orders were made by
him - to duty, (2) simultaneously the Governor mot with the osten-
placing him under suspensicn pend- sible object of a proper depart-
ing the result of an engquiry into cer- mental enquiry against the
tain charges of misconduct, and (3) appellent with respect to the
ordering a departmental inquiry complaints received against him,
against him. The petition was dis- complaints found to have subs-
mmissed by the Punjab High Court. tance by the police on investi-

gation but were made with the
ulterior purpose of causing
harassment and loss of reputa-
tion to the appellant as he had

Dr. S. Pratap Singh thereupon filed
an appeal against the judgment of
‘the Puniab High Court 1o the Sup-
reme Court of India. The appeal was A A .
heard by a Bench of five Judges and been. mstrumtal in .makmg
in accordance with a majority judg- public allegations tending  to
ment of three Judges delivered on bring the Chief Minister of the
the 2nd September, 1963, the Supreme State into disrepute.

Court allowed the aprcal and set So far as the orders of the Sup-
aside the sajq orders of the Punjab reme Court in the matter are con-
Government. cerned, the authorities of the State
- . N Government will no doubt take
In the majority judgment of thc necessary action to comply with
Supreme Court the Judges Thave them.
observed: ' : K
N In regard to the observations made
“the dominant motive which in the majority judgment of the

induced the Government {o take Supreme Court against the Govern-
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ment of Punjab, the cumments of
that Government are being obtained.
The Government of India will consi-
der the maiter in the light of the
judgment and the comments of the
Punjab Government.

Shri Lahri Singh (Rohtak): His
last words could not be heard.

=t awrgt (fgame) @ weww wgEy,
T ®aie F1 fgedy § ofr g afedr
A WAy, A AT, w1 fe aga
o= AT 2|

AR QLW . AWEE WA A
7 %@ & 5 hm A 7 i A
it feam & s fear @ A genfer
Saie g  fa w2 e &1 S aEa
o1, 9 39 & fAodeede @) @9 W
1 g3 ¥ 4G 9, afed qgar a9 I}
drad ¥ 91 AT G0 G 97 | FER
F1 a<% ¥ 2/ fafaeex 3 s faar &
f g Foamae ) Jien & <z mEaie
1 38w\ F qriw sm, S fF
oim 1 ¥ fem 2, WK 5@ ¥ dem
TEFHE TET O @ gAY § 4T
FHATE T T! § AT 9 F] Fi-
A AR a9 F AR # AfEF
zifew & 5 9g @ I} ¥ F7w W,
2 I I HATT F ¥ HEAT F30 |
Shri Buta Singh: Is it a fact that
all the applications made during the
last four years for transfer of -ases
from Punjab courts have been
allowed by the courts on the ground
that the applicants rightly apprehend-
ed that they would not get justice in

the Punjab High Court.... (Interrup-
tions.)

Mr. Speaker: There ought not to be
so many speakers giving judgment
on all sides.

Shri Buta Singh: ....because of the
interference of the Chief Minister, and
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if so, may I know if the Prime Minis-
ter has ever pondered over this
strange phenomenon?

Mr, Speaker: This question cannot
be allowed.

Shri Nath Pai (Rajapur): Mr.
Speaker, may I know from the Home
Minister or, if he were pleased, from
the Prime Minister whether in view
of the strictures passed by the Sup-
reme Court in this case and in view
of the fact that on a previous occa-
sion there was a judgment of another
High Court which we had tried to
seek to raise here, Government are
contemplating, with a view to ensur-
ing that the sanctity of the Constitu-
tion is observed and that Government
is carried on according to the rule of
law in Punjab, the use of the provi-
siong given to the Government under
section 353A and also the special
powers the Prime Minister has under
what is called the Kamaraja Nadar
Plan. ... (Interruptions.)

Mr, Speaker: Order, order; he
should not bring in that. .

Shri Hari Vishnu Kamath (Hoshan-
gabad): We have been told in this
House of cases where this power has
been exercised.

Mr, Speaker: He may exercise them
in some cases but Parliament cannot
do it.

Shri Nath Pai; But that plan has
has become a part of Government....
(Interruptions.)

Mr. Speaker: But Mr. Nath Pai
should not mix up his arguments, We
did not do it....(Interruptions.)

Shri Nath Pai: I am helping the
Government,

Mr. Speaker: I may be permitted
just to make an observation. ‘The
Press people call this hour immea-
diately after the Question Hour as the
zero hour when perhaps all rules arc
suspended and it is a free for all
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[Mr. Speaker]

shcw because nobody observes tie
rules that are there nor the obliga-
tions that we have. It should not be
a zero hours as is described.

Shri Hari Vishnu Kamath: Zero
hour means 12 O’clock.

Mr. Speaker: Exactly, These are
the symptoms of that zero hour.

Shri Nath Pai: May I submit that
it was never my intention to dis-
regard any rules....

Mr, Speaker: He may be brief and
to the point,

Shri Nath Pai: Yes, Sir; absoluteiy
to the point, very brief and very
relevant. I do not regard Parliament
as a gladiatorial amphitheatre as some
of your remarks make it appear. I
would conform most strictly to the
rules and to your directives, I was
trying to help the Government by
pointing out all the powers that they
have under the Constitution and
under the plan which you forbid now.

Mr. Speaker: Is it necessary again?
He has taken so much time,

Shri Nath Pai: I come to the ques-
tion, Sir.... (Interruptions.) 1 want
to know whether the Government are
contemplating, in view of the history
that is repeated, in view of the fact
that the highest tribunal of the coun-
try has felt constrained to say ihat
judiciary is tampered with and that
the rule of law is very often abrogat-
ed and the constitutional procedure is
brought into disrepute and in view of
the prevailing emergency are Gov-
ernment contemplating calling upon
the Chief Minister there not just to
give this explanation—to resign and
see that the rule of law is upheld in
that border State? If he does not co
so, are they contemplating to employ
the powers given to them under the
Coiistitution?

Shri Nanda: The hon. Member in
his speech bhas ranged over a very
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wide ground. It hardly needs an
assurance from us that all the obliga-
tions of the Government will ba ful-
fillea, May I, Sir, with the utmecst
respect to the House, make a submis-
sion? You were good enough to call
upon the Government to make a
statement and we were informed tasat
this had to be by today. In the lirue
that we had, we did what we could
and we could not do more than wrnat
has been placed in the statement and
therefore we have stated that - this
matler is being considered. At this
stare I cannot say anything morc re-
garding the question of Chief Minis-
ter, etc. I Ao not think that really
comes into the picture at all.

Shri Nath Pai: Sir, the DPrime
Min:ster is replying to the question.

The Prime Minister and Minister of
Exiernal Affairs and Ministes of
Atomic Energy (Shri Jawaharlal
Neliru): Mr, Speaker, Sir, it is obvi-
ous that we as a Government as well
as this House have the greatest ros-
pect to the Supreme Court and any
decisions of theirs what they have ac-
tua’)y decided will, therefore, have to
be ¢iven effect to. In adition  to
their decision they have made cer-
tain remarks against a person who is
not a parly to the suit, who is net o
witness there, who is quite outside it.

Shri Ranga: He was free.

Shri Jawaharlal Nehru: He was
free no doubt. I am merely point-
ing oui that there is a certain differ-
ence in respect of a decision in re-
gard to persons appearing as parties
to the suit—it was a considered deci-
sion—which we must consider care-
fully and obey. The other matter
stands on somewhat different footing.
It must be paid due regard, and that
is what my colleague has said. We
shall consider all these aspects, and
the Government’s powers under the
Constitution, and recommend such
action ac we consider necessary. But
there is difference between a person
who is not a party to the suit; in
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ot‘ngt words, who has had no oppor- qred o e ST Ay lec E”r qag I
tunity.... f a o (Int ptions)
Shri Ranga: He was given oppor- ) . .
tunity; things were submitted to him. R HEA W, q=T | /T
(Interruptions). FHEOT AL T gFq & | a9 T |
Shri Jawaharlal Neln-l.l:1 He was. In o TN q—qﬁz-( Fﬁf{lﬂ . gFEaT
the High Court, an application was . : . 3
made by the surgeon,—Dr. Pratap a@ 2 @E I E L ) o
Singh—to make him a party, and the TH (G RIE | T TF Ig T2 a8,
High Court decided not to make him FTETS T Fy F47 ?
a party, and he was not a party at
any stage. And, therefore, that has to . .
be considered carefully—that aspect f‘uil\ "EL"“ . ﬁf\ T OF A
too. eI 9T, S e AT, ) ag qAT

Shri Nath Pai. Are you suggesting ﬂ@’(‘&' « - (Interruptions)
that the action was improper? (In- W ?ﬁfgm .3 A
terruption.) That is what it means. o ,m 3 i

e [ | T FA S 9T IF HIAT

Mr. Speaker: Order, order. Shri Sl q@ a—,:ﬁ'{r’ a9 a% m I
Kachhavaiya. Is he putting any ques- NS

tion or not? (Interruptions)

Mr. Speaker: Order, order. I 'would

qjt Al .(i“.") P l. & request hon. Members to remain
A& WA F AT F HAeasq GG & silent.
3 H@ifme wfgwial ¥ gwagEr it - -
. : SEIE]
w3, afx g @1 FAT aE A AN
o T Jarg § 7
T FHEETE g 7
SEqE REIT © HIGT TEHT WIS
WEAR WG T I W ¥ S AT R kA L
Fry W oA g1
Shri Ranga (Chittoor): His question
Y ®9AW : I § g @Am may be put in English.
% | AEE F FTOT A oAfewtEr J Mr. Speaker: His question was whe-
ATHEAT FT & . . . (Interruptions) ther the Prime Minister would now

reconsider his attitude in view of the

] ﬂ'@?ﬂ’ . ST, HWIET | rema:ks or observations that have been

made.

Sto I FART fgan (e Shri Jawaharlal Nehru: I do not
AAE WEIKA, FAST AT A T quite understand this question. I am
= F fgare agdr 1 9 always prepared to reconsider every
T A attitude if there is sufficient reason for
« % A’ wE A A JI q that to be done. It depends on the
a FFQ"T EI'<1'I'§, T F WY 9 HHAT reasons; the reasons may be advanced
a7 %' FIAIAr T TR F qET by hon. Members here or by any

others, and we have to consider them

= aﬁ P iiillliil. ¥ Ea ge F always. What I ventured to say
T HAT AT A AT F T HA was—] shall repeat it—in this parti-
F ar ¥ FEew #1 dOR % ? wqifE cular matter, it has to be considered

- N . e apart {from the actual decision of the
I FL A AT AT F AW A A Supreme Court which naturally we
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[Shri Jawaharlal Nehru].

accept, because a person about whom
something derogatory has been said
was riot a party and was in no way
associated as a witness or anything.
Therefore, those remarks have not
been made in the normal course of
considering a case—those parts of it—
and this has to be carefully consider-
ed, and we are going to consider it.
(Interruptions).

Mr. Speaker: Shri Utiya.

Nt 3fem (TrRE) ;w0 9g w S
g%mwﬁ?mmﬁm
¥ fafaw 997 & 97 Igfaat @
mq fedw FEEr 9Ed 9 AR
fafasr qotT 39« fodare gy 1 7

TR WERA : WS AT &3 A1ZF |
T FT T &1 747 | A9  &H FX
famr ¥ A1 43 9137 | 3g gEW &Y
g gFar |

Shri Ranga: Sir, I take very strong
objection to the extraordinary prcce-
dure followed by the Home Minister
in referring to the minority report,
thereby giving an inkling of the in:nd
that ic going to be applied to what-
ever action they propose to take in re-
gard to this matter.

Shrimati Renu Chakravartty (Bar-
rackpore): Don’t worry, the DIR report
wiil also come.

Mr. Speaker: Order, order.

Skri Ranga: So far as the judgment
of the Supreme Court is concerned,
this House as well as the whole coun-
try and the posterity are concerned...

Mr. Speaker: Please put the question.

Shri Ranga: I am making an obser-
vation on what he has said .

Mr. Speaker: He can only put a
question.
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Shri Ranga: So far as the judgment
of the Supreme Court is concerned,
this House as well as the whole coun-
try and the posterity are concerned
only with the majority report and not
with the minority report. Evidently
he wants to take shelter under the
minority report.

Mr. Speaker; That would be seen
when the final decision is taken.

Shri Ranga: It is the last straw that
breaks the camel’s back. This is oniy
one of the many....

Mr. Speaker: He should put the
question now.

Shri Raghunath Singh (Varanasi):
Is it a speech or a question?

Shri Ranga: Therefore, Sir, in view
or the fact that on very many occa-
sions the Prime Minister as well as
the Home Minister of this Govern-
ment have been requested by various
interests concerned including their
own people that a change should be
made in the leadership of the Punjab
Ministry and the administration there,
would the Government consider the
advisability of advising that gentle-
man, the Chief Minister, to resign
from that post in all decency to save
the reputation not only of his IMiris-
try but also the reputation of the
Prime Minister here?

Shri Jawaharlal Nehru: We have
stated that we shall consider all as-
pects. The aspects are many and we
shall consider them, There is the
constitutional and legal aspect. That
has to be considered. There are other
aspects other than  constitutinnal.
They too will be considered, although
those aspects do not come up before
Parliament. It is only the constitu-
tional and legal aspects that come up
here, but others will also be consider-
ed no doubt, But I ventured to sub-
mit, and I repeat, that in so far as the
Chief Minister is concerned, that has
to be considered not as a person who
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was a party to the suit on which a
decision has been made, and which
has to be followed of course, but
other aspects have to be seen.

Shri Ham Barua (Gauhati): Sir, 1
rise to a point of order. The Prime
Minister has been offering one argu-
ment only that Shri Kairon was not a
party to this matter. But the case
that was instituted by Dr. Pratap
Singh was against the Punjab Gov-
ernment and Shri Pratap Singh
Kairon as Chief Minister of the Gov-
ernment is a party to this judgment.
But the way the Prime Minister gces
on repeating the same argument gives
us only the impression that he is try-
ing to shield the Chief Minister on
lL.e one hand and on the other, thct he
does not have confidence in the judg-
ment of the Supreme Court. 1t is
apparent from what he has said, This
is a constitutional problem.. ..

Mr. Speaker: Order, order. There
is no point of order. The Prime
Minister has not said that he has no
confidence in the judgment of the
Supreme Court,

Shri Hem Barua: It comes to that.
If you examine the preceedings again
you will find that it comes to ‘hat

Mr, Speaker: It will not coma to
isot. He may kindly sit down

Shri S, M. Banerjee (Kanpur): Sir,
the hon, Prime Minister just now said
that apart from the constitutional. ...

Mr. Speaker: If something is really
to be asked that question only migh!
be asked. The Government has said
that they will examine all aspects cf
this matter—constitutional, political,
moeral and everything—and, therefore,
and unnecessary. ...

Shri S. M. Banerjee: My question
should not be anticipated.

Mr, Speaker: In the case of certain
hon. Members 1 can anticipate that
also.
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Shri S. M, Banerjee: In the case of
a Central Minister, against whom
there were certain vague charges of
corruption, the hon, Prime Minister
sought to take the advice of a
Supreme Court Judge, and even
though both the Supreme Court
Judge and the Prime Minister were
not convinced that the Minister was:
guilty, he resigned. I would like to-
know why the Prime Minister has
taken such a halting position in this
case and he has neither requested, nor
asked, nor compelled the Chief
Minister of Punjab to resign.

Mr, Speaker: I cannot compe] the
Prime Minister to say anything in this:
case. But if he wants to say any-
thing, he can do so, The hon. Mem-
ber made a comparison with another-
Minister who had resigned when
there were certain allegations against
him,

Shri S. M. Banerjee: In that case,.
it was not even a judgment of the:
Supreme Court, no strictures were
passed and actually the Supreme:-
Court judge was ridiculing his
pcsition. ...

Mr. Speaker: Order, order. Shri
Banerjee should realise that nothing
has been done so far. Government
have only stated that they would
study all the implications and they
would look into the constitutions
political and other aspects befcre:
they take a decision,

Shri S. M. Banerjee: Apart from-
that, I wanted to know whether ne
"as requested or asked the Chief’
Minister to resign gracefully?

Mr. Speaker: That does not come
out of this.

Shri Tridib Kumar Chaudhuri’
(Barhampur): The hon, Prime Minis-
tet has rtated that the Chief Minis-
ter was not a party. May I invite his
attention to the following observa--
tions of the majority judgement of the:
Supreme Court:

“In the case Dbefore us, it is
common ground that it was the:
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[Shri Tridib Kumar Choudhuri]

Chief Minister who was in charge
of the Health Department in
which the appellant was employ-
ed and it was therefore the Chief
Minister, as the Minister in charge
of that portfolio who initiated
these proceedings, though formal
orders of the Ministry were issued
by the Secretaries etc. of the
department in the name of the
‘Government. For the purposes
of the present controversy, the
functionary who took action and
on whose instructions the action
was taken against the appelant
was undoubtedly the Chief Minis-
ter and if that functionary was
accurated by mala fides in taking
that action, it is clear that such
action would be vitiated.”

May I know whether Government,
while considering the whole question,
will take into account this aspect of
the question also?

Shri Jawaharlal Nehru: Every-
thing would be borne in mind. But I
suggest that there is some difference.
There is no doubt that the Chief
Minister is responsible not only for
that department but for the whole
Government. But here is a case of a
writ petition before the Supreme
Court, where certain evidence is
given, certain charges are made and
he not being a party, not being put
in a position say anything about it,
and it does make a difference,

Shri Hem Barua: How does he say
that he is not a party? Are we to be
fooled by a statement....

Mr, Speaker: That he can say When
the Government have .announced ' the
steps that they have taken; not at
this stage.

Shri Hem Barua: Even now 1 can
that. It is contradictory to the stand
taken by the Supreme Court.

Shri Jawaharlal Nehru: The court
‘has arrived at its decision presum-
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ably on certain evidence that was
placed before it. In every case, the
judiciary, the court, gives an oppor-
tunity to the other party to rebut it,
to explain it and say something.
Those procedures have been gone
through in regard to the parties in
this case. Suppose a person cemes
and gives false evidence, Now, the
court can take proceedings against
him for perjury if it so chooses, But
it cannot convict a person without
following the normal procedures, and
a person who is not a party is not
subjected to that. Of course, what-
ever the court may say deserves
attention, That is a different matter.
But I do submit there is a big diffe-
rence,

=Y TH A AR, (ATEE ) FaAT
919§ QAT FT A § 19 F qATH
AT F THE F TRA AT FL 7
Shri Hari Vishnu Kamath; Sir, may
I invite your attention to the wording
of the Calling Attention Notice and
also to certain articles of the Consti-
tution? I shall base my question on
these two points The Calling Atten-
tion Notice says “the Supreme Court
in its judgment dated the 2nd Sept-
ember”. Sir, you have been a judge
and you know very well that when
the judgment of a court is referred to,
it always means the majority judg-
ment, and not the minority judgment
at all; it is either unanimous judg-
ment or majority judgment. Now, will
the Prime Minister and the Home
Minister and the Government assure
the House, in the first place, that what-
ever action they will take in this
matter will be guided who'ly, solely
and only by the majority judgment of
the Supreme Court in thig matter and
they will not be side-tracked by the
minority views expressed in the
Supreme Court? Now, may I invite..

Mr. Speaker: The question has been
asked,

Shri Hari Vishnu Kamath: My ques-
tion is not complete. I invite your
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attention to articles 353, 154 and 53 of
the Constitution read with..

Mr. Speaker: The question cannot
be framed like that.

Shri Hari Vishnu Kamath: The hon.
Home Minister has referred to the
competence of the Government. Un-
less you have some patience and un-
less you bear with us when we ask
questions, how is it possible? We can-
not ask a question in one sentence.
How is it possible to {frame a question
in one sentence? Is it possible?
Therefore you wou!d bear with us.

Mr, Speaker: Should that question
be so long as to take ten minutes
then?

Shri Hari Vishnu Kamath: No. 1
wonder why you at ail ask such ques-
tions of us. We have never taken
more time than is absolutely neces-
sary. Unless the question is compre-
hensible to the hon, Minister, the hon.
Prime Minisfer anq the Government,
how can we ask a question here?

Mr. Speaker: He might ask the
question now,

Shri Hari Vishnu Kamath: Article
154 of the Constitution vests the exe-
cutive power of the State in the Gov-
ernor, aricle 53 vests the executive
power of the Union in the President
and article 353 (a) refers to the exe-
cutive power of the Union, that is to
say, the executive power which s
vested in the President, during the
Exnergency when the Union executive
is empowered or authorised to give
such directions to the State Govern-
ment whose executive pcwer is, again,
vested in the Governor of the State.
The President, therefore, under the
Constitution, according to article 353,
is competent to issue directions to the
Governor because under the relevant
articles a Minister hclds office during
the pleasure of the Governor. May I
asX. ... (Interruptions).

Mr. Speaker: If I interfere I am ac-
cused of being Impatient. But he

1100 (Ai) LSD—4.
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might also read rule 197 of our Rules
which says that no debate can take
place on this. And here is debate
taking place.

Shri Hari Vishnu Kamath: Then I
will ask the question straightaway.

Mr. Speaker: Why had he been do-
ing otherwise?

Shri Hari Vishnu Kamath: I will
complete the question straightaway,

Mr. Speaker: It cannot be com-
pleted. It becomes a debate. He is
putting in arguments arming himself
with those provisions of the Constitu-
tion anq other things. That s not the
way of asking a question.

Shri Hari Vishnu Kamath: I am
sorry. On an earlier occasion you
have permitted hon. Members to do
that on a point of order also.

Mr. Speaker: If I have done that, I
have done a wrong thing.

Shri Hari Vishna Kamath: There-
fore the judgment of the Supreme
Court, you will agree, has been such
that it will gravely imperil the posi-
tion and reputation of any other per-
son not so fortunately placed. Will
the Government give an assurance
to the House that there will be no
shilly-shallying and dily-daliying so
far as the judgment of the Supreme
Court is concerned because the ques-
t'on of norms, standards and values
which are so essential for the promo-
tion, preservation and vivification of
democratic institutions is involved
here? If they do not take time by
the forelock and act immediately, ex-
peditiously, T am sure, you and the
House will agree that the Government
wil] be dubbeq as one which is dig-
ging the grave of democracy in our
country.

Mr. Speaker: There is no question.

Shri Hari Vishnu Kama'h: How can
that be?
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Mr. Speaker: Dr, Singhvi.

Shri Hari Vishnu Kamath: My ques-
tion has not been answered.

Mr. Speaker: He
down,

may kindly sit

Shri Hari Vishnu Kamath: But the
question was. ...

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: ... .maj-

ority judgment of the Supreme
Court. ...
Mr. Speaker: Order, order.
-

Shri Hari Vishnu Kamath: He refer-
red to the minority view....

Mr, Speaker: Order, order.

Shri Hari Vishnu Kamath: That is
hardly proper.

Shri Kapur Singh (Ludhiana): The
question is quite clear, that is, whe-
ther the Government are digging their
own grave or not,

Mr. Speaker: 1t might be clear to
some sections, but it ought to be clear
to me also. If I am unable to under-
stand or comprehend it, that also has
to make some difference. 1 will re-
quest hon. Members to 1ealise that.
First of all, there are no assurances
given. Secondly, as regards saying
that there would be no dilly-dallying,
shily-shallying, billy-ballying etc., of
course, can any hon. Minister say that
he would not look into all the implica-
tions of the judgment and the pro-
nouncements that have been made?
That goes without saying and with-
out getting any answer, The question
itself......

Shri Ranga: Why did h= refer to the
minority judgment?

Shri Hari Vishnu Kamath:
cions arise.

Suspi-

Mr. Speaker: A reference can always
be made to the minority judgment
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also (Interruption). He would not
allow ‘me to speak, But it is always
the majority judgment that is the
judgment of the court. Therefore,
whatever the Govermment would do in
deference to the judgment of the
court would be according to the majo-
rity judgment, that is, the judgment
of the court. That is all.

Shri Hari Vishnu Kamath: That
assurance we want from them, not
from you. Let the Government say
that. Why should you bother about
it?

Mr. Speaker: 1 have to bother abcut
it.

Shri Hari Vishnu Kamath: Not at
all. T am sorry.: Why should you come
to the rescue of the Government? The
Government is in a quandary now.
Why should you rescue them?

Mr. Speaker: There is no questicn of
rescuing them. He is rather always
casting reflections on me,

Shri Hari Vishnu Kamath: No. You
said ‘billy-ballying’; I never said
‘billy-ballying’. I did not use that
word at all. You are mocking at us.

Mr. Speaker: I am not. He has been
doing that,

Shri Hari Vishnu Kamath: No,

Mr. Speaker: I have all respect for
the hon. Member, but he has always
been interrupting,

Shri Hari Vishnu Kamath: So have
[. I have more respect for you than
for many others.

Mr. Speaker: If he has that, that is
very good; certainly. Dr. Singhvi.

Dr. L. M. Singhvi (Jodhpur): With
great respect, I would like to submit
that the hon. Prime Minister | has
chosen to resort to a hypertechnical
plea that the Chief Minister was not a
party though he had; as we find in
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the judgment, full opportunity to re-
fute and rebut the allegations made
against him. I should like to know
whether in the opinion of Govern-
ment this judgment is only a symp-
tom of a deeper 'malady and whether
the Government are in a position to
give us an assurance ‘that a compre-
hensive, full-fledged inquiry into the
affairs, the administrative excesses,
the political persecutions and the
breaches of law in Punjab is going to
be instituted and, if so, whether the
Government realise that it is an obli-
gation cast on it under article 353(a)
of the Constitution which is not mere-
ly an enabling provision but an obli-
gatory and a mandatory provision on
Government.

Mr. Speaker: The second portion
may be. ...

Shri Jawaharlal Nehru: Surely I am
not expected to give a pledge here
that I shall have—that is quite a
different thing—a full inquiry into the
condition of the Punjab, as to what
has been done there, in what way the
Punjab has advanced and in what way
it has deteriorated. That is a tremen-
dous affair.

Shri S. M. Banerjee: Into the affair
of the Chief Minister,

Mr. Speaker: Let us hear the ans-
wer

Shri Jawaharla] Nehru: I cannot
possibly give an answer to that and
an assurance that I shalj have a full-
fledged inquiry.

Shri Nath Pai: Only about tamper-
ing with the rule of law. That is the
main charge. We want the inquiry
to be confined to that only.

o TN WA Mfgar : F 0F

AT T T3 IEAT ATRAl § |

T FEfey AT §OAHSHT gHT
I # wfqardy dome aww Ff &
wer Wit Y sfaard W@ 9 ¢
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TEqR AEEY : AT A S Fe
2 & < fafaeee art sfaemr & foag
foree 9

Mo TR TR Afgan: FfFT ag
&1 AT A Fga & fo6 oo TR at
arft Y AfE W wft A 9

Shri Hari Vishnu Kamath: On a
point of order, Sir. The hon. Prime
Minister in his earlier reply said that
the Chief Minister of the Punjab was
not a party to the proceedings. How
can he in all conscience say that when
he was one of the parties or defend-
ants in the suit?

Mr. Speaker: That is only a matter
of fact, whether he was a party or not
....(Interruption). If hon. Members
have a copy of the juudgment—the
parties would be described there and
whether he is put down as a party or
not is a matter of fact—they can see
that. The hon. Prime Minister has
said that he is not a party. If really
he is put down as a party, somebody
can point out and say that it is there.
There ought to be no controversy
about it. Shri Ram Sewak Yadav.

Shri Hari Vishnu Kamath: How
can he make a wrong statement in
the House? How can he get away
with it? We cannot let him get away
with it.

Dr. L, M. Singhvi: I rise on a point
of order.

Mr. Speaker: Shri Kamath gets ex-
cited without any justification,

Shri Hari Vishnu Kamath: It is a
grave matter.

Mr. Speaker: Order, order. Has he
seen in the judgment that he is a party
to it?

Shri Hari Vishnu Kamath: The Pun-
jab Government is a party.

Mr. Speaker: The only argument
that is being put forward is......
(Interruption).
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Dr. L, M. Singhvi: Or. a point of
order, Sir.

Shri Lahri Singh: On a point of
order, Sir The Chief Minister is a
party to it. I read the reievant por-
tion of the judgment. It says:—

“In the present case there were
serious allegations 'made against
the Chief Minister and there were
severa] ‘matters of which he alone
coulg have persona] knowledge
and therefore which he alone
could deny. But what was, how-
ever, placed before the court in
answer to the charges made
against the Chief Minister was an
affidavit by the Secretary 10 the
Government in the Medical De-
partment who could only speak
from official records and obvious-
ly not from personal knowledge
about the several matters which
were alleged against the Chief
Minister. In these circumstances
we do not think it would be pro-
per to brush aside the ailegations
made by the appellant....”

He hag not denied those things, and
the Prime Minister says that he was
not a party. Allegations were against
the party (Interruption).

Mr, Speaker: After all, this argu-
ment has only tried to show that all
charges were against him, not that he
was regularly a party.... (Interrup-
tion).

Dr. L. M, Singhvi: On a point of
order, Sir.

Shri Tyagi (Dehra Dun): On a point
of order, Sir,

Dr. L. M. Singhvi: My rcint of
order must take precedence,

Mr. Speaker: Dr. Singhvi: He has a
point of order.

Dr, L. M. Singhvi: My submission is
that the Prime Minister has been
pleased to observe that it is a tremen-
dous undertaking. It it enough for
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this House to be told that it is a tre-
mendous undertaking? Therefore,
obligations under the Constitution can
be shirked, curtailed or bypassed. We
would like to know it. This is a ‘mat-
ter on which you can certainly direct
the Govermment to give a more ade-
quate answer, rather than merely
telling the House that it is a tremen-
dous undertaking. We know that it
is a tremendous underiaking, We
should be told that he is aware of the
obligations cast on the Government
under article 353(a) to issue execu-
tive direction for the proper govern-
ance of a particular State in the
Emergency. If so, is he prepared to
act under the requirements of the
Oonstitution?

Shri Jawaharlal Nehru: 1 am  per-
fectly aware of the responsibilities of
the Government of India under the
Constitution aad I hope I shal] act
accordingly and our Government will
act accordingly, but the mere fact
that the hon. Member, Mr. Singhvi
says that this should be done does
not enable me to appreciate his point
that T must do it,

Mr. Speaker: Shri Tyagi.

Shri Tyagi: I want to seek your gui-
dance. I am not fully in agreement
with the hon, Prime Minister,

Mr. Speaker: He said that it was a
po.nt of order.

Shri Tyagi: If I am not permitted, it
1s all right.

Mr,_ Speaker: He said that it was a
point or order.

Shri Tyagi: Without mentioning
what the case is, how can, I do it,

Mr, Speaker: Immediately, he said
that he wanted my guidance. He said
that it was a point of order.

Shri Tyaegi: If the meaning of the
Prime Minister’s coment were that
Shri Pratap Singh Kairon is not res-
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ponsible for any act done on behalf of
Government, I do not agree. But there
ts one distinction which I would like
to draw. If there is anything, any
judgment passed against the Chief
Minister or the Government, the Chief
Minister is responsible, But if there
is anything concerning directly his
person, the Chief Minister cannot be
responsible. Then, Pratap Singh will
be responsible, If that is the dis-
tinction the Prime Minister is making,
I can very well understand that. I
want your guidance here. If I as the
Chief Minister were to act as the
Chief Minister, under seal, with au-
thority of Chief Minister, then I shall
be responsible as the Chief Minister.
But supposing as a person I were to
borrow something or do something
wrong in my personal capacity and if
there is any aspersion on 'me, then it
will not be on the Chief Minister and
it will be on my person. Therefore, the
remarks about the person must be
looked into and aisp the type of error
or mistake he comitted, the offence he
committed and all that, Did he com-
mit the offence as the Chief Minister?
That s the only question which may
be clarified.

Mr. Speaker: They will see.

) THATF YT @ WOW AAT S
F #g fF qome Iv9 g 7 geE
F ger #A gRa waw fag #7 H
TERT F fAU 4 qewar, & yuw A=+
S { SATAAT ATEAT o ST I AT
& &% dao 91 f w7 & gEfa 4,
TF 7 3t 9 AR q@W a9 @, 9@
qat=9 AT X 99 F1 <€ fFAr 99 &
fgaT® @t F@T TU HA qTT F e
# & faers I agi # ffq &, s@
I FTATT T GAG a§ AT T@l a1
FE IW F A9 @ I@ F A e
@ T ?
Shri Tyagi: You have not answered
my point of order,

Mr. Speaker: I am not in a position
to answer that.
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Shri Tyagi: I wanted to know whe-
ther the comments made by the Su-
preme Court are for an act which he
committed as Pratap Singh or for an
act which he committed as the Chief
Minister.

Mr,_ Speaker: I cannot give that
answer without studying all that,

o TR AZE : N THAED
=T { Y FET I & AT 4 & FF AR
ad ot g & I 9 o fa=re A
ST o Y 3 & A, H AT Arew
& fra fom

! THAA® qEA : qg AW A
gt g 1 & s W g fFoww R,
T W S A Fer {6 I A
oTa A I BV e F g 7@ e,
F ST =g § fF odome ' &
fgem® S WY 3= qETEE A I F
qEA Y [HFEN ¥, I F NS gEreq
[ETEE W AT, §EtT AEEg A
g% faars daer far st @ & 0
feam, @t @@l dome & A& WA & faarw
FIAATE! FI q0T 77 T H1 1 fawmy
¥ wwEr sgar ?

=7 JEETE™ qgE: & ¥ 77 TG
gt fF oot & g F1E 7 I FY g™
T afes daw F grE FE F e
T I #F gE FAF A, TE
g 1 fF 3% U $OF a7 I,
qEf qATaT 9@ F@ qEEH A | I
| ¥ 3FR T2 faar A% o a ¥
R FT a1 I FY gAW FT gAT™
&Y a1 WR T a8 qgr W et gy
| #T M TG GOH FE { hEer
fear ag fax wrEt o § Afsw o g8
T FF 39 A F HAET, I9 A 7§
TR o a1 & o fqaer faeaa w59 §
I w A e fF A fo g A
WEIRT W FI@T AT TE AR F@T |
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[ AT 43 ]
7 TRges o & 6 sa1 & 7 a=%
T BT 2

Shri S§. M. Banerjee: On a point of
order, Sir. (Interruption).

s AR . Weger wWErRw, AT
aET FT I g |

Mr. Speaker: How can he rise like
this? I cannot shut the answer and
have the point of order.

A TTHEAF ATRT FT AT T T AF
Fauarga arfsomara daam sy
g7 fadh 59 g F1E F Jordz & Y
feae g & o) &g ® v qET av
AR FE a9 T 7 7 FE A7 TwHeT
F w7 o g # 3T w1 o e <R
T

= FAFTA AgE : FgT 6 T3
AT § 99 9 M foFar s fw g
FE AR 15 39 F A0 78 A0
i & | A0 A HF | AT
g fm 1 f5 320 fa% fear a1 3
TF FqOET AT g, AT I@ 97 M foAm
T GO T F | AT 57 FT FTAAT
qrer a1 faum & w0 F @1 F947 2,
AT ¥ FA FT wfaFw §, d A 5q440
g1 | s @ w f T S
qHAT & W7 T4 JT AL

o W AAFT wfgan : g5 5=
AT FT ALY 3@ ST =Anfge 79 fF
Ef=s AT #7199 2

= TR ATER © qAe AR,
TFqv WL | 999 &7 TF THT {60
T § o fY Tow g w1 S9R
FoaH weq Har ¥ faenw @ 9 o
I AL T J T F Y X AT qAT
T § gy S fewud o
fea & | & 9= i § &) SAT =wear
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fF Jqm= 39 & gty gaea  Fr
fesas o fFa, v77 39 & #
fewad am fe, fower fa fafaar
THo UHo To % #® H a7 femasw
a9 & #57 §o Fﬁomqﬁofﬁo
F 3 ¥ gaf~T rateg 7 3% figens

SO WERY AT FEd AT @ fF
& 39 aEi ¥ 981 I AEAr qf
oG AT TN F VR E

N gEEIT et o # g & oAv
arar § fF ol & 0 oWaAr St
FgT f& w0 wAm & w1 v fAom
aef~s g | fear @ s § AW
FH AT AT AT T T w9 o
o7 agaa ¥ 7 fAug gam A7 @ &
S "F g fF A 99 I 3w ouw
a7 wged 9 fF qew 5 W T AE
af@r &, |1 wRr wET fuEd &9,
M7 FFAATH FT TATAT AT WIS J T
ST &7 A9 FAT 8, I U7 AAT F w9
q 7 gfe ;1 A1 w7 A1 FW F1 W-
gl PR v oguw o | gny
qeY oY Fog IT ATAGT FT ARET
gaT9 g gt & ey mam oA fee
aets AmEEd 3 g o fqug
F qTZ T UM G HOAT F1E Afeqes
qoTE ¥ Hew wet F 7 aw a1 Av
T2 (gEv)

Wt AT AgE A A
FaT I3 oArfEv few e #
T =Twar g 1 feEa w1 o"Ew, wew
gt & fema At #1% &F 7 g

gF AmA agem  foR a3
Gl



485 1 Calling BHADRA 15, 1885 (SAKA) Attention to Matter 4852

= FAPIA AYE A&y A F
faafas & Fo 7Y a1 1 (rTenia)

M THAAE  OARY qeqer

T WEET : AT, WEY, 64
AT §3 JF |

= TEAETET AgE : HE A A
2| N FH W FIE FT KA, IAF
Fydifemfea g v a, st fe
I9 FT FHAT &, BT A ERT F7 ST
3T Y 7T § IO AR A T—IF A
;7 FEAl § FB T ZAT §——IN I AW
W gem, afes gay @1 & 9% gRm
Y oW § @ wrar—i ag qEar,
oaE i qew 5 F fgers fooam
F AT T FIE SAVT A AT & 1 W
AT &1 gt & o =20 AT a1 F1 FTH
faar 2 1 3 37 aq & & fF -
a1

AAATT AEFy T Fgr 2 5 oema w
FAT FAT AT I/ TN AT AFIAL F
fox fFar, A F b T 8 & 39
FY foeaq am #g 7 Ffa oo § w0
ot 713 g8 &, o & oo @w & wey ey
¥ 5,1(—,@,-{5;1' (Interruption).

TR AEET : WIET, AET |

=Y THAA® U1EA : qEHH WERET,
O aeqT #1 99 ¢ |

maw AERW : [AEdT F IW
T o w1 I 1w AR
ZHT & ST SAET FT S TEH AT AT |
I GHY FEGT FT T TG AT TFATS |

st owdEw ama ;. e g
AT # o

oW AGET AL AT R | AT
@y 435 9 |

of Urgent Public Importance

St RAAT T T AL,
9 W FT A A

TR WERT : AT qE 43
T HR T A |

Shri D, C, Sharma (Gurdaspur): On
a point of order....

»t JEEY : IO AERA, . . .

st FATETeT g : § a4 AF T
w oo f5 g fax e @1 9
TFAT FT A FeT (% 37 97 TR gAr
Mgy | IR fF A FE T H |,
I R FA A gg A IR
qTa # FT AT EAT § | 39 AT, IH
AT F T, A G99 7 AT 8, A9
fergeam & o &) A& gn §—=wr
FmIAAfFATE (Interruption).

Shri S. M. Banerjee: He is defend-
ing the Chief Minister....

mgw WEEY ;. AET, AT |

Shri S, M. Banperjee: Ile has not
answered the main question but he is
talking about the progress of Punjab
and so on.

mow wg@Ew . ASY,  AET |

.. (geTemw)

Shri D. C. Sharma: On a point of
ordre,

weqw WM ;T A AW
qeE UF I I @ g1 FL qeAr
Y § 7 w9 WA aee 83 9
aa & g awar § | F7 qTeA fAfRs
aTeq A gew #< foar 7

5t AAEAT AgE ¢ STl |

Shri Hari Vishnu Kamath: He has
not answered the question at all.
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ot gore Tag (aXer) © o e
Iwgrfrgo g & | T Ag AT |
e fe qar gar g 7

Shri Hem Barua: I want to know
one thing from you specifically......

oY TIRATE TS : T TELT, .

qeqd AT : WA 6ed Wd
&z 914 | N }W T

Y VR o ;& Y qger s
T Y9 I3AT 97 | 99 &7 J4@E TG
Tt |

& wgA™ : g ey S oA
far ar

WA WEI : HH AT G
AT A& FT T |

ot TwEAE Ay : HEA, AW
SAETAT FT I § |
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foqg & W@ @R WT F@ I G
&, W 7 N g T F awi F
& AT A FI A1 afgar w4 fRar wi
F &7 797 & fFar | W a8 WA
o s 6 SeEiY 1% afear o faan
&, 1 <t afgar w1 wR AT g foaa
F, a1 FT Iq F AR F fear 9w,
ifs 39 ¥ 9ga afgar s fFar @,
ag A SAGTET FT I & |

=t wwmae wen (faeei)
A T SEE A% HIET |

AR AEAT : U S FT A
g q |

o spTerE et o & woer
Tg¥ TAfAT FEAT AT g, arfE mm
A Fa A T R

9 & ¥ g #E ¥ fgwad &
ey § 9K AT A F WA wEA

m‘?{%ﬁa‘e‘rf@g&fw,qwoqao To
X YT I 94T, U0 o, F Hfaw
F AR F g F° T w7 fa= ywe
o &, @Y A X R, AR Fg #X
ag %51 f+ 98 30 ¥ grafeug 98 & A%
6 W 9 A9 F qH I ATHI H
qge FY W T AE €7 | 99 39 999
i F1E & ¥ uF foig 3 grarg §
ag 9= 99 @Y § 7R 39 ¥ gfafe
FIE IF g1 o fasTde T8 8, At
FAT TY AT F 9 a7 F7 A0
ag T & 8T Tl FT TAV-TF T FT
I F T L T ST FT RfrA L ?

Shri Hem Barua: We want protec-
tion from you. What protection you
have been giving us is very difficult
for us to understand. The Prime
Minister has tried to bypass all the
questions by all sorts of statements.
He has made a statement just now in
praise of the achievements of Punjab
and all that. Is that relevant to the
issue before us? That is what I want
to know.

Shri Raghunath Singh: Very rele-
vant.

Shri Hari Vishnu Kamath: I am
sorry to say that the hon, Leader of -
the House is misleading the House.

Y THASE TET eI FEIRY,
v 30 A g7 & 0 we oA
I F qE [EEET ], A AIWST RO
| A 99 F A& qA F AR A
ST 99 99 @I §, 9 g9~ AEg
F fEY F @0 ¥ § 1 AT WAt 99
g # Fg a% grafag § W) S9

IR WG : [H AwEE §—
AR g N E—FF T T #7 gaww
AT FT I ¥ & AT @ 5 5w
IR W aEE g AT Q@ §, aw faw
o #1E F AT F IR & | a1
T, = U, A Fgr @ B 9@ 9y
F® T 93 o, ar § ¥ “gray, ww”
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g, fe ag foar ga & 5 3% oSy,
ST’ g F AR I W IO g
o

Shri Raghunath Singh: He has re-
ferred to them four times.

oty @rest : § F g e
¥ qgv fewes @€t o3
WA WY : 99 TG FT TATE |
g uF Y, fag 7 @aa fea @,
AT q T ATGT I8 |
Shri Hari Vishnu Kamath: On both
side< &z oF ¥ 7, 9ga ¥ WA
el 3 vaT fEar gem
IR WEEY 0 § A9 #W
TE F@E | 8L TF A AG, g A
qAT geedt F qar fear & AR I
IFR1A F1E o gaTe foaT, 1 3 39 AT
#1 8T g 9 A€ @, Ifew IwF age I

@\

Some Hon, Members: It is the Prime
Minister who has done it.

ot YA . THE AT ST ATV
g

TR WERW ;WA §EM
#4 o Wr A M §, @ fax
A FE W AL, gaf A Qi §
(Interruption).

Shri Hem Barua: He has not re-

plied to my question.

Shri S, M. Banerjee: I want to raise
a point of order. When my hon.
friend Shri Ram Sewak Yadav put a
question, namely:

e TgTed w1 T o FR eI,
3T § I®R gerT fawr oar” &
TYH JAT M A IgH FAH T FG
fx wgrea Y a9 A A, afew T@l
93 IT FY A Ag1 g7 T41, 3F A/
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uaifrae A5Y ffgr, 77 3T F1 @i
aff  awE T wIwE ¥

T § -

“The next' allegation relates to
the request... .

TIA WHEY : FET AE AET
Far g ?

Shri S. M. Banerjee: My point of
order is this that the Prime Minister,
unfortunately—I am scrry to say this,
with all my respect for him—has not
either read the judgment or he has
said something which does not cover
the judgment. .

Mr. Speaker: Is he saying that it is
not a correct statement?

Shri S. M. Banerjee: It is not a cor-
rect statement,

Mr. Speaker: If it is not a  correct
statement then it is no point of order
The hon. Member might sit down.

ot Fgd g ;o W wAw T R
fF 99 TaAe 7 g qaed faar & §
i ag i fafaes & faams el
F AR AR w7490 fF @ oo
forar 2, Y 98 @ F 99 & @
F 3@ AR "o flo IR F I,
AT a8 TR Iaw § T AT A%
F ¥ fog dae & ar 7 7

&Y Ho Wio AT : AATT FT ¥
oTET deX H &)

St FAETAE ALE A AT
3 fe & 3 3% wgr w1 AR F @ A
F 18T W7 AT A7 | AfEA 9w WK
ST A AT wen, /1 H X war fw F o
T AT Fg g, FF WX g AR
g gATE @ SENT, d QR AT
G ATET | TY qIEAH AR § 9
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[#1 wFgTna Ag%]
& faafaer § veEmEe @ fF agr @
FH TEAHE T | A1 OGRT FGAT ERI
f& 3g 7 feaar s faar, feae

Fam frar, @ g&@ &, @
(Interruption).

st THAAE TR : [EAE WA,
g F AR AIET F IE AT IAL
T famn o sww WA A few a@
CIGE AL

WA WYET . AW F F FEATH
fear, 3@ %1 321 & s faam

w5t @ fag AU mEme aw
SEUE I LI R A
aa & gure fEar @mEm, @ Fr
A AR T F gEe afa &
N g fwar S@m @ 9E@

WU AEEY - IR A JaE @A
2 fF 99 |t &7 g fwr sma o

A TRIIE ART : TF A1
fawmaa @ & & 0 T ¥ e
¥ w1 3w Ad) femi 1 gEy, qf®
o9 A e q4Y €1, T {0 yue
#=H 7 e ag few Qg faan
557 7% & % wre fe et ¥ famE
a1 fit wfvgea & faeme #r8 =ifw
g, @ IW AT EEAT F A, 97 w0
s A g am A, arIw A H
F1E e &1 o &, 9w &7 o gfee
# T@T AT

WA W . ag  AE gev
Tfer | & AW qeem ¥ sfawe
FEATE

SEPTEMBER

6, 1963 4458
12.58 hrs.
PAPERS TO BE LAID ON THE
TABLE

Jute  (LicENSING AND  CONTROL)
AMENDMENT ORDER, ANNUAL REPORT OF
ExPORT RIsKs INSURANCE CORPORATION
ALONG WITH AUDITED ACCOUNTS, AND
REVIEW BY GOVERNMENT THEREON

The Minister of International Trade
(Shri Manubhai Shah): 1 beg to lay
on the Table a copy each of the fol-
'owing papers: —

(i) The Jute (Licensing and Con-
trol) Amendment Order, 1963,
published in Notification No
SO. 2026, dated the 10th
August, 1963, under sub-
section (6) of section 3 of the
Essential Commodities Act.
[Placed in Library, See No.
LT-1659/63.]

(i) (a) Annual Report of the
Export Risks Insurance Cor-
poration Limited, Bombay,
for the year 1962 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor-General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(b) Review by Government on
the working of the above Cor-
poration. [Placed in Library.
See No. LT-1660/63.1

CERTIFIED ACCOUNTs OF KHuADI AND

VILLAGE INDUSTRIES COMMISSION TOGE-

THER WITH AUDIT REPORT THEREON, AND ~

STATEMENT EXPLAINING REASONS FOR
DELAY IN LAYING THEM

Shri Mnaubhai Shah: On behalf of
Shri Kanungo, I beg to lay on the
Pable a copy each of the following
papers: —

(i) Certified Accounts of the
Khadi and Village Industries
Commission for the years
1959-60 and 1960-61 together
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Table

with the Audit Report there-
on, under sub-section (4) of
section 23 of the Khadi and
Village Industries Commission
Act, 1956.

(ii) Statement explaining the rea-
sons for delay in laying the
papers at (i) above. [Placed
in Library. See No. LT-1661/
63.]

SUMMARY OF CONCLUSIONS AND RECOM-
MENDATIONS MADE IN REPORT OF Ab-
Hoc CommiITTEE ON ToOURISM

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): I beg to lay on the Table a
statement containing a summary of the
conclusions and  recommendations
made in the Report of Ad Hoc Com-
mittee on Tourism. [Placed in Library.
See No. LT-1662/63.]

STATEMENT OF CASES IN WHICH LOWEST
TENDERS HAVE NOT BEEN ACCEPTED

The Minister of Supply (Shri
Hathi): I beg to lay on the Table a
statement of cases in which the lowest
tenders have not been accepted by the
[ndia Store Department, London, and
the India Supply Mission, Washington,
during the half year ending the 30th
June. 1963. [Placed in Library. See
No. LT-1663/63.]

ORrRDER NO, 2 UNDER DELIMITATION
CoMMISSION AcCT

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): I beg to lay on the Table a
copy of Order No. 2 of the Delimita-
tion Commission in respect of the
allocation of seats determined on the
basis of the latest census figures to be
assigned in the Legislative Assembly
of each State, published in Notifica-
tion No, S.O. 2443, dated the 26th
August, 1963, under sub-section (3) of
section 10 of the Delimitation Com-
mission Act, 1963. [Placed in Library.
See No. LT-1664/68.]

. —

13 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
m this House during the week com-
mencing 9th September, 1963. will
consist of—

(1) Further consideration of
motions relating to abnormal
rise in prices of foodgrains
and the food policy of the
Government of India;

(2) Discussion on the Twelfth
Annual Report of the Union
Public Service Commission on
a motion to be moved by the
Minister of State in the Min-
istry of Home Affairs;

(3) Discussion on the Annual Re-
port of the University Grants
Commission for the year
1961-62 on a motion to be
moved by Minister of Educa-
tion;

‘4) Consideration of a motion
for reference of the Constitu-
tion (Seventeenth Amend-
ment) Bill, 1963 to a Joint
Committee;

Consideration of a motion for
concurrence in the recommen-
dation of Rajya Sabha for re-
ference of the Drugs and
Cosmetics (Amendment) Bill,
1963, to a Joint Committee;

(5

-

(6) Discussion under Rule 193 on
the statement made by the
Minister of Food and Agricul-
ture on sugar situation and
measures to deal with it and
the Sugar (Control) Order,
1963, laid on the Table of the
House on the 17th April, 1963,
to be raised by Shri Kashi
Nath Pandey and others on
Wednesday, the 11th Septem-
ber, at 3.00 p.M,
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Shri Hari Vishnu Kamath (Hyshan-
gabad): This is the penultimate state-
ment, the last but one, for this ses-
sion; we will be having one more such
statement next Friday and then there
will be no more statement so far as
this session is concerned.

May I invite your attention and the
attention of the Minister of Parlia-
mentary Affairs to the fact that the
s'atement made by him just now
makes no mention at all of the dis-
cussion which you promised on the
statement laid on the Table by the
Defence Minister some days ago, about
the NEFA reverses?

Mr. Speaker: 1 have got that. That
I am taking up later.

Shri Hari Vishnu Kamath: Then I
will refer to it later, I will not men-
tion it just now.

But about another matter 1 will
refresh the Minister’s memory about
what he said on the 20th April, 1963,
in the last budget session of the Lok
Sabha—on one of the many Fridays.
[ had referred to the very long-pend-
ing, almost for an age, Bill, the
quorum or anti-quorum Bill of the
Government. Your predecessor—not
the immediate predecessor, but the
first Speaker of the Lok Sabha, Shri
Mavalankar—in 1955, that is, as long
as 8 years ago, had asked Government,
on a point of order raised by one of
the Members, to bring forward a Bill
to amend the article relating to the
quorum of the House, I was told at
that time that the Bill was prepared
and was about to be introduced, when
Parliament was dissolved and fresh
elections were held and in the last
Parliament it was forgotten,

In the last session the Minister of
Parliamentary Affairs, on a point
raised by me, said in reply as follows:

“As regards the point raised by
Shri Kamath, namely, the Bill for
amending the Constitution with
regard to the quorum, we have
already referred the matter to the
Law Ministry.”
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And he went on,

“The Law Ministry has prepared
the Bill.”

The Law Ministry has prepared the
Bill—this was on the 20th April, 1963.

“It has been tagged on to the
Constitution (17th Amendment)
Bill.”

We have got the Constitution (17th
Amendment) Bill but it is silent on
that point. It appears from the atti-
tude of the Government with regard
to this important matter—you have
precluded us from questioning certain
conventions in this regard which are
wholly unconstitutional—it appears in
this matter that they want to save
their face before the country. They
are willing to wound, but afraid to
strike—that is what it looks like, For
8 years, nothing has been done.

I hope you will direct the Govern-
ment this time to bring it forward
this session. It was to be brought in
this session. That was what was said
when last time this question was rais-
ed. But nothing has been done, They
have been sleeping over it. They have
bzen  shilly-shallying and dilly-
dallying.

Mr, Speaker: He need not have
repeated all that.

Shri Hari Vishnu Kamath: You do
not wan. me to coin a new word in
the English language, do you?

Mr. Speaker: I am deficient in
English.

Shri Ranga (Chittoor): The Minis-
ter of Parliamentary Affairs has sug-
gested that the House should take up
the discussion of the Constitution
(17th Amendment) Bill during next
week. Is it because at the end of the
last session, in the last week of the
last session, the leader of the Com-
munist Party, called upon the Gov-
ernment to bring forward such a
Bill? Is it because even during the
first week of this session a communist
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Member asked them to proceed with
it and make haste with it, and there-
fore, Government wanted it to be
taken up? Or is it because in reply
to my plea with the Prime Minister
that so long as this emergency con-
tinues such a controversial measure
should not be taken up, the Prime
Minister wanted to slap us in our face
by proceeding with this Bill?

Dr. L. M. Singhvi (Jodhpur): We
are interested to know what has hap-
pened in respect of the resolve re-
peatedly declared to us by Govern-
ment concerning the establishment of
a Committee on Public Undertakings.
This has been a matter which has
been postponed from year to year,
from week to week.

Mr. Speaker: He will answer that.

Dr, L. M. Singhvi: I am sure the
Minister will be able to answer, I
know that the Prime Minister is very
anxious to bring about a reconcilia-
tion in the position of the two Houses.
He had given assurances to different
persons in this regard. I would iike
to have a definite time-table about
this, an indication when it will be
decided upon,
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Shri Sivamurthi Swamy (Koppal):
[ have repeated here so many times
the demand that the Gulhati Commis-
sion’s Report should be discussed
here. It is very very important for
Maharashtra and Karnatak. No tech-
nical clearance js given for projects;
prcjects like the Upper Tungabhadra
and Upper Krishna are held up. So I
urge upon you to include that for
discussion here, The Government has
taken a decision which is arbitrary
and unjust, The matter is very
urgent and time must be found to
discuss it.

Shri Shivaji Rao S. Deshmukh
(Parbhani):  About the Krishna-
Godavari waters dispute and the
Gulhati Commission’s report, you were
also pleased to say that the motions
received by you would be duly con-
sidered. You have already received
several notices, including one from
me.

Mr, Speaker: It is for Government
to see whether they can provide time.
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The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): What Shri Ranga has said is.
in effect, an accusation and an insinua-
tion that secretly or not secretly we
are affected by the pressure of some
Communist Members of this House to
bring this Constitution (Seventeenth
Amendment) Bill. I may inform Shri
Ranga that so far ag we are concern-
ed, we are always agreeable to pres-
sure being exercised by Prof Ranga
or the Communists or anybody else.

Shri Ranga: No, no. especially from
the Communists, They are bosom
friends now.

Shri Jawaharlal Nehru: It s our
business to listen top everybody and
decide accordingly, but it is a fact that
the Constitution (Seventeenth Amend-
ment) Bill was brought long before
any Communist Member said any-
thing. It was brought by Govern-
ment after much consideration, very
careful consideration in the Planning
Commission and the Government.
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Meanwhile, Shri Ranga has written
to me about his opposition to or dis-
itkke of this Bill. Some other Mem-
bers have written to me too, and we
have in the balance come to the con-
clusion that we should proceed with
it. I do not know why Prof Ranga
should think otherwise. The fact is
that Prof Ranga’s views and our
views about land legislation are
different, That is a fact.

Shri Ranga: We stand for the pea-
sants, you stand for the Communists.

Shri Satya Narayap Sinha: You arc
aware, Sir, and we have discussed
this matter with you also the other
day. that the proposed motion is
practically ready, and next week there
is likelihood of the motion being
placed before the House.

About the anti-quorum Bill, about
which my friend is always very con-
cerned,. ...

Shri Hari Vishnu Kamath: You pro-
mised it, not I.

Shri Satya Narayan Sinha:......
after the commitment which he has
quoted, a private Member’s Bill, the
Bill of Shri M. L. Dwivedi, was before
the House wtih regard to this quorum
business, and the concensus of the
House was against it. It was rejected.
and they said that no aew provision
should be made about it. The House
is supreme over myself and over
Shri Kamath also.

Shri Hari Vishnu Kamath: On a
point of order. If that is the position
that Government is not going to bring
forward a Bill, then the convention
that, at your predecessor’s instance,
the House adopted, will not be tenable
at all, will be wholly unconstitutional;
the convention of not raising the
quorum between 1 and 2.30 will not
be and cannot be enforced in the
House. Unforiunately, you will be
reduced to this position and your con-
sidered advice is being disregarded by
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the Government. I do not know why
you feel sc helpless in the matter. A
great Speaker such as you are shouid
not feel so helpless in the matter at
all. You can direct the Government.
Otherwise, the convention goes by the
board.

Mr. Speaker: I had expressed my
own opinion last time when the hon.
Member raised that question.

Shri Hari Vishnu Kamath: Your
advice to the Government should be
accepted by them in all honour. If
they are honourable men, they are
bound to accept your advice; if they
are not so honourable, that is a diffe-
rent matter.

Shri Satya Narayan Sinha: That
matter was specifically brought before
the House, and the House expressed
an opinion against it.

Shri Hari Vishnu Kamath: The
House did not express an opinion at
all. i

Shri Satya Narayan Sinha: It is in
the proceedings.

Mr. Speaker: The hon. Minister
would realise that it is only with the
agreement of the House ihat we can
proceed with the convention. Other-
wise, there is the danger that if it is
challenged, probably it might not
stand the test. So, if the Members do
not co-operate in that, and at that
moment they raise these objections, or
it is taken to the court, it might be
studied by Government whether it
would have any effect on them or not,
because there is a constitutiona] pro-
vision that as soon as an objection is
taken, the count shall be had by the
Speaker or the presiding officer. We
made that convention by the agree-
ment of the House that the Speaker
shall not take a count between 1 and
2.30, but if it is insisted by the Mem-
bers themselves that there should be a
count, then probably there might be
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difficulties. The Government might
consider it.

Shri Satya Narayan “‘nta: All that
I have to submit is <~ . He has
quoted my commitment or promise,
but because the House did not approve
of it, we did not proceed with it. In
view of your obseivutions, we shall
look into the matter.

Shri Nath Paj (Rajapur): When
the hon. Minister of Parliamentary
Affairs referred to his readiness
to adjust between the motion on
rice and sugar price and the dis-
cussion on the NEFA report it
is not very clear. I want to
make a submission, apart from the
adjustment of the day, regarding the
time for discussion of the NEFA re-
port. I think it wil] be grossly inap-
propriate to have a 2} hours discus-
sion. We shall not be serving any
cause, and the major issues which have
been agitating the minds of the Mem-
bers and the country will be ill-serv-
ed. I therefore plead with you that
at last one full day be allowed for the
discussion. That is the most impor-
tant matter, the defence of the coun-
try.

Shri Hari Vishnu Kamath: About
the statement laidg on the Table of the
House by the Defence Minister on the
NEFA reverses last year, I would invite
your attention to the promise made by
the Prime Minister on the floor of the
Rajya Sabha and repeated here subse-
quently. He said that at an opportune
moment later, an enquirvy would be
helq into the causes of these reverses
and also as to who wag responsible for
them. I believe that statement was
made very solemnly, to be fully im-
plemented in all good faith. And now
this statement laid on the Table of the
House handicaps us from that point
of view.

Mr. Speaker: I would bring to his
notice that this is not the occasion
when it should be taken up. Now it
is only about time.

Shri Hari Vishnu Kamath: I want
to know. therefore, whether Govern-
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[Shri Hari Vishnu Kamath]

ment will lay on the Table a supple-
mentary statement to comply with
the promise which the Prime Minister
made solemnly on the 9th November,
1962, If that is not forthcoming, I
am sorry that the discussion in the
House will proceed in an air of un-
reality.

Considering the importance, na-
tional as well as internaticnal impor-
tance, of this vital issue, I would sug-
gest that it would be far better if the
motion comes from the Government
side itself. On foreign affairs normal'y
the Prime Minister brings a motion
for the consideration of the situation.
It would be much better if here also
the Defence Minister could bring a
motion. I will plead with you, and
my colleagues will agree with me,
that this is a matter of such vital
importance—the security of the na-
tion and the defence of the country.
From the reverses we have learnt a
severe lesson, and the exhibition on
the first floor has also given us some
idea. Therefore, we must have not
less than two days for this debate.

Mr. Speaker: Does it not look odd
that one Member, Shri Nath Paj,
pleads for one, and Shri Kamath asks
for two days?

Shri Hari Vishnu Kamath: He did
not say one day only.

Shri Nath Pai: I said at least.

Mr. Speaker: At least within a
group, there should be some unifor-
mity.

Shri Ranga: I would like you to
give us two days.

Shri Hari Vishnu Kamath: May I
remind you that, though we have the
foreign affairs debate in every session,
you were pleased in the Business Ad-
visory Committee to raise the time
of five hours suggested by Govern-
ment to eight hours plus the time

SEPTEMBER 6, 1963

of the House 4870

taken by the Prime Minister, which
1s practically two days?

Mr. Speaker: For the discussion on
NEFA, they want more time.

Shri Hem Barua (Gauhati) rose—

Mr. Speaker: Every Member of
one group should not get up.

Shri Hem Barua: I am concerned
with these NEFA reverses.

Shri Satya Narayan Sinha: I have
submitted before that the Govern-
ment has accepted a no-day-yet-nam-
ed motion in the name of Shri Pra-
kash Vir Shastri which you admitted.
Under the rules 2} hours are allotted
for it.

Shri Ranga: He has no other go.
He cannot take shelter behind that.

Shri Satya Narayan Sinha: But
the House can extend the time, and
you, Sir, also can extend it, and if
you find that more time is required
for the motion, we are in your hands
and in the hands of the House.

Shri Shivaji Rao S. Deshmukh:
The question of thz discussion of the
Ghulati Commission Report has not
been taken up,

Mr. Speaker: He might talk to the
hon. Minister then.

Shri Hem Barua: I want to a hum-
ble request to you regarding NEFA.

Mr, Speaker: It has been admit-
ted as a no-day-yet-named moticn, but
then it would be for the House. The
maximum time for such a motion is
2} hours, but when it is discussed . if
the House considers it necessary, it
has all the powers to extend it. We
will see.

Shri Hem Barua: I wanted to make
a humble request to you about this
report on NEFA reverses. When I saw
that only 2} hours had been allotted
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to this, I was revolted mentally, and
my first reaction was that it must be
a bunch of fools who allotted these
2} hours, That was my initial reac-
tion. I am sorry....(Interruptions.)

Mr. Speaker: I did that allotment.

Shri Hem Barua: I am sorry. Thatl
was my impression.. .. (Interruptions.)

Mr, Speaker: There .ought to be
some limit. Members do not realise
their responsibilities. If a notice is
given by a Member, this is the time.

Shri Hem Barua: I have regretted
it. I withdraw those words. I just
wanted to say that it was my initial
reaction. I am very straight-forward
and frank and that is why I used
those words but then 1 withdrew
those words.

I say these 2} hours would not do.
Therefore, T beg of you to give us an
idea of the time you will give. At
least one whole day, if not two days,
should be allotted for this discussion.

Mr. Speaker: 1 cannot give any
idea about this question. I will see
how it proceeds and we will see what
could be done when it is being discus-
sed.

Shrimati Renu Chakravartty
(Barrackpore): What will be the pro-
cedure laid down for the Seventeenth
Amendment to the Constitution. The
number of hours will be fixed by the
House at that time?

Mr. Speaker: Yes; when it is taken
up then alone it can be decided.

Dr. L. M. Singhvi: Is the Resolu-
tion on public undertakings coming
next week?

Mr. Speaker: He said that he
would bring forwarq that motion.

1100(Ai) LSD—S.
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BUSINESS ADVISORY COM-
MITTEE

NINETEENTH REPORT

Shri Satya Narayan Sinha: Sir, I
beg to move:

“That this House agrees with
the Nineteenth Report of the
Business  Advisory = Committee
presented to the House on the
5th September, 1963.”

Mr. Speaker: The question is. . . .

Shri Ranga: About the alloca-
tion of time, I have something to say;
we do not agree {o the allotment of
time.

Mr. Speaker: You want more time.

Shri Ranga: For the consideration
of the Constitution Amendment.

Mr. Speaker: I am not putting that
question.

The question is:

“That this House agrees with
the Nineteenth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 5th Sep-
tember, 1963".

The motion was adopted.

ELECTION TO COMMITTEE

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayum
Kabir): Sir, I beg to move the fol-
lowing:—

“That in pursuance of the pro-
visions contained in Sections
31(2)(k) and 32(4) and (5) of
the Institutes of Technology Act,
1961, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
one member from among them-
selves to serve as a member of
the Council, established under
Section 31(1) of the said Act, for
the unexpired portion of the trien-
nium ending on the 15th May,
1963, vice Dr. K. L. Rao resigned.” |



4873 Discussion re:

Mr. Speaker: The question is:

“That in pursuance of the pro-
visions contained in Sections
31(2)(k) and 32(4) and (5) of
the Institutes of Technology Act,
1961, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
one member from among them-
selves to serve as a member of
the Council, establisheq under
Section 31(1) of the said Act, for
the unexpired portion of the trien-
nium ending on the 15th May,
1965, vice Dr. K. L. Rao resigned.”

The motion was adopted.

13:22 hrs.

DISCUSSION RE: DISTRIBUTION
OF NATIONAL INCOME

Mr. Speaker: We shall take up
the discussion under Rule 193.

Shri S. M. Banerjee (Kanpur):
Sir, T ask your permission to say one
thing. It is not about the calling
attention. There is a news ilem
apearing in the Press for the last
three days. Is Government taking
some steps?

Mr, Speaker: Order, order. I can-
not allow anything to be raised in
this manner unless hon, Members
write to m2>. It is not the proper time.
Let him write to me,

Shri S. M. Banerjee: Since the
Prime Minister is here....

Mr. Speaker: Even if the Prime
Minister is here, I cannot take up the
matter like this. Dr. Ram Manohar
Lohia.

Shri Priya Gupta (Katihar): I want
to make one submission.

Mr. Speaker: Business is not to be
interrupted in this manner. There are
exceptions which the hon, Members
know. Business in the Order will be
teken up. If they want anything
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extra, they have to inform me and I
will request them to abide by what I
say,

Shri Priva Gupta: It is on this
issue, Sir. There is going to be a dis-
cussion on the distribution of national
income. 1 want a clarification from
the hon. Minister. I asked for some
information; I wrote to the Speaker and
you have replied, Sir, that Planning
Commission has informed you like this.
I would like to quote the Planning
Commission’s communication sent to
me through the Lok Sabha Secretariat
on the subject of “short duration dis-
cussion under rule 193 regarding dis-
tribution of national income.” It reads
ag follows:

“Ref: Lok Sabha Secretariat
U.0. No. 17/1/63/L dated 2-9-1963
forwarding letter of Shri Priya
Gupta M.P., dated 2-9-1963 to the
Speaker of Lok Sabha seeking
some information in respect of
actual minimum slabwise per
capita income upto 50, 100, 1000,
upto 5000, upto 100000, upto a
crore (above one crore) percent-
age wise. No authentic data on
distribution of income by ranges
with all India coverage are avail-
able.”

Mr, Speaker: What does he want
me to do?

Shri Priya Gupta: I om raising a
point of order. When this Government
has got nothing to show as national
income, how do they arrive at a
national income. My point is when
the Government says there is no
authentic information, what are we
going to discuss?

Mr. Speaker: Then discussion should
be closed.

Shri Priya Gupta: They must be
ready.

Mr. Speaker: If that is the demand,
I will close the discussion. (Interrup-
tions.) I will request the Leaders of
Groups also to control their Members
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when they are going beyond bounds.
If the Leaders cannot control them, I
shall consider those individuals as
separatc Members and not as Members
of the groups.

Shri Priya Gupta: I rise on a point
of order.

Mr. Speaker: Theire is no point of
order. I have heard him.

Shri Priya Gupta: At least hear me.

Mr. Speaker: 1 have heard him. I
will give him time to speak during the
discussion where he can say all these
things.

Shri Priya Gupta: Without any data,
what can we discuss?

Mr. Speaker: He may sit silent
then. Dr. Ram Manohar Lohia . , .
(Interruptions.)

Shri Priya Gupta: Then you will
give me time ufterwards?

Mr. Speaker: I will again ask
Leaders of groups to look into this
matter. There ought to be some man-
ner in saying things.

Shri Priya Gupta: You are not
allowing a point of order.

Mr. Speaker: It is happening again
and again. Dr. Lohia.

Vo Tw mAgT A (wear-
qR) . WG ARG, WHT aF 39
wg® # A o fower g fF
§ 7 3o 0% fggefai & fau

Wmf’rxﬁr FrAaT usﬁm )
faz &t fr 90 § @ & &

Y wew 7 W} 5 fergenfa
# AR "y qT & 9 FAT w6
qIEEAY T TN AT g1 AT W ar
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& om £ 1 afew ag 3w AT AR
> form F7 mezrem ’w FYET rr LEdl
, T Tm A F1 g w7 F A
srawmwvrmw*ﬁmffn
7T qF FE HIET TFAT qAIX AH AT
gEaT |

(SAKA)

A o »\4

qEr G A1 qF wEr g, Sl
HiFS AT qAT X Ayt W W F
T ¥, fr ag v w9 FuE F AU
g fFr mu g faw wEwd A
gor 41 5 fre 7@ & fegema &
AR #T wEEAr ¢ A @ g § ATt
g FT FEST WK GAIET AAT AF- |
gafa 3w wig afafa & sws T
¥ & geagren®  FiF 37 &1 ara
35 "R ar

o Tw AR WAfgar - TF
2, afsw ag feamr ==y 4 fF fas-
! ST &9 FW §, 960 39
& Fa¥ varer Saw ol | fasre
AT A Y, B gAT & frama A
sﬁﬂ'ﬁr%ﬁ@mr%n*{rwfe@
§ 5 a7 v cwamd F#EEr A
AE ¥ FG AT g arfE mEA
fafrey s@ & sowT FIw FTS TAT
a1z ga fear g & 1 @ @ W
gq T Fw AFT av ¥IH g F AR
AT WY K AT |

@ gt q|@ A1 R g FAl
g

T gEY a9 7  fF @ 9dvs-
¥ FY A AHRE FNI & I9 Fi ©F
FHFIL AT FHA F AV AT FAT
g 9k @ T F & wHET AT qHA
A o1 It & F ¥ wF e o6
¥ & 1 fom a0 A R o
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oIEHT @ § 7Y 9, 39 99 39 AT
wfeat 7 wifyw fear o &5 &
o @@ @l § | ar zafau wfaEn
F1E fgam 31 wrfen 1« § Ffow FEm
fF 7 9% #1, JB oF B G, T
fammr F1 @ w7 F A7 TRA FE )
dr gge A WA A FEA & | W
FHY AT /AT ¥ Y yiFS fey s F
AT PRT @I s W T &
g AT € 1 s WIE | HIT I gwTd
dm A @dqr ¥ & faw ¥ fE
¥ augd & wike 5 @1 § ag
FTA L% T AT Soo FUT ¥ F
g1 @ %00 FUT ¥ F WRY
FTHEAT H cvoo FIIT A FT @A
gz e AW & miwel ¥ faegw
| affad gaT & | 39 7H anfey fx
AT F AT A ¥ QUG F @A
g # F Afew 39w faar w=w
fﬁg‘z@?ooo%‘ﬁgﬁ@ﬁﬁ
WHT% | TF am & 3000—3%00
FUT 7T FT GF 9T ATGT &, ST Q@
e f@ismd qasa g fs
FER Y aF § 98 wq1 97 f¥
gwEr ¥ W 89 § v § ¥4ifs
gF ¥ qw Wt Ig fd oW g
Fai WY S5 foar smar & W@ T
& aiX § § qg Fgav Agar ik sema
FIAT AGF I qHAT & | FAT AT R, ¥,
¥ 4T e AW *Y A9 3T § 1 G
Fo1 7 @9t 77 faet @ felt a0s
¥ o g § Sifg, 9T agT wF
TR W@

T I AAAT & IV
g A AR ag g fF A A
wsa &% g yar wman § 7 frere
F faY & sy 1 aqes 6 fuw W
JWAr T Q3T TH F HHS § A B
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TF & W A qA A qeF I% &
AW, 37 & A7 IR amE F1E AEAR
TR IFAE s wEF
29 AT Aoy X Aww @=t ww q
¥ F T a0 7Y T AT & AR
g1 T AT g 89 9% 1 R0 §¥ Ai
8q 9% 1 39 a0F ¥ F 0P AR \ag
FT HET § 9 @91 35 ¥ 7R ga@w
T @91 TF &9 2 97 | A F fag
qy 9% %7 g9t § W gEa @
iy @frammr g 1@ ads &
T9 g9 F1 Fgr1 famn amar & afsw
ffaeT WY @@ %00 ¥ mwoo TAF
a@ i, F e g fragaga @
Tafas ¥19 & 1

§ oF g@q qJaer aqqrHmn I
feam st F e A ag a5 €
fF g9 98%0-59 ¥ feggeam & 3R
F0s afrEd &1 o T ¥ @@ §
¥y ¥ OF 7 FmwEAEr g3 9o
oo £9-%R § 3w FOT Sy #|
¥3 7y 49 A9 ¥ fggmm & & v
o9 g feaw & 3 §% wmaw §, =@
& ©F vt fwear gem, @ gqm
faamg FogaER Faw3 &
g foa o mw d, ¥y 3 A9
TR ¥ a4 §¥ FT | Ig grETr AR
Fam fomr srr & & ot s ®
qo @der wn § g W A
uma‘rmxoéwgr%ﬁmﬂ%ri
forT foF Ao ag xat & fF go-gq &
gl #1 W ¥ A9 A wwEr
A M R AR WR
HIEAT oY, a8 aE F wiwnd) ¥ faq
T & | R AW Ay & § T
7t HTAE Fe WY AT AT A 0 3y
A9 F A qET A7 ¥ W
TTEAT aE & 1 afEE quEe S
& wifgy qaifs fom o &
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FF = F I § I8 59 gfeaa § @l
{fF et W@ qw weer
#Y Jg1 faar #3 | safde @t a@R &
o Fiws § I ¥ a5 fag T
o FUT F AT HWEAT ¥ FHHA
7 & Fx faw=1 | § | ag s U
AEAT F HFS TR F T § oY
EmFaRATFE WE

zq fawrfaer & & o= 9 @ o=-
s A & 7 gifad Y ag @™
ATE | I qg g O FT & AT 797
% ag & 981 Fg 9T | TR A F 4w
® agarar g & 9w § w®
gmeAT &1 faefas a7 99w
3 a9 ¥ F § @ 0 GFF FY Fgdr 7
Aoy R s
ol zafae WY 1 97 wEar § 6
fergeama &t sarar wiR feamr § foar
fe ag & 1 gax zafag oY &1 awdt §
fF gvFc #1 78 $F FT 0T AT
gfqen gifge FT § WX a8 ®9 &
e & f St o wiws gum seet €
3T ¥ R0 &FF FT @ FX F A AN
HiHE B T § |

o & A9 § U AR I Iq«qar
g o g & 70w w9 ¥ W, fom
wiFel &7 fo a1 7T F w@Eroar
AT a8 qHL 49 STEAUAT A0 qHY
% | 39 ¥ SO W3, fagr, aeedm,
weq q3W, ITHT HIT ALY 93 Tg &
fegam & &9 ¥ TQa D § | 9
T FA A TTGEAT R0 FUT AT
239N T I FAT ] | qA IR
T TF HIFSI AAH & | FFR 7 a8
FiFe T B § | TF TR AV q5%
TIUAT BT ATGHT L AT I FY HATALAT
oY ST FE WL qF AT qOw fF
1 Zq d6TT Yo dHIT FHE TH
T AAT & AT T gE qF St F O
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g 5 Imimar 9le & & I IR w
Ro HET @Y AT § So FaheT W AT
%:oﬁﬁ%mmyomﬁ
AT ) Ay wiES § ¥ g7 a%H Ay
e asfmd 1 mamg@adfe
TFS gL F § AATA A 9 fgaw
& T § 98 AU Ao @ ) F axwe
&1 garg g 1 f& faomst & swiwet 7y
g T A0F § TAATT A FL afes fapey
fewm & @y w3 | faar foom & TeaTer
FH FT AT GG G FHAT & o
@mfAw a7 & 953 ' ®
oY &7 g 9T I NIW F |
FT AHST § 98 WX Yo qFE aqTelT
w27 fear smar & a1 909 Ty g st
g WX WX %o dFET A foar Ay @
A 29 TIT &1 AT & | 3T F AT A
WHF I IR F AT w2
¥ W F AT gT G F owiwel
q 0 FIE § ST AT T srHEr
v Tt & ag At faege fag g1 S
2 99 F a1 983 s FT ) @
T W e fro A ag awer
9 7% a1 ag TR AW @0 oar
1% AT TN AT FAT AL AW ERA
Y R BF A W oqE F
I IIW F IR F ¥l & GifE am
I SR F1 3T § o 7 st Fremy
FTIHT AT T {7 AAT T [12HY
@ @ F shafafaa @@ e«
FW & AfF Ta9 TG qar &) Iq
F g g IS, weawaw, fagre
HR T9ETW a5 a9 o W g B
WIS AT F I &
AT, R0 FUT [T, 99 & & a7
at sy geT Hfd 7@ d98 F fgaw
¥R FUT AR 30 &% F femma & v
FE Y, A1 78 95 FAT 41 € FAT
AT qEE F 7 qFE F q@rfaw
IR AW AT R AT AR I )
ot faelt o @ &
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ITAE WEIRT, AT T WY FT AT
famrs fF gwm 547 9 30 WA, @
q3so F FEr AT 5 I wwm W
x> wfga: =i gfg safw ow &
2o sfawa: &1 afg 75 | fe7 3= F9r
s 3o fF ag azdr =+ wi g ?
71 79 97 UF WA ¥ 9% 93T A 3y
a7 3% & fF 5 o7 73 fr w2t 5o
s g IFAT 1 T I T TE 9% qEGET
9 Qe o & A Faaver afufy Fars
€1+ g 7Y g g 5 oag wfafy
Fgi 9t A% ? 3@ 99T W FH AR
& awarer #1 a F oanl "o
afeq oz T WY A F FqT H
o7 oW @ g fF fegram ®
UF UFT J T4 GAT FC A Y
%31 gora ¥ AW 9y dwer FOW
F d¥3r T F O AT A
2| 3@ UFS 7 TB FAEF AN
frArar g 1 3 a1 20+ 3 foUw
2 U aTT 919 FEr A | #a & agi
FFA A § fF qo ¥ qu %
fegemr faw 3 oW &Y wmwm ax
@Y ¥ AR e g 9y E, agR &@q
71} & % ag g 7 919 517 73 ¢ Har
s #T faar ? 597 39 938 F Hiws
1 gal 3§ o aifaw swear =g
@t afmer wwgdl 1 Fen  F0«
O FUL R I TAH Y 9 AT Wy FAT
27 IFT JT A F=A gIEaT § @ o

e €1 fFaT 7 wear 1w &,
3% UFT aF F fFMAT FY aedT R
¥ F9 Q9% FU3 1 R w -
I AT HEAT AW 1 qT WY R, 3
FUOT ERT | AL T T &F T=T R0 X
2y, &30 I X § A a9 Aqfiwe
¥ faelt qax w7 § 1 wiewa ¥ 7,
T &% faar T & qF T aem
F IRy o A g Afea
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F7TFE O W F FITAT T
STFY 39 H Ta 39 JA #%
fodt a7 7 wuAT fager 997 w9
g " W oAm F_E ¥ AT FT
Tgl AT F7Q N1 §, T @3 agd
FH Y F9 ¥, WifF wO9 I|ET
aRfeal 1 IF a7 2T 31 fee
aifzamt &, fawam & siv e &
FF, AT FAFT AT F——AHA AT
TE | 7T T F7 AT FT 15 29-30
FIT HRAT AT 9@ & |
1340 hrs.
[MR. DEePUTY-SPEAKER in the Chair.]
WY TA WFS F FATAT H Gy
@ TN aA1F, FME g5F FaY,
ATSAT HAT AT qIHTT &1 qGS FIHY
w@qr TifgT, Arag ag 0 ¥ A I
# Wy A7 7T F AW @ FEr @ oIw
AIFT H | § T IS, 9gt wwfemi
fagm a2t v @ off FH Amey
oY, %30 A £ IH GF F7 qH6AT
Twed @r g 1§ A arfgerne ¥ Fewm
¥ Al |l f1 g9 Wi, ares
oH, FE " TN FEIY W0 A
g § W w3 fgEmE s s
I, AT A AT & &H 93Ar SAr
g zE v ¥ S o o AT oW
AT & WIE q §, WA 3W IT HV
ATEH A 34, AT HHEAT IFAT A7 5T
Eipui

it A (seiE) c TET § O
N I FT G T F A ey §
w2

Io W WA Afgan - & 7 @
zar 73 ¥ § N9 frwmea go, mEw
H & marer fawrew gu ) & F Ay aga
F9 gamr 91 | § ¥ g0 91 f5 w5
1% Argw fawr 7o 7 9, gEfag & A
W AT AT AL AE A
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TR AET F A g ¥
AR wF-NAAT F O3B L W
JAT FIAT € | TF HeaT g i oAy
¥ A owm oaer g, o ow w5y F
sifa® wra #1 o w4faw 9w A
¢ fa=i & am fam 2, fom & 3@
foryr §—wga TP F7 AT q2AT
F—ST 9o 0 T & AH T 2 | TTAWT :
RE TIW T WIZE!, A, BIT
&% 'Y ¥ AIEHY, FAFAT : &c AW
W ATEHT, T3 TFATA : o¥ BAA G
UEHT | W aEr AR ToF A AW
fFar sm, 57 F F oz femm oar fa
Fq7 F qo FdEr ¥ fAo wo dwEr
fagre &1 o1 g @ @ g AT *F
Ffg o0 daer & o0 € o &z fAwTe
A, A fer s fa=t Y ameEr /9
g E URAT T § AT FHOTSAT
I I F A oam e & W
™M A F IHE F Fa9 F, AMF
990, 970 T q°Y TIY FY FWIAT
amr

YT WERT : TF AT T
AT WA WIS HIA & T
FT |

Fo TR AAGT fga : JaTeaed
WEET, q¢ 2T a5 qAE g AR H
T3 W fAasa s=0

IR WL : H ;T FT A
T QQY, FT T @iEar =raar g, faw
% faar & :

“There shall be no formal
motion before the House nor vot-
ing. The member who has given
notice may make a short statement
and the Minister shall reply
shortly. Any member who has
previously intimated to the
Speaker may be permitted to take
part in the discussion.”
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I have got 14 names of Members
who have given such intimation,

QOWWW:WW
I a9g a7 §Fq 2 wifE AWl
AT geEy WRET PR xR g @ #
qETF

stoawd (Fam) @ 77 3w Y
feeay #1 @ 21 TR FT AWy "@r
fagqr Ty | (Interruptions.)

| JoTewer WEYEW : WA AEEd |
i faqz 7 fax §

Mo TR ANFT Afgan: F qEaar
£ 5 Fm F WA Az s AR
f qwm @@ sy (Interruptions. )

TG ARG qEE ¢ JHT dgiT
I - (suordnisazur)

=t CHRAIE AET ¢ TAT I THT
agi fzar @y

Juraw wAW : Fz Af A
g

 THAA® TRW: IULT WIS,
are feafa & qiX ® a3 9T &1 99
faor wn g1 AT IW H a5 A MK
Fer fear M@ | 3@ 7AW 999 ¥ fag
At T 7R a@gr faar s o

Mr, Deputy-Speaker: He may take
five minutes more and finish.

s THIAAE TEH : I T,
TE ) 3§ WEA WY AT &1 HIFT
f& quw agr @ F |
Mr. Deputy-Speaker: He may take
5 minutes more. For a discussion un-

der Rule 193 the time prescribed is
only two hours.

o TR AANET |fgan : siaa-=ax
faaer A BT a1 Tag, 71 @ ART
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9% Y griad gt & fF w09 30 dwer
TSy 1 g9l qayR F agar 41 qo
Y s AT f{¥—az & @R 9w
TFT X T F—IAT AN o-4s F ag
7T T Qo T, ¥ AY §¥ & W
suE St oAy fRarEl #1 g% 9
fomr %, a1 S9 &7 9@ 99 9@
T Tedt @A ¥ 1 QY T, wo AN
& o1 o g dwer w9 F fow, Sy
q2 FT ¥ ¥, Yo T4 IY g WA |
fas 3 dFer g9 &1 @=1 YW T
¥ FH Y WA g B | T
HAreAFqX gIAT I AT @I |

IRl 9% T AHIA FT q@T
g, 98 T2 © WY W W g 9
FFT FA MY | 9 W TG TE &, T
AT fgama gamn &, 0 @ A% @ 9f
safey gar —1 AT ¥ K AH B
T, T 39 THAT F gH ART T 1,
A 7 o gw 1 e e w fee
o, faw i #7 & A ) gE I A
AAT AR AT A I F g AR ¥
FE, T W FAFT F7 TG0 | AT
¥ 09 30-¥o T W A HY FIH
% fgae & 78 @1 § A A Lo—to
TA B A B A | gW b &9
T ? T FT F ag § R oEww
TTfARE AR agr gE AR g
A F s F) 5T d@R em
AT AR AAAH B TFA FAT LE
T faar | Aami, w AR N7 -
TEL T Aaw & A ISAT =TT T4,
arfe & 3T AT FAIFT F Tq@ A
I, AfFT AR SHAT FT AR
T TG 93 9w |

R i AT g FTA FeF T,
77 7@ AT &7 afoms JE g 8
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ITHEAT FT 97T AAT & | R fgamw &
T AR A AT a9 9 § W E%
I 19 ARG ATgT AT IS @NT oA @ |
f g% arg dxg ax@ ¥ dW @@ A
T AT G E ) TE AN wey
I, A S A GER QS A"
W AEEFR N AT qE
AT AT AN Y THIL |

TR AWEA & HAHS, AG-HT,
F Wt ¥ AW, @ q@T Tww@ § fF
UR,000 T X ¥ § fa7 &
FAT A AW FT FL ¢ WX aTG@ T
ey § | FfEE g uw s @
FH ¥ FH IAA G T AR ] TH
i a1 g@d avg § gfawr Fiw@ Y,
Nfs mdt FEg F A @
aq faer =% 33 W W '@
219z L U WAT T A UF dEET
TIEHT T AT §, 77 aT WiwEl ¥
feg gar 2 1 A miws @ g A%
ST AW 9T E

# gwwT g 6 e & 10-13
@ AT TF fgamm ¥ o Qu—=3o
F T gEl feww ¥ s=mnm @
TFAT & W @@ F ARG A,
o & s F1 W Fw Sw =«
qHAT &, WRN F FAT FA FT FrEAT
FH Y gFaAT @ W oY, FICGEl FT
gefRor Y SATRT W=ar & qHAT § 4
Ao A R TR, N W R
HY I |

g foest &Y @ @ TE ¥
Ak faaew famest 8 1 w1 @
gat W #Y Gg1 [T § AT HA i
/1Y §9H I 1 9 2T 2, HifE WA
LU E R G R Gl I
T GG, T FTE §, T O
ST § 1 PG B "7 wwn T
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am =rfen | oAl F IO A
fa=me #T 3= faan sarT =nfey, Fifs
o% el o ag e @ fawex
Y ag & AR W fom a ) T9m,
IW qE § I AN T AR AR
TR 9 I9FT g AE Sy &Y, A
fee Ao w=v faew awar & 7

F g9 ¥ 99 FgAr e g fw
oy fegem | AwEAT F FEEaR
1 3% foar 7, @ i TwT g A
& gfg # 1 T § W AT
TEA & A W T FH T FT TS
& fee 9 91w gt F g fgg@ae et

& g ¥ o FE fF AR fadmw
" 9T FTH TgT FAT TAT T
WR T AT F A F A F
Wi 7 F77 5 § SFaman g 5 qum
HAY #1 Fewr w2 faar s 0 Swn A
o fEs T REMF q@a
T & faqr s | W FT T
X fa=Ts SeT AT g 1 A Y ey
& fagra #1 a@ vorg A, a9 9=
T AAGT GIT AT & | AL TH AKHT
=g I T AT &@F T AT §,
N F IR WH W BT AaT, AfEA
g A g f& soa 9w+
¥ oF &FI AT AN Y AW T
T wiwE ¥ feaa ¥ Yo
wE Y AR AiwSt ¥ fgge
ATAT FW & | TG F3F A qGT A
w1 {5 =" g@e & i &, FO
T FG 1 F I @l qre fedrw
argar § I frear st qa e & adt St
FaRAEAEATF G F T 47 1
ATTHTA qgT SATET GF FIQT AT AW
T, AfF g T e ¥ sww
I E ) AT THH FBT AT ET AT |
WEIHT T ¥ FET AT T T &
W, W9 W, g B A faemw
R T8 AME 9T T a4 & q &
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Ao fornl a9 § @ =Wy s
oeg § f& ag ax 9@ | 7 Ay S F
T § W TR g

mifax ® 9 s & Fg fF aga
A TIFAT AW § 3@ F A7 A4
& | qEET a@ AN A FET R wEY
1 fF gusdt oW § 9g dFR 97
& GH gl I AT AL o9 fw
ARHT ST 36 FIFRX F 9 g2l 9,
g TA* fau ot @ g m=ar @)

gV

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, I am very"
happy that Dr. Lohia has given notice
of this subject for discussion in this
House, because the problem of poverty
ig of such massive dimensions that un-
lesg the Government really and truly
resolves to remove it there is no future
for our country. I have no time to go
into a lot of statistics. Besides, I re-
member the saying that there are three
kinds of lies: lies, damn lies and sta-
tistics. And probably statistics can be
cooked up, as they obviously are, in
certain government departments. So,
we cannot very much rely upon them.

Sir, it is a sorry state of things that
we do not yet have a complete set of
national accounts of the sort which
was recommended by the United Na-
tions, and the Bombay cost of living
index dispute has shown how much of
our data are unreliable. In any case,
the other day, the Prime Minister re-
ferred to an economic expert who had
given him a note, which he read out, in
which it was said that Dr. Lohia had
confused the per capita income of Rs.
25 per month with the family income
and based all his deductons on the
simple fallacy, drawing naturally ab-
surd conclusions. I do not know who
this economic expert is, I do not care,
but the figure as given by the Planning
Minister later on is very much nearer
to the figure given by Dr. Lohia than
the Prime Minister’s, and it is a pity
that the Prime Minister himself was
led away so pathetically by the advice
of his economic experts. The least
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we see or hear of them, the better for
this country, and the kind of economic
expert whom he quoted should not be
seen anywhere near in the precincts of
the Yojana Bhavan or in any of the
other government departments.

There are certain indisputable facts,
however. namely, that 60 per cent of
our people earn much less than the
overall average per capita income of
Rs. 25 per month, less even than the
minimum standard of Rs. 20 per month
per person and two-thirds of our peo-
ple are below starvation level. Only
recently there was a national sample
survey eflort and they foundq that 60
wmillion of our people live on as low as
five annas or less a day, 40 million live
on four annas or less a day ang 20
million live on two annas or.less a
day and these conclusions were sub-
stantiated by the Working Group set
up by the seminar on some aspects
of planaing which was held in New
Delhi in 1961. I give some of these
figures, because it ig rather important
that we remind ourselves that very
important Congress representatives
‘have stressed this point. Our gond
friend, Shri Dhebar, whom we miss
in this House very much, wrote an
article in the Khadi Gramodyog of
April 1963, exactly what I "have just
quoted:

“Over 60 per cent of the heads of
the families cannot fulfil these
necessities.”

They cannot get for their children
food, shelter, education, medicine and
other reliefs. Then, he added;

“According to a recent survey, it
is estimated that a man needs a
minimum income of Rs. 35 per
month to be able to consume nutri-
tive food. On the other hand, in
India the monthly per capita in-
come of the six per cent of families
in the lowest income bracket is
Rs. 6:60, whereas that of the next
ten per cent of population is Rs.
9.60, those in the third decile
Rs. 11.70, the fourth decile Ks.
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I would go on quoting, Sir, but I am
pressed for time and I cannot do so.

Now, it remains a fact, therefore,
that the condition of our people is no-
thing to brag about nothing even to
try to cover up with some kind of
excuse which the Government tries to
do from time to time. Only a few
years ago, the Food and Agricultural
Organisation of the United Nations
put it in their report that India had
the lowest caloric intake and that it
has the poorest diet of all countries
listed in their year book. This kind of
thing goes on all the time. And when
our economists try to go into more
details about it, to get the kind of
break up which is necessary to under-
stand the condition of the lowest rung
of the social ladder, then we find such
findings as I notice in the Econumic
Weekly of the 15th of June, 1963, an
article on the origin and distribution
of rural income in India 1956-57 where
all the latest techniques of statistical
comnputations are employed, and there
it is found that agricultural employ-
ment brings to landless labourers and
peope with very little land in their
possession an average income per
earner of Rs. 113:27. 1t is income per
earner, which has to be devided into
several units because several mouths
have to be fed in every family. I have
so many other things to quote. Pro-
fessor Gadgil himself has remarked in
his note to the second volume of the
Report of the Study Group on the
Welfare of the Weaker Sections of the
Village Community how, particularly
because of the manipulations of statis-
tics, this fact has not become very clear
from time to time that the condition
of our people in the villages is not
only stagnant but also, in many cases,
even deteriorating in the present day
conditions. We also notice how the
Government’s own efforts through such
organisations as the Second Agricul-
tural Labour Inquiry Committee have
brought about the finding that the
landless agricultural labour households
in 1956-57 accounted for 57 per cént
of all agricultural labour households as
against 50 per cent in 1950-51. Then,
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a study group appointed by the Gov-
ernment of India has estimated that
about 45°50 per cent of the rural
households have an income of less than
Rs. 500 per annum, about 80 per cent
less than Rs. 1,000 per annum, and this
is far lower than the miserable low
average per capita, which stood at Rs.
232 for 1960-61. I would go on adding
to these statistics, but 1 suppose it will
not be necessary.

I would like to draw the attention
of this House and of the Government
to certain matters which are perhaps
sometimes overlooked. I know the
conditions in the countryside are worst
of all that we should have such a sense
of shame about it that we cannot go
about the world with our heads in
the air. We have to have a sense of
humility which must be translated into
positive terms of action. But even in
those areas of our country which are
supposed to be comparatively wcll off—
take, for insance, West Bengal—recent-
ly there was a report made hy the Na-
tional Council of Applied Economic
Research that in West Bengal, the per
capita income was the highest in the
whole of the country, but the very
same organisation has remarked in
its report that the higher state income
and also average per capita income
are “a handsome though illusive facade
behind which lurks extreme misery”
because of such tremendous disparities
which hardly bear talking about. And
that is why from West Bengal, suppos-
ed to be the State which has the high-
est per capita income in the country
there comes news reported in the
Amrita Bazar Patrika of the 28th of
August, that a family of four had a
suicide pact, three of them died but
the fourth man, the head of the family,
lost his nerve at the last moment and
he has been arrested on a charge of
attempted suicide, a suicide pact be-
cause they did not have anything to
live on.

14 hrs,

Dr. Lohia referred to what he has
seen in certain parts of the country. 1
can say this and I put it down on re-
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cord in a copy of the journal, Kuru-
kshetra, of the month of July 1963—
in the same journal the hon, Prime
Minister also has written an  article.
1 had an cxperience in Calcutta in
late May or June. I went to a place
where 1 wag invited to have dinner—
there was some kind of a ceremonial
—and when I was coming out of the
place 1 saw with my own eyes the
leavings of rich food served inside
being dumped on the streets and a
number of destitutes fighting with dogs
in order to get some part of the food.
I had scen this kind of thing beicre but
in my wishful ignorance I thought that
perhaps that kind of thing did not hap-
pen in this country now. But they do
happen still. I do not know how the
hon. Prime Minister or any of his col-
leagues can have a clear conscience
about it. How can they come and say
that more or less conditions are im-
proving? They have to have a very
vivid and persistent and permanent
sense of humility about what has not
been achieved in this country as far
as the condition of living of our coun-
try is concerned.

I say so because Dr. Lohia has quot-
ed Gandhiji. If one single piece of a
literary or emotional pronouncement
had an impact on me, which pushed
me into the arid regions of politics
where I do not belong, it was the state-
ment made by Gandhiji before the
court which tried him on the 18th
March 1922. Shri Tyagi perhaps will
remember it. I read about it and it
thrilled my whole frame and has stuck
in my memory. He said on that occa-
sion in his statement before that court
in Ahmedabad where he was tried by
Mr. Bloomfield, the English Judge: —

“No sophistry, no jugglery in
figures can explain away the evi-

dence that the skeletons i our
Indian villages prc . ¢ tu the nak-
ed eye.”

He said further:—

“I have no doubt whatsoever
that the government established
by law in British India is carried
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on for the -wexploitation of the
masses and the miserable little
comforts of the town-dwellers re-
present the brokerage they get for
the work they do for the foreign
exploiter and the profits and the
brokerage are gucked from the
masses. I have no doubt whatso-
ever that both England and the
town-dwellers in India will have to
answer, if there is a God above, for
this crime against humanity which
is perhaps unparalleled in history.”

This was the statement which, at least,
in my humble case has changed the
tenor of my life. I am sorry to have
to say that. But it did. This is the
kind of thing or emotion with which
our people came forward. When
Gandhiji talked about Harijans as
people of God or Daridranarayan, as
God coming in the garb of the poor did
he mean that the people who are
under-privileged are to be kept in a
special enclosure so that the comfort-
able votaries of God can look upon
them and exercise their philanthropy
and earn some virtue? He did not
mean that. He said, on the contrary,
that God comes to the poor in the garb
of food. That is why the kind of ugly,
barbaric disparity which continues in
our country today cannot be tolerated.
I do not know what the hon. Plann-
ning Minister has in view—he is the
Home Minister alse today—and 1 do
wish he tries to do something about it.

The day before yesterday in the
Rajya Sabha in answer to a question,
the hon. Finance Minister said that
there are eight individuals in this
country from whom income-tax arrears
to the extent of Rs. 1 crore and more
are still to be collected. There are
here eight individuals so rich that they
can keep a crore of rupees or more as
arrears of income-tax. We have read
in the papers how CD cars, Pontiac or
some other luxury cars, are sold for
Rs. 80,000/-. To whom? To what
kind of people? Who are they? We
know what kind of people they are.

We read in the papers about a film
star in Bombay who had her house
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burgled. How much did the thief
take? Rs. 2,20,000{- burgled out of a
house! Obviously, it was black money,
kept there. But monies of that dimen-
sions seem to be kept at certain places
by certain people. On the other side
of the picture we find people trying to
get food by picking crumbs out of
whatever is dumped on the streets.

I remember, in the old days, having
read about the Sabarmati Ashram
where every morning the people who
lived there would go round. What did
they say? They chanted the sloka
from Markandeya Purana which said:

q g w1 TS T & T qAE
Frag gagearar gifnarmifam |

“I do not want a kingdom or to
go to heaven; I do not want to be
born again. What I want is that
there should be elimination of the
misery and the pain of our people.”

That was the ideal on which is based
everything that we are fighting for.
When we are asking for socialism, do
we do so only because we want to live
a life of luxury and ostentation? Do
we want socialism because we want
affluence? Oh! no;-we do not want a
merely affluent society. We want a
non-acquisitive society. We want a
society where mere possession is look-
ed down upon, where the good things
of life are properly and truly respect-
ed. That is why I feel that too often
we come here and go back and make
speeches—footling little things  jobs

“which need not be done, occupy all of

our time. I do not know.

I am reminded of the Biblical story
about the King coming out and asking
the watchman of the tower, “Watch-
man, what of the night?” and he rep-
lies, “The night is very dark.” When
will the people of India be able to tell
themselves that the dawn is breaking?
When will the dawn break? When
will the Government awake to its res-
ponsibilities? It is not doing so. That
is why there are footling little efforts,
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petiyfogging efforts to deny the fact of
the situation which is that our people
have no food, that the people live in
the depths of degradation which mis-
ery has brought. If this misery is not
eliminated, there is a very thin line
between hunger and anger. If in the
countries, like India, this misery is not
stopped, if the world continues half-
privileged and half-starved then there
would be upsurges not only in other
countries of Afro-Asia but in India
also beside which the Russian Revolu-
tion might look like a mere tea-party.
That is the perspective in which plan-
ning has to be done in this country. If
vou really and truly want to change
qualitatively the character of the life
of our people do behave more sensi-
bly—it is my apepal to the Govern-
ment—do not fly in the face of facts
which show that our people are in
their utterest sloughs of despond and
degradation and do adopt some mea-
sures in order to change the present
position.

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, Sir, this discussion
arises from the argument advanced
by Dr. Lohia that a large portion of
our population, about 27 crores, live
on an income of less than three annas
per day. The argument is very
simple but the implications are very
grave. The House is entitled to know
whether the argument of Dr. Lohia
is correct and, if it is correct, what
are its implications and, if it is not
correct, to what extent a mistake has
crept in, Dr. Lohia’s argument.

The discussion suffers from a great
handicap in as much as Dr, Lohia
did not disclose how he arrived at his
figure of three annas per day for 27
crores of our people.

o TW AT Az qea
WRNTE, AT FEET TG0 JqTC FE
T §, AL IO FY AN ¥ 7Y ? §Y
Jaemar #X

8hri Morarka: Even today when
‘ Dr. Lohia tried to explain how he
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arrived at the figure, I must confess
my inability to have followed him.
Whilce he accepts the total nationa:
income of this country which is
arrived at by a certain agency, he
does not accept the figures of distri-
bution of that income in the different
sectors of population. If he had ac-
cepted all the figures collected by the
National Income Unit Committee or
by the Nationa] Sample Survey, or
for the matter of that other indepen-
dent agencies, such agencies as we
have in this country, I am sure, a man
of Dr. Lohia’s eminence and intelli-
gence would not have taken time to
appreciate the fallacy of his own
argument. I will give statistics col-
lected only by three different agen-
cies which are independent. When I
say this I must preface it by saying
that I am not trying to argue that
there 1> no poverty in this country.
There is. A very big majority of our
population has a very low per capita
imncome. There is also inequality to
large extent. I am also prepared to
concede that the progress that we
have made is not according to our
expectations. If you like, I would also
say that the standard of living of the
people has not substantially improv-
ed. But all these things are quite
different from the argument that 27
crores of people in this ceuntry have
an income of less than 3 annas per
day.

First of all, I would give you the
evidence of the Second Agricultural
Labour Enquiry conducted in 1986-57.
They have examined the income of
the lowest strata of our society, the
landless agricultural labourers, and
that enquiry was in respect of 7
crore people. What was the evi-
dence? What was the finding of this
Committee? The finding of this Com-
mittee was that the average income
of each agricultural labour household
was Rs. 437 per year and the average
household unit was 4'4 persons. So,
on that basis, the per capita income
comes to Rs. 100 per year or Rs. 8:33
per month as against Rs. 5.62 per
month {ndicated by Dr. Lohia.
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Now, the point is this. This relates
to 7 crore people and these 7
crore people belong to the lowest
strata in society, whereas Dr. Lohia’s
argum. .t was that this income of 3
annas per a.; is not the income of
7 crore peonle only, but it is the
income of Z7 crores of people, that is,
as much us 60 per cent of our popu-
lation.

T.ie Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): The diffcrence 15 only 20
crores,

Shri Morarka: Then, take another
authority on statistics, Mr, Lydall.
His finding was that the average in-
come of 65 per cent of our population
{s more than Rs. 11.6 per month.
According to Dr. Lohia, 60 per cent
of our population get Rs. 5.62 per
month. According to this independent
foreign visitor, who spent some time
and collected the facts and figures,
his finding is that 60 per cent of our
population, on an average, get Rs. 11.6
per month.

The third authority is our Planning
Commission, the Perspective Planning
Division. What is their finding? It
is that 60 per cent of our population
have the per car'ta income of more
than Rs. 13 pcr rionth.

The other day, the hon. Minister
for Planning disclosed in the House
the figures of consumption and accor-
ding to those figures the consumption
of the rural people, in the rural area,

- comes to 70 nP per day per head and
that is not only for 27 crores of people
but that is an average for the entire
36 crores of people living in the rural
area. The objection taken was that
the figures given by Nandaji were the
figures of consumption and that they
were not the figures of income. In the
first place, Dr. Lohia’s own figures
were algo the figures of consumption.
He said that they are living on
3 annas p- day. But leave that aside
a'so. I do not want to argue on a
small point.
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The main point is that in a popula-
tion, or in a sector of the population,
where the income is very low, there
cannot be much difference between
the income and the expenditure
because the income is so low that the
people cannot save anything. The
argument given by another hon. Mem-
ber was that it may be they are
living by borrowing money. I can
understand borrowing money in one
year when the crop fails. I can under-
stand borrowing money by a few
people. But I cannot understand 27
crores of people borrowing money
from the remaining 9 crores of people
in the rural area. And borrowing
money on what security? And bor-
rowing year after year? The Rura!
Credit Survey does not disciose any
evidence of our population’s indebt-
edness having been increased oOr inwe
creasing year by year.

Having said this, I confess that the
statistics that we have got in this
country, the statistics that we collect
in this country, are not very very
comprehensive, nor are they very
accurate. Even in the advanced coun-
tries, the statistics about national
income are never found to be very
reliable and much more so in this
country. Before independence, no
attempt was ever made to organise
the collection of statist'zs in this
country. It is only thercafter that
we have established different agen-
cies, the most important of which is
our National Sample Survey. I have
got here a quotation about the statis-
tics. I am quoting this because Dr.
Lohia compared the growth of
national income of this country with
those of other countries. So far as
the national! income is concerned, it
is very difficult to compare the
national income of one country with
another because there are so many
different factors and those factors are
not only peculiar to each country but
the interpretation of those factors and
the extent to which the weightage is
given to them are all arbitary. Here
is the opinion of some famous Cam-
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bridge Economist which I would like
to quote here for the benefit of the
House. This is what he says:

“In every calculation or esti-
mate of the national income deci-
sions must be made on each of
several points on which there are
differences of opinion stemming
from conceptual and practical
difficulties. There is no simiple
and unambiguously correct course
to follow; decisions are necessari-
ly a matter of preference or con-
venience, and hence are arbitrary.
This gives rise to the possibility
that national income computa-
tions for different countries may
not be based on identical defini-
tions or on identical treatment of
economically similar items.”

Now, Sir, leaving aside the statis-
tics, I will apply one or two practical
tests, give practical evidence, to see
whether the argument of Dr. Lohia
could be correct or not. The first
practical evidence is of the per capita
consumption. Has the censumption
of different commodities in this coun-
try during the last one decade in-
creased or not?

If you take that evidence, what do
you find?

Shri S. M. Banerjee: This country
is consuming the consumer.

St AREA AT AR (YREYR)
g Ffqar & |

Shri Morarka: Per capita consump.
tion of textiles has increased from
11.3 to 15.7 metres; of kerosene it has
increased from 3.3 to 6.7 litres; of tea
it has increased from 215 to 280 gms;
of coffee, from 52 to 105 gms; of
sugar, from 3:2 to 5:8 kgs.; of Vanas-
pati, from 472 to 802 gms. and of
footwear and bicycles etc. it has simi-
larly increased. The richer class or
th~ well-to-do class was already using
all those commodities according to
their own requirements. If the con-
‘sumption of these goods has increas-
ed—and I submit it has increased
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gone only to the people who were
previously deprived of these goods.
The main question, therefore, is that
if you apply the test of consumption,
you find tnaat the standard of living
of the pecple has increased to some
extent. But leave a!l this aside.

I come to the final point. If 27
crores of people can exist on an in-
some of less than 3 annas per day,
does it not follow that this country
is a paradise of cheapness where
everything is available so cheap, that
there is no price rise, that there is no
burden on the people because 27
crores of people can live on less than
3 annas a day.... (Interruption).

Mr. Deputy Speaker: Order, order;
reserve your comments.

Shri Morarka: 27 crores of people
cannot live at starvation level. 27
crores of people cannot live by bor-
rcwing money. They are therefore
living only with the income they have
got. I supmit, Sir, that the figures
given by the National Samp'e Survey
that at least the per cupitr .. ne of
27 crores is more than 7 annas or 7.5
annas per day are more correct and
the figures given by Dr. Lohia are
misconceived.

sTo TR wART Sfgar: ;@ T
— U7 Fae——eg TEAE fFU 2 0
7T @ Afae fF A aar §

Shri Ranga (CtLittoor): I am glad
that my hon. friend Dr. Ram Manohar
Lohia has given the occasion for this
House as well as for Government to
have a heart-searching in regard to
the stark poverty that is prevalent in
the country. If he had not made
bold to pitch upon this particular
figure of three annas, perhaps, we
might not have done that heart-
searching. The dispute is not bet-
ween three annas and seven annas,
but the dispute is, and ought to be,
over the question whether as a result
of these fifteen years of this Congress
administration and these two and a



4901  Discussion re:

[Shri Ranga]

half spans of their planning, the actual
living conditions of the general masses
of this country have improved or not.

The other day, the Prime Minister
‘made bold to say or rather expressed
the hope that somehow the ordinary
people must be eating a little more
than in the past. That is a very poor
consolation, and I contest that state-
ment also.

In actual fact, the per capita in-
comz has been going down even
according to the Government’s own
records. From 250 which it used to
be in 1951-52, it has come down to
193 in 1961-62. Then, if you take
again their own hopes of increasing
the per capita income in this country,
they were hoping that they would be
able to raise it by 4 per cent per annum
in the First Five Year Plan, by another
5 per cent, I suppose, in the Second
Five Year Plan, and by another 5 per
cent in the Third Plan. All these
hopes have come to be frustrated,
and they have reached only 8.2 in the
First Five Year Plan, and 9.7 in the
Second Plan. Therefore, it does not
show progress. On the other hand,
it is only a regression. Then, on top
of it, what do we find in regard to
the consumption levels of our people?

It was said by experts that the
-calorific quantity of food that an
ordinary worker would need would
be 1} 1lbs, i.e. 24 ounces for manual
workers. I am sure that most of
these 27 crores of people whom my
hon. friend Dr. Ram Manohar Lohia
had in his mind when he was speak-
ing, belonged to the class of manual
workers and those other people who
were just liberating themselves from
eight to ten hours of manual work
.every day. These people would cer-
tainly need a minimum of 24 ounces
of cereal food. But what are they
getting? As a result of this planning
and the 16 years of this administra-
tion and all these ever-rising burdens

_-of taxation and public loans, whereas,
4n 1951, they were getting 11.5 ounces
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of cereals and 2.02 ounces of pulses,
by the time we reached 1962, they
were getting only 13.6 ounces of
cereals; that is, instead of getting 2%
ounces which they need, they are
getting only 13.6 ounces. If this is not
half-starvation, if this is not starva-
tion, I would like to know what sort
of starvation anyone can possibly
imagine,

In this way, the standard of living
of our people is coming down, and it
has come down also even according
to the admissions made by the
Mahalanobis Committee and also by
the professor himself, as well as by
so many Congress leaders including
the Prime Minister himself, that the
poor people are becoming poorer and
the rich people are becoming richer.
That was why they appointed that
Mahalanobis Committee. And what
have they done? Till now, they have
not published their report at ail. I do
not know why. They are keeping it
a great secret. But we know one
thing that Professor Mahalanobis him-
self has said that the per capita in-
come per day is not more than five
annas. He has said only five annas as
the per capita income. Even suppos-
ing we take five annas as the starting
point, what do we find? If you would
look into the commemoration volume
which was published in honour of
Shri D. R. Gadgil, you will find that
there is a very interesting calculation
made there in regard to the incidence
of excise duties on ordinary people,
on agricultural workers, and also in-
dustrial workers, and you will find
from that that one anna every day is
the per capita incidence of excise
duties on those people. If you take
into account the incidence of all other
taxes and other burdens that are in-
directly being placed on them by
Government as well as by various
exploiting agencies in this country,
you will only get about 4; annas or
34 annas; even according to Professar
Mahalanobis himself, if you take the
figure as five annas, then the ingi-
dence ot excise duties and other bur-



4903 Discussion re:

dens would come to one anna or one
anna and six pies. Therefore, the
figure cannot be more than five annas.
So, how on earth could it be seven
annas at all?

What satisfaction did the Prime
Minister and the Minister in charge of
Planning wish to derive by coming here
and beginning to contradict Dr. Ram
Manohar Lohia saying that it is not
three annas at all, and that all his
calculations are wrong? Can they
deny that our people, our ordinary
masses, the agricultural workers, and
even the industrial workers for
whom my hon. friend Shri Nanda has
got such a tremendous amount of
love, are poor? Can they also deny
what my hon. friend Shri H. N.
Mukerjee had said just now that there
are lakhs of people who would only
be too glad to pick things out of
leavings? When such is the poverty
in this country, what is it that they
can say in favour of their own admi-
nistration? It would have been all
right if they had said that when the
British were here, there was this
poverty. But after the British had
gone, what have they done? After
having taken these tax burdens t{o
these sky-high levels, and after hav-
ing also increased the land revenue
burdens by 200 per cent or 300 per
cent in many places and more than
150 per cent in so many other places,
what is the achievement of this Gov-
ernment? They want our people to
derive satisfaction, 1 suppose, by
looking at all these great manufactur-
ing edifices that thev are raising and
the skv-scrapers which are coming up
in Delhi and in other cities. But that
is not going to bring anv more food.

I have no objection if they give
their figures only in regard to con-
sumption. Even in regard to con-
sumption, what is it that the ordinary
peop'e are getting? 1 would like to
invite my hon. friend the Minister in
charge of Planning and the other
Ministers also to come to the weekly
markets and see how the ordinary
working class women and the reasant
women are making their purchases.

1100 (Ai) LSD—6.
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They come there with only four annas
sometimes, or sometimes eight annas
or in very few cases, with one rupee,
and with that one rupee or eight
annas or four annas, they make their
purchases, And how many things can
they purchase with this sum? So,
they go on heckling and haggling
and bargaining, and they also quarrel
with each other, and in the end, they
get small quantities of oil, salt,
ginger, and then condiments and
various other smal! things, and mind
you, no dal at all; as for tobacco,
they cannot even hope to get a stump
of tobacco, and so, they purchase only
the churnam. This is the position of
the masses of this country, even after
fifteen years of planning. In the face
of this, I cannot understand how my
hon. friend the Minister in charge of
Labour, who was the Labour Minister
till the other day, had the heart and
also the temerity to come here to this
House and make such a statement. And
my hon. friend is a man of honour, and
a man of sentiments also. I wonder
how he could have stifled his own
sentiments and come forward here to
contradict Dr. Ram Manohar Lohia’s
statement in a grandiloquent and
solemn manner and say that it is not
three annas but seven annas,

The Minister of Home Affairs (Shri
Nanda): Does my hon. friend also
stand by the figure of three annas?

Shri Ranga: My only advantage is
that I do not have so many of those
experts and who go on misleading my
hon. friend here. My hon. friend had
to fall back upon some sample surveyg
conducted here and there in different
parts of the country by a few people
who were trained or untrained or ill-
trained. Does my hon. friend again
want to commit that blunder? I nity
him, because he has put his foot into
that, and so did the Prime Minister
also. And 1 am glad in a way that they
have done it. because they will realise
that even after these sixteen years of
their planning, the consumption of
cereals and pulses, and even of cloth to
which my hon, friend Shri Morarka
made a reference, has come down; even
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teking into consideration the consump.
tion figures in respect of cloth, in the
case of the ordinary masses or the
lowest classes of society.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shri Ramga: Sir, give me one
minute and I am concluding.

Therefore, it all comes te this. This
discussion is relevant and will be use-
ful if only my hon. friends will change
their attitude, reorient their own atti-
tude and harken back again to what
Mahatma Gandhi had tried to teach
us, not to take glary, not to take pride
in the riches that we go on accumlat-
ing, in the paraphernalia that we go
on displaying for our own personal
ostentation, but to live, so far as the
top people are concerned, to set an
example in simple way of life, in aus-
terity, and in this manner make the
ordinary people who are suffering feel
that after all even their governors are
trying to sympathise with them and
to understand their plight and there-
fore are ashamed to flaunt their
luxury or higher incomes and larger
properties.

Mr. Deputy-Speaker: The discussion
will be continued on a day to be fixed
later.

14.30 hrs

STATEMENT RE: SUGAR POLICY
Mr. Deputy-Speaker: The hon. Min-

ister of Food and Agriculture will now

mak=~ a statement on Sugar Policy.

The Minister of Food and Agricul-
tare (Shri Swaraa Singh): Sir, this is
about the sugar policy.

Mr. Deputy-Speaker: Is it a long
statement?

Shri Swaran Singh:
@ix pages.

It consists of
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Mr. Deputy-Speaker: Then it may
be laid on the Table.

Shri Swaran Singh: Sir, I lay a copy
of this statement regarding sugar
policy on the Table of the House.
[Placed in Library, See No, LT-1663/
63.]

13:32 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FIFTH REpPORT

Shri S. M. Banerjee (Kanpur): Sir,
I beg to move:

“That this House agrees with the
Twenty-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 4th September,
1963.”

Mr, Deputy-Speaker: The question
is:

“That this House agrees with the
Twenty-fifth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 4th September, 1963.”

The motion was adopted.

14.32 hrs.

RESOLUTION RE: NATIONALISA-
TION OF BANKS—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further dis-
cussion of the following Resolution
moved by Shrimati Subhadra Joshi on
the 29th March, 1963: —

“In view of the emergency
created by the Chinese aggression,
this House is of opinion that banks
should be nationalised in order to
mobilise the national resources.”
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The hon. the Finance Minister will
reply now.

Shri S. M. Banerjee: Has Shri
Bhagat finished?

Mr. Deputy-Speaker: Instead of

Shri Bhagat, Shri Krishnamachari will

reply.

The Miinster of Finance (Shri T. T.
Krishnamachari): Mr. Deputy-Speak-
er, Sir, I have not had the privilege of
listening to the hon. Members who
spoke on this motion, but I have care-
fully read all that they have said. It
might perhaps be out of place here for
me to speak abou! this motion or per-
haps even to say that the motion is
premature, after having heard my hon,
friend, the Leader of the Swatantra
Party, who was pleading for the mass-
es. But the points that were made
prcbably fall into about ten categories.
Some of them are, undoubtedly, valid
in themselves, some of them not quite
so valid. But the basic motive behind
this resolution moved by my  hon.
friend, the Mover, was that in times
like this, with an emergency facing us,
when we have to mobilise all resour-
ces, should we not think in term of
using the moneys in the hands of the
private sector banks for the purpose of
augmenting our resources. That is the
basic proposition that my hon. friends
had urged. And the benefits that would
accrue to Government thereby have
been categorised by various Members,
as I said, under about ten heads, name-
ly, that the profits will go to Govern-
ment (about Rs. 35 crores), that the
scarcity of consumer goods will be eli-
minated, that rural banking will get an
impetus, that manipulation of foreign
exchange could be avoided, that ex-
port and import trade would get a
great fillip, that banks as an instru-
ment in the Government’s hands would
help to check evasion and mitigate the
evil created by black money, that con-
centration of wealth in the hands of a
few can be avoided, that standardisa-
tion of service could be obtained and
that salaries could be reduced.

I do not know, Sir, if I would subs-
cribe to the validity of all these con-
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siderations that have been urged, and
urged I think with the best of motives;
nor could I say as a member of the
Congress Party that I have any ideo-
logical antipathy to nationalisation or
the increase of the sphere of the State
sector.

Shri Ranga: But are they wedded to
it? They are not wedded to it.

Shri T. T. Krishnamachari: Well,
we have had no regular matrimony!

Shri Hari Vishnu Kamath (Hoshan-
gabad): It is more than mere engage-
ment!

Shri T. T. Krishnamachari: The cul-
mination might come some time.

Sir, on this question of the enlarge-
ment of the public sector there could
conceivably be difference of opinion
even among socialists. Hon. friends
here would recall that the late lament-
ed Gaitskell who, I think, was a very
genuine socialist, had some  doubts
about the efficacy of wholesale nation-
alisation as a meang of achieving a
socialist society. Point Four happen-
ed to be the bone of contention bet-
ween members of the Labour Party
in England. It is not, Sir, that there is
any difference amongst us in the Con-
gress Party in regard to the social-
ist ideal of equality of opportunity, of
wealth, of standards of living and,
above all, of the sustenance of demo-
cracy which is one of the main objec-
tives of a gocialist economic society.
But we may disagree in regard to the
pace and methods to be followed. And
even the time factor is very import-
ant—what shall we do at a proper
time. And that, Sir, is my only ex-
cuse for pleading with the hon. the
Mover of the Resolution tcday that
she should lend her ears to what I
propose to say, and perhaps she might
be convinced that the advice that I
might probably have the impertinance
to offer to her might be accepted.

Sir, I think many people in this
House would agree with me that the
paramount need of the day is to sti-
mulate the rate of growth of the eco-
nomy. In fact, even this altercation
that we have been witnessing a few
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minutes back is due to the fact that
there is a feeling in the minds of peo-
ple in this country, not only in the
minds of the Opposition but also in
the minds of the people, that the rate
of growth is not adequate to our am-
bition. The sizeable claims of both
defence and development cannot be
met merely by diverting the existing
resources from one sector to another.
What we need essentially is to enlarge
the pool of available resources for sti-
mulating the growth of the economy,
so that the claims of development and
defence are met in an environment of
expansion.

The rate of growth of the economy
as it is now organised has, much to my
regret, to depend to a very large ex-
tent on the performance of the private
sector. It would, I think, be generally
agreed that for a variety of reasons
that might be put forward there has
been a comparative set-back in the
performance of the private sector in
industry, and perhaps to some extent
even in agriculture, in the last two
years. The issues that confront us, if
we are to stimulate the growth of the
economy, are many and range widely
over the whole field of economic
policy, including policy in regard to
controls, taxation, credit and the like.
But as far as credit policy, at any rate,
is concerned, the need at the present
moment, I feel, is to devise ways
whereby our credit institutions can
serve more adequately the needs of
the economy and provide for develop-
ment.

Institutional agencies and even
banks for that matter do not now cover
the entire field of the monpetary struc-
ture. The major preoccupation of
Government must necessarily be to
mobilise the available resources in
what is called the free market in
money outside the organised sector
and to provide for greater control and
better utilisation of these resources. 1
agree, Sir, that it is easier said than
done. What we call the free market
in parliamentary language could be
called by other terms. But our diffi-
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culty today is that we find a very
large amount—and it will be a bolder
man than myself who will give the
figure—which is operating today in the
commodities market to which ulti-
mately we have to trace the evil, about
‘which we were speaking earlier on
today and even yesterday for that
matter, of the increase in prices. Such
being the case, would we be right in
assuming that the mere fact of better
control or even ownership of the pri-
vate institutions in the money market
would adequately serve the ends that
have been urged by hon. Members
under these ten heads? We have estab-
lished a number of specialised agen-
cies in the monetary sphere in the past
and they are doing good and useful
work. The Refiinance Corporation for
industry was specifically intended, for
example, to promote development of
medium-size industries, for providing
medium term loans for them. It has
disbursed loans of the order of about
Rs. 23 crores, thereby more or less ex-
hausting all the money available to it.
The question of placing further funds
at its disposal is now under considera-
tion.

We are also thinking of considerably
enlarging the scope of the Industrial
Finance Corporation. This Corpora-
tion has been in operation for nearly
15 years and has done some useful
work. But the time has come now for
us to think bigger than what the IFC
could do. Government at the moment
is engaged in thinking of converting
this Corporation into a Development
Bank with a broad capital base. A
proposal to establish a Unit Trust has
been mentioned by my distinguished
predecessor during the Budget session.
This Trust is intended to provide a
source of investment for the savings of
persons in the middle and lower in-
come groups without the risk of capi-
tal depreciation or the risk of the value
of the original investment being erod-
ed as a result of inflation. It will also,
I expect, be in a position to finance
many new and deserving enterprises.
Steps are being taken to put before
this House a Bill for this purpose.
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The measures I have indicated above
enable Government to mobilise and use,
according to its policy, funds of a very
substantial order, as compared with
the resources of the commercial banks
in the private sector. I would like to
remind the House that we have a
public sector in banking which controlg
about 30 per cent of the working funds
of the entire banking system. The
total deposits with the State Bank and
its substidiaries amount to about
Rs. 700 crores and a substantial portion
of these deposits, about 56 per cent in
the case of State Bank, is invested in

government securities and is thus .

available directly to Government. The
balance is being utilised, to the extent
possible, for promoting the develop-
ment of small and medium-scale indus-
try and to help the co-operatives sector
and for providing basic services and
facilities in areas which are not now
being served by banks. The nationali-
sed banks have more than 1575
branches and from the practical point
of view, it will be useful and effective
if we were to engage in extending fur-
ther the area of operation of these
banks, which are already in the public
sector, taking steps to induce the
public to put in their money in these
banks, improving the quality or ser-
vice of these banks and using the
increased resources which, we expect,
will be available to these banks in
future for the assistance of new entre-
preneurs in the small and medium-
scale sector of industry and otherwise.

There have been many references to
malpractices. I am aware of them. I
have been aware of them for a very
long time, and we on this side have
brought about the nationalisation of
the Impreial Bank with the main view
that we should have a powerful instru-
ment in the hands of the Government
which would counteract by its policies
such malpractices. An impression has
perhaps been created in certain circles
that all the banks in the private sector
are guilty of these malpractices. I
would say that there are many excep-
tions to this rule. Available figures at
the end of 1962 indicate, for example,
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that the advances to directors and offi-
cers of the banks and to firms or com-
paines in which the directors are inte-
rested were of the order of 13 per cent
in the first four major banks—they
might vary with banks, but this is the
average—as against 27 per cent for the
State Bank of India. But I do not
think we can blame the State Bank for
that, because the State Bank has
amongst other things, to make a profit,
has to invest its money. We have
other means of preventing these mal-
practices which, I think, will be more
effective and will enable us directly to
deal with persons who are responsible.

In so far as the banking system itself
is concerned we are now contemplat-
ing further amendments to the Bank-
ing Companies Act which are possible
in order to check the control of banks
for undesirable purposes by particular
groups of persons.

I should perhaps say a few words
about the financial implications of the
proposal before the House. Several
figures have been mentioned along
with the arguments, based on various
and alternative assumptions as to the
quantum and mode of payment of com-
pensation. It is not necessary for me
to enter into a discussion of these
figures or arguments. But it seems to
me on the whole that the direct or
immediate gain to Government in the
form of an addition to its income
cannot be very great. This is because
it is only the profit which remains
after meeting all the expenses and
interest charges, which represents the
net gain. On this consideration, the
case for nationalising banks in the pri-
vate sector is not, I am afraid, very
strong. It might be stronger in the
case of other industries.

I would like to refer, briefly, in
conclusion to one other point that has
been made, namely, the desirability of
avoiding concentration of wealth and
economic power in which, I think, to
a great extent the hon. Members who
have spoken are right in saying that
banks controlled by big interests do
play some part. But tne remedy for
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it, I would venture suggest lies in
another way. I have no doubt what-
ever, in the long run a democratic
India can hope to do, it cannot pros-
per without an effective policy for
avoiding such concentration of wealth
and power. In fact, the political impli-
cations of this have been brought home
to us in full form and, therefore, we
cannot completely be oblivious to the
other aspect of it, namely, the econo-
mic implications of it. There are
many ways, however, of achieving this
objective of preventing concentration
of ownership in the private sector. We
shall, I am afraid, have to rely on
other legislative and administrative
devices. Our plans, which aim at a
steady expansion of the public sector
and at strengthening the less privileg-
ed class of the society, are also des‘gn-
ed to this end,

Shri Ranga: The public sector also
has developed into a monopoly with
all the evils of it.

Shri T. T. Krishnamachari: ‘Mono-
poly’ has to be redefined. A govern-
ment having a monopoly is a contra-
diction in terms—if it is a democratic
government.

Shri Ranga: It is dictatorship.

Shri T. T, Krishnamachari: I hope
I have dealt adequately with some of
the main points raised. I would like
to urge on the hon. Mover that, as I
have said before, there is a certain
slowing down in the economy in gene-
ral. As I have said, the contributory
factors may be that the public sector
is not advancing as fast as we wanted
it to, largely because of structural fric-
tion. But it is mainly because the pri-
vate sector has not marched forward.
It is possible we can find reasons, ex-
plantations, for it; but it remains a
mat'er of great concern to us. With the
Third Plan’s ambitious targets, with a
Fourth Plan in the offing with even
more ambitious targets, it makes it
imperative for us to stimulate the eco-
nomy, at the same time watching that
the stimulation does not lead to a dis-
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tortion in the structure of society.
While I have no doubt that a rapid
expansion of the public sector would
certainly enable us to do what is
called in economic jargon “pump prim-
ing”, that could not be at the expense
in any way of unsettling an economy
which is already undergoing stresses
and strains.

I would like to assure the hon. Mov-
er that Government will keep a watch
over the situation. Governmeni will

~ take every step to mobilise the resour-

ces for not only the purpose of defence,
but as my leader has pointed, also for
the purpose of strengthening the in-
dustrial potential of the economy on
which alone defence can depend for
all time.

Government will watch the position
of these private banks, but for the
time being, we are not in a position
to accept the suggestion of the hon.
Mover, as we feel that there are other
and more effective ways of dealing
with the difficulties that have been
pointed out by hon. speakers. It is to
these difficulties that we should ad-
dress ourselves and remove them as
quickly as possible, so as to enable the
economy to move forward.

I hope the Mover would find my ex-
planation satisfactory, if not adequate,
and I would request her to withdraw
the resolution.

Shri Prabhat Kar (Hooghly): The
hon. Finance Minister said that the re-
sources that will accrue as a result of
nationalisation will not be very en-
couraging, rather by nationalising
other industries we can gain more. He
has also stated that the question of
compensation is there. The ex-Finance
Minister had stated that only Rs. 6
crores was the profit of the banks,
and that the compensation to be paid
to them would be about Rs, 100 crores.
I want to know if the hon. Finance
Minister has got any idea as to what
exactly the profit of the banking indus-
try is and also about the amount of
compensation.
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Shri T. T, Krishnamacharl: I have
said that when assessing the net pro-
fits of an institution, other factors have
to be taken into account, but they are
not the matehrial factors. I do not
think compensation is the thing that
bars me from doing a thing which is
right. In the present context of the
situation in the economy, 1 do not
think this is going to help in the ob-
jective that the Mover has in mind,
namely, effectively strengthening the
defence of the country, both militarily
and economcially.

Some Hon. Members rose—

Mr. Deputy-Speaker: It cannot be
converted into Question Hour.

Shri Nath Pai (Rajapur): But it is
a joy to have information from him.

Shri Hari Vishnu Kamath: It is
customary.

Mr. Deputy-Speaker: A bad custom.

Shri Nath Pai: It is a very healthy
convention. By now my question
would have been framed if you had
been patient with me.

1 think he has been very frank bold
and couragecus enough to admit that
all is not well with our economy. He
said the processes of development have
slowed down. I think we stipulated or
accepted that the rate of growth
during the Third Plan was to be bet-
ween five and six per cent. Actually,
the performance so far has been just
over two per cent.

Mr. Deputy-Speaker: What is your
question?

Shri Nath Pai: These questions
cannot be put as in a court of law.
This is not a speech. This is a very
legitimate question.

During the remaining 24 years how
does he propose to make good the
backlog of stagnation and bring it to
the level which alone can be our sal-
vation as he himself said?

Shri T. T. Krishnamachari: While
I admit that the task of achievement
of 25 per cent for the five years in the
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aggregate is going to be a difficult one,
the experience of the Second Plan
ought to be revealing to us. There
was no significant advance from the
fruits of the establishment of the
public sector in the steel fleld during
the Second Plan. We now see the
effect of it. Otherwise, our industrial
figures would be lower. This is a slow
process. It is quite likely that the
efforts taken in the first two years of
the Third Plan would show better
results towards the end of the Plan,
but we want an amount of effort in
which we would like the co-operation
of the hon. Members oppasite for us
to be able to achieve the target. I
have not yet given up hope that we
will be able to do it. We will have
to work very hard, we will have to
work together, we will have probably
to give up differences of detail and
take the agreement as a whole. If I
can get the co-operation of all pebple
in this country, I think we can make
a very good effort towards achieving
this 25 per cent.

WAt g W (IJRTR)
SqEAE WErRW, A W wW
w o st aefieew %% fed § ST W@
QA FT 7 GFA %7 G797 @AW AG! FCAT
AR § | T TF IE aT N F A
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@ § ag AL @I ¥ T 0 §
X § W g onfar ¥ qafes
T I TN T TR T
Wt grfor a6 gm0 wfel

a1 o §F § & gy T
AT 2 9% §, 39 ¥ fefle ) Fow
At g, wfFw I 3 Far e aT
F9 A Y | W w4
2¥30 FAT FT AT Fraeene fFar mar
TI@HY ey TR F FOF A
6T ferad o e fFAT 1 3%e
FUT, AT Y T, TAT WIF TH-
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15 hrs.

Mr. Deputy-Speaker: Has she the
leave of the House to withdraw her
resolution?

Hon. Members: ¥es.

An Hon, Member: No.

Mr, Deputy-Speaker: Then I will
have to put the motion.

Shri Prabhat Kar: 1 want to ask
one question.

Mr. Deputy-Speaker: No more now.
Shri Prabhat Kar: Only one point.
Mr. Deputy-Speaker 1 am very
sorry. He is standing up a second

time.

The question is:

“In view of the emergency
created by the Chinese aggression,
this House is of opinion that banks
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should be nationalised in onder to
mobilise the national resources.’

Those in favour will please say

“Aye”
Some Hon. Members: Aye.

Mr. Deputy-Speaker: Those against
will please say “No”.

Some Hon. Members: No.

Mr, Deputy-Speaker: The ‘“Noes”
have it.
Some Hon. Members: The “Ayes”

have it.

Mr. Deputy-Speaker: Let the lob-
bies be cleared.

Shri Bhagwat Jha Azad: When she
wants to withdraw the Resolution, and
when the House approves of it, why
should the Resolution be put to the
vote of the House?

Mr. Deputy-Speaker: Rule 111
governs Bills and Rule 339(2) gov-
erns the withdrawal of motions. It
says:

“The leave shall be signified
not upon question but by the Spea-
ker taking the pleasure of the
House. The Speaker shall ask:
‘Is it your pleasure that the motion
be withdrawn? °‘If no one dis-
sents, the Speaker shall say: The
motion is by leave withdrawn’.
But if any dissentient voice be
heard or a member rises to con-
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tinue the debate, the Speaker shall
forthwith put the motion”

So, even if there is a single dissentient
voice, I have to put the motion to the
House. I shall take the pleasure of the
House once again on this matter . Is it
your pleasure that the motion be with-
drawn?.... (Interruptions.)

Some Hon, Members: Yes.

Mr. Deputy-Speaker: The motion is
by leave....

Shri Ram Sewak Yadav (Bara-
banki): Sir, what is this? I said ‘no’.

Mr. Deputy-Speaker: 1 did not hear
it.

Shri Ram Sewak Yadav: I did say:
‘No’.

g W T g A qAT, WEEq §
f& smqd Fd 7 g |

Mr. Deputy-Speaker: Then, I will
put the motion to the vate of the House
as abjection is taken by Shri Ram
Sewak Yadav. I made it clear even
then. No dissentient voice was heard
by me. He did object earlier but this
time I did not hear him. The lobbies
have been cleared. The question is:

“In view of the emergency creat-
ed by the Chinese aggression, this
House is of opinion that banks
should be nationalised in onder to
mobilise the national resources.”

The Lok Sabha divided.

AYES

Division No. 8]
Bagri, Shri

Banerjee, Shri S,M.
Chakravarty, Shrimati Renu
Dinesh Singh, Shri
Gokaran Prasad, Shri
Gopalan, Shri A.K.

Gupta, Shri Kashi Ram
Jha, Shri Yogendra

Kakkar, Shri Gauri Shanker
Kar, Shri Prabhat

Maurya, Shri

Lohia, Shri Ram Manohar
Mahadeva Prasad, Dr.
Mandal, Shri B.N.

Mehta, Shri Jashvant
Mohan Swarup, Shri
Mukerjee, Shri H.N.
Muzaffar Hussain, Shri

[15.04 hrs.

Nair, Shri Vasudevan
Pandey, Shri Sarjoo
Swamy, Shri Sivamurthi

Utiya, Shri
Vishram Prasad, Shri
Warior, Shri
Yadav, Shri Ram Sewak
Yajinik, Shri

. . .

*One name could no* be recorded.
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Abdul Wahid, Shri T.
Achal Singh, Shri
Akkamma Devi, Shrimati
Alva, Shri A.S.

Aney, Dr. M.S.
Arunachalam, Shri

Bal Krishna 3ingh, Shri
Basappa, Shri

Baswant. Shri
Bhugat, Shri B.R.

Bhattacharyya, Shri C.K.
Bist, Shri J.B.S.

Brij Raj Singh Kotah, Shri
Chakraverti, Shri P.R.
Chandrasekhar, Shrimati
Chaudhry, Shri C.L.
Chaudburi, Shri D.S.
Chavda, Shrimati

Dafle, Shri

Das, shri B.K.

Das, Shri N.T.

Das, shri Sudnansu
Dasappa, Shri

Dass, Shri G.
Deshmukh, Dr. P.S.
Deshmukh, Shri B.D.
Dighe, Shri

Dwivedi, Shri M.L.
Gahumari, Shri
Gaitonde, Dr.

Ganapati Ram, Shri
Gandhi, Shri V.B.
Guha, Shri A.C.

Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hansda, Shri Subodh
Hanumanthaiya, Shri

The Deputy-Speaker: The result of
the Division is: Ayes 27; Noes 119.

The motion was nagatived
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Himatsingka, Shri Pattabhi Raman, Shri C.R.
Jadhav, Shri M.L. Raghunath Singh, Shri
Jadhav, Shri Tulshidas Raj Bahadur, Shri
Jamir, Shri S. C. Rajdeo Singh, Shri
Jyotishi, Shri J.P. Ram Swarup, Shri
Kadadi, Shri Ramdhani Das, Shri
Keishing, Shri Rishang Rane, Shri
Kindar Lal, Shri Rao, Shri Rameshw
Kishan Veer, Shri Rao, Shri Thirumala
Koujalgi, Shri H.V. Ray, Shrimati Renuka
Kripa Shankar, Shri Reddy, Shri K.C.
Krishnamachari, Shri T.T. Reddy, Shrimati Yashoda
Kureel, Shri B.N. Roy, Shri Bishwanath
Lalit Sen, Shri Saha, Dr.
Laskar, Shri N.R. Samarta, Shri S.C.
Mahishi. Shrimati Sarojini Satyabhama Devi, Shrimati
Mallick, Shri Shah, Shri Manabendra
Manaen, Shri Sharma, Shri K.C.
Mandal. Shri J. Shashi Ranjan, Shri
Mariyangadan, Shri Shyam Kumari Devi, Shrimati
Mirza, Shri Bakar Ali Siddananjappa, Shri
Mishra, Shri Bibhuti Sinha, Shrimati Tarkeshwati
Misra, Shri Shyam Dhar Srinivasan, Dr. P.
Mohsin, Shri Subramanyam. Shri T.
Morarka, Shri Sumat Prasad, Shri
More, Shri K.L. Swamy, Shri M.P.
More, Shri S.S. Thimmaiah, Shri
‘Murli Manohar, Shri Tiwary, Shri K.N.
Murti, Shri M.S. Tiwary Shri R.S.
Naik. ShriD.J. Tyagi, Sbri
Nigam, Shrimati Savitri Uikey, Shri
Nirarjan Lal, Shri Ulaka, Shri
Pandey, Shri K.N. Varma, Shri Ravindra
Pandey, ShriR.S. Venkatasubbaiah, Shri P.
Panna Lal . Shri Verma, Shri Balgovind
Patel, Shri Chhotubhai Virbhadra Singh, Shri
Patel, Shri P.R. Vyas, Shri Radhelal
Patel, Shri Rajeshwar Wadiwa, Shri
Patil, Shri J.S. Yadab, Shri N.P.
Patil, Shri §.B. Yadav, Shri Ram Harkh
Patil, Shri T.A. Yusuf, Shri Mohammad
ber of Trade Unions and other

organisations and calls upon the
Government to release all politi-

15.08 hrs.

RESOLUTION RE: DEFENCE OF
INDIA ACT

Mr, Deputy-Speaker: Shri A. K.
Gopalan may continue his speech.

Shri A, K. Gopalan (Kasergod):

Sir, my Resolution reads as follows:
“This House is of opinion that
the powers unde? the Defence of
India Act have been abused with
a view to carrying on attack on
the Communist Party and a hum-

cal and mass leaders detained
under the Defence of India Rules.”

This House knows the mood of the
country in November last,

15.084 hrs.

[Dr, SArROJINI MAHISHI in the Chair]
Parliament gave the Government
extra-ordinary powers under the

Defence of India Act. There was a
tremendous demonstration of unity
inside the House as well as outside in
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the country. After that it was natu-
rally expected that these extra-ordi-
nary powers would be used only to
put down anti-socia] elements and
strengthen the morale of the people
and to work also for greater unity of
the country. I regret that this has
not been done. On the contrary,
those powers had been misused pre-
cisely for strengthening these anti-
social elements and for creating ever-
mounting discontent among the com-
mon people.

Immediately after the declaration of
the Emergency there was a tripartite
conference on labour. The workers’
representatives voluntarily agreed for
an industrial truce. But it has gain-
ed the experience everywhere that the
employers gained the fullest advantage
of the industrial truce and went on
attacking the workers, How can this
Government have the moral courage
to take action against the private em-
ployers when in the public undertak-
ing run by itself, the Government res-
resorted to victimisaiion and other
malpractices against leading trade
unionists,  The undertaking given
again in the Tripartite Conference in
November last was not worth the
paper on which it was written. There
are some instances of the glaring vio-
lations of that under.aking. In the
MES Defence Department, in the
Ambala centonment, Punjab, arass-
ment has been going on for the last
several months and various recognis-
ed trade union workers were trans-
ferred out of turn in the whole of the
Siale. The issue was representad to
the Ministry of Defence in March,
1963 and the harassment and injustice
continued. The union gave nctice of
strike from 21st August, 1963 and on
21st and 22nd August, 3Shri Om
Prakash, Brahm Dutt, Bir Singh,
Sadhooram, and Balwant Singh, were
arrested under the Defence of India
Rules. When, under the Defence of
India Rules, such actions were taken
against the workers, under the pubtlic
sector, we cannot expect the emplny-
ers in the private sector not to do it.
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The Prime Minister himself had
said that holdng the price-line was of
utmost importance of building up the
defence of the country and also for
strengthening the morale of the peo-
ple as well as for strengthening the
economy. So, Ministers and leaders
of the Congress go on repeaiing state-
men's that profiteering is an anti-
social act. But as far as the result is
concerned, they have never been ahle
to take action against the profiteers
and black-marketeers.

The Minisier of Labour and Plan-
ning declared in a press confercnce
that profiteers should be detaired
under the DIR; but yet the DIR was
not used against the profitecrs except
{n a very small number of cases here
and there, It is a strange spectacle
that the Ministers of Government
which is empowered to proceed against
profiteers demand action against them
under the DIR. But action is taken
not against them but against those
who want to fight against the conse-
quences of such profiteering. I want
to point out some of the things men-
tioned in the note entitled “Implemen-
tation of the Industria] Truce Resolu-
tion,—a Review” given by the Union
Ministry. I want to quote some obser-
vations from it. It is said:

“It can be claimed that the
Truce Resolution which requires
workers and employers to work
extra hours or on Sundays and
holidays has contributed to the
overall increase in the industrial
production as the following figures
indicate;”

The figures are also given. I do not
want to go into those figures, but I
only want to show that there was an
increase in industridl production and
the workers did their share as far as
strengthening the defencc is concern-
ed. The review again says:
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“There have been sume lapses
both on the part of the ernployers
and the workers. The employers
have not lived up to tueir obliga-
tions in regard to reirenchment,
lay-off, dismissal and discharge of
the workmen. The large number
of retrenchment and lay-off cases
reported by State Governments is
a matter of concern.”

This is what they have said. There
are so many other points made in this
review on the industrial truce reso-
lution and the implementation thereon.
It says that the workers have done,
as far as their part is concerned, what
they could and they have increased
the production and have worked also
on Sundays. It is admitted now that
the price has risen nearly by 40 per
cent since the emergency. So, it was
the duty, first, of the Government to
stop such an increase. At least it was
expected that the Government would
protect the interests of the workers
because, in the industrial truce reso-
lution it was stated that the employers
as well as the Government should
organise consumer co-operative socie-
ties so that the workers at least may
not be affected by the increase in
prices, But who has benefited by
such price rise? It is the capitalists
as well as the landlords who have sur-
plus grain and who have the resources
to hold on with that stock that are
benefited by the rise in the price of
foodgrains.

I will give an example. In Maha-
rashtra, when the agricultural labour-
ers launched an agitation for an
increase in their wages consequent on
the rise in prices, the Government,
instead of proceeding against the
landlords under the DIR, proceeded
against the workers. These rules
were used against the agricultural
labourers and the agitation was
sought to be suppressed. Is it the
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contention of the Government that
the defence of the country would get
strengthened by enriching the land-
lords and speculators and by suppress-
ing the agricultural labourers? So,
the Defence of India Rules were used
to suppress the agricultural labourers
and not with a view to see that their
minimum demands for increased wages
are conceded,

Take the recent strike by the muni-
cipal workers in Bombay. The price
has risen by 40 per cent in Bombay.
Is that unknown to the Government?
Did the Government take any steps,
all these months, to ask the Municipal
Corporation to take up the question
of revision of wages because there
was an increase in prices? There was
nothing of the kind. They were cal-
lous ang indifferent to the suffering
of the people. Even after the workers
had put forward their demands months
ago, there was time enough to nego-
tiate and come to a settlement. But
they did not, even after the demands
were made, negotiate with the work-
ers and come to a settlement. The
workers wanted a settlement; they
were asking for a settlement and it
was said that there was intervention
even by the Defence Minister. We
read in the papers that when the strike
was called off, there was the interven-
tion by the Defence Minister, Why
did this intervention not take placc
before the strike occurred? When the
workers gave their demands, the Gov-
ernment did not want to look them;
they did not want to concede those
demands or at least say what they had
to say about their demands. They
wanted them to strike and when the
strike came they wanted the strike to
fizzle out. Over a thousand workers
angd their leaders were thrown inside
jail; the Government wanted to sup-
press them and they arrested 400 to
500 of them under the Defence of
India Rules and others were also
arrested after one or two days. When
they found that they could not sup-
press the strike, they wanted to inter-
vene and come to a settlement, Now
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I understand from the Municipal
Union that the recognition of the trade
union has also been withdrawn. So,
the Government want to hreak the
union and suppress the workers and
see that the workers’ unity is thwarted
and disrupted. Even after that, when
they saw that the workers stood
united, they wanted to do something.
The Bombay strike is a most glaring
example of the purpose for which the
DIR has been systematically utilised.

It was not only in Bombay that this
had been done. In other places also
these rules were utilised to suppress
the working class in their struggle
against the policies which 2o to enrich
the anti-socia] elements, big business-
men ang the landlords. The irony of
it is that even after the colossal bung-
ling. the Chief Minister of Bombay
declares that the law will take its own
course and holds out threats of victi-
misation. There are many who are
victimised even today and the recog-
nition of the union is withdrawn,

This is not the only instance. Take
the instance of Goa. Then the dock
workers of Marmagao protested
against retrenchment consequent on
the introduction of the pool scheme
the Government again showed a cal-
lous attitude.  The Labour Minister
goes on preaching the virtues of arbi-
tration, but on May 27th, when the
conciliation officer suggested arbitra-
tion and the trade union accepted his
suggestion, the employers refused it.
The Government of India did not think
it necessary to use the DIR against
the employers but when a strike broke
out due to the callous attitude of both
the Government and the employers
the answer of the Government was
that the declaration of the strike was
unlawful under the DIR. 204 workers
were arrested under the DIR. It was
only after 12 days of intense repres-
sion, when the Government found it
impossible to break the morale of the
workers, that wisdom dawned on the
Central Labour Minister to advise a
settlement of the dispute. Is it to
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strengthen the defence of the country
or to increase production that the
DIR is used? It is not used for that.
Whenever there are certain grievances
of the workers, when concsliation is
agreed to by them, Government do not
take steps to settle the matter. But
when the workers go on strike, then
they try to suppress them, After 12
days, when the Government saw that
they could not suppress the workers,
when they arrested 200 more people
under the DIR, then they came to a
settlement.

Instances like this are many., I have
no time to go into those instances.
Instances like this to suppress the
legitimate demands of the workers—
demands not for improvemeni in their
conditions, but even for keeping the
status quo—could be multiplied from
every part of the country. I have no
time and, therefore, I do not want to
go into it,

. Immediately after the National
Defence Fund was launched there was
a spontaneous response {rom the
poorer sections of the people—-work-
ers, peasants and middle-class em-
ployees. Not satisfied with such spon-
taneous and voluntary response the
State Governments asked their offi-
cers to intensify the drive for collec-
tions. I have given many instances of
coercion in the matter of collections.
I only want to mention here one
instance about which I have written
to the Prime Minister and for which
I did not get any reply. Sales tax
officers were sent to ihe merchants,
sanitary officials were -ent to hotel
keepers, police officials were asked to
collect from whomsoever they could,
revenue officials were asked to collect
from the peasants. In many cases
they fixed quotas and coercive collec-
tions were going on using the threat
of action under the emergency if the
quota was not paid,

On 1st April this year I sent a letter
to the Prime Minister. He replied that
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he would enquire into the matter.
But 1 have not got any reply from
him after that. My letter was about
this, Under the seal of the Court of
the Sub-divisional Magistrate, Gunu-
pur, a notice was sent. The notice
says:

‘“You are hereby summoned to
show cause on 8th March, 1963
before the undersigned for non-
payment of gold and money as
reported to by the sarpanch
orders and to show cause why
Defence of India Rules will not
be applicable against you for your
act which is prejudicial to defence
efforts.”

A copy of this notice was sant By me
to the Prime Minister in reply to
which he said that he would enquire
into the matter. Till now I have not
got reply from him, This is an instance
where . . .

Shri Maniyangadau
Who is that Magistrate?

(Kottayam):

Shri A, K. Gopalan: It was issued
under the seal of the Court of the

Sub-divisional Magistrate, Gunupur,
Orissa.
This is how money is collected.

Notice is sent to peopie saying that
they have not given the money and
gold and if they do not give it they
will have to gppear before the magis-
trate and they will be punished under
the Defence of India Rules. There are
many other things which have been
brought forward in connection with
these collections. It is very difficult
to get written evidence of such coer-
cive collections but an open impartial
enquiry by an independent judicial
person would reveal the exient of such
practices throughout the country, If
such an enquiry is held many such
cases will come out and the Govern-
ment will be able to understand how
the collections have been made.

This letter was written by me in
April, four months ago, and I do not
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know why I did not get a reply from
the Prime Minister who said that he
would enquire into the matter, This
matter is a very serious one.

Now, there are about 900 Commu-
nists all over the country who have
been arrested. There are several
others including workers in Sombay
and in other places who have been
arrested under the Defence of India
Rules, Why is it that they were
arrested? It is because, as we have
seen in Bombay and other places, the
moment a strike takes place the
teaders are arrested under the Defence
of India Rules. It is feared that these
active trade unionists and kisan work-
crs would defend the workers and
peasants in the face of such attacks
sn the common people. Since then
about 300 have been released. The
Government cannot say that those
who have been released have acted in
any manner which would weaken the
defence of the country. This itself
proves that the excuse that the Gov-
crnment puis out for the arrest of
these people is totally unwarranted.
Even today hundreds of Communists
continue to bz detained in Bengal,
Tripura, Punjab, Maharashtra and
other States. As far as the southern
States are concerned, all of them nave
been released. I do not know how in
Kerala, Tamilnad and Andhra all of
them have been released and hew in
the other four or five States meny of
them who were arrested have not
been released. There is only one
thing. As far as those Stales are con-
cerned, those who were arresteqd under
the Defence of India Rules arc either
labour leaders or kisan workers and
the Government very well knows that
when prices go up and the Govern-
ment is not able to control the prices
certainly there will be troubje among
the workers and other sections of the
people. Not only the prices go up,
but there is also the Compulsory
Deposit Scheme over which the pea-
sants are very much worried. When
they organise and agitate, these leaders
of trade unions and kisan workers
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will certainly have to help them. That
is the reason why on some pretext or
the other the Government has put
these people under detention,

In this connection I want to point
out that the provisions in the Consti-
tution which empower the President
to suspend the right of a citizen to go
to a court for the enforcement of his
fundamental rights have actually been
used to subvert the Constitution.
There is the judgment of the Supreme
Court, I do not want to go into the
judgment of the Allahabad High Court
or other courts. I will take only the
judgment of the Supreme Court. There
was a majority judgment and a mino-
rity judgment. Both the minority and
the majority have agrced on certain
things. Despite t{wo differing judg-
ments of the Supreme Court, the majo-
rity as well as the minority are agrecd
on two important constitutional points
raiseq by Shri Setalvad on behalf! of
the detenus. They constitute the basis
on which Indian democratic opinicn,
irrespective of differences, can and
must assert itself. Firstly, both the
judgments agree that ‘he DIA and
Rules have been enacted in contraven-
tion of the fundamental rights provi-
siong of Article 22(4), (5) and (7).
The majority Judges draw attention
to the fact that the Attorney-General
himself had no answer to Shri Setal-
vad’'s contention that these provisions
were unconstitutiona], Secondly, both
agree that the officially much-quoted
Article 359 or the Presidential Order
issued under it does not enlarge the
legislative power of the Parliament
during the emergency. Despite the
President’s Order, the Defence of India
Act and Ordinance were void and
would continue to be void in law. But
the detenus have no right to get reliet
because there is the Presidential
Order. The majority and the minority
differ only on the question of grant-
ing relief to the detenus illegally
arrested under a lawless law. The
minority judgment of Justice Subba
Rao has, however, held that Article
359 did not take away the High Court’s
statutory powers under Section 491
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Cr. P.C, to set at liberty all persons
illegally detained. That is only a
minority judgment and therefore the
dctenus cannot have the benefit of
that judgment. But in the view of
the majority as well as the minority,
the detenus are virtually victims of
void laws but the majority of the
Supreme Court expresses helplessness
to grant legal relief on the basis of
fundamental rights because of the
words of Article 359 as understosd by
them. Under the Defence of India
Rules it is impossible to get any relief
because the Presidential Order says
that as far as the fundamental rights
are concerned they are suspended as
long as the emergency lasts and till
the Defence of India Rules cxist they
cannot have any relief.

So the Supereme Court judgment
in the DIR case has expressed that it
is the responsibility of the Parliament
to amend the Defence of India Act and
the rules framed under it to bring in
conformity with the provisions of the
Constitution. In the end of the judg-
ment 3 warning has been administer-
ed by the majority regarding liability
after the emergency is withdrawn.
They have said:

“If at the ‘expiration of the
Presidential Order Parliament
passes any legislation to protect,
executive action taken during the
pendency of the Presidential Order
and afford indemnity to the exe-
cutive in that behalf, the validity
and the effect of such legislative
action may have to be carefully
scrutinised.”

Many of the leading papers here have
commented on the Supreme Court’s
judgment. Most of them have said
that though the Supreme Court could
not go into the merits of the question
and order the release of the detenus
because of the emergency and the
Presidential Order, Parliament should
do something and the prisoners who
are detained under the Defence of
India Rules must be released. Since
both the majority and minority judg-
ment agrees that it is a void law and
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since they say that they cannot rejease
the prisoners because of the Presiden-
tial order I would submit that they
must be released forthwith and the
Defence of India Rules must be with-
drawn.

As far as the provisions of the Def-
ence of India Rules are concerned,
they have been misused by the Gov-
ernment. As I have stated earlier,
they have not been useq against those
sections of the people who are indulg-
ing in anti-social activities. Though
we are supposed to be in a state of
emergency, what is the position in the
country today? The situation that
wag obtaining in November and Dec-
ember is not there. The situation has
changed. So, there i no question of
continuing the emergency. How long
can wWe continue the emergency? Even
in contries like USA and Britain, even
when there is a war going on, the
emergency is not used in the way in
which our Government are using it.
The situation in the country today is
such that there does not appear to be
any emergency. Several Central and
State Ministers have resigned as if it
is a normal time. If there is an emer-
gency, these things could not have
taken place. That shows that there is
no emergency in the country today.

Then, why is the emergency kept
on? It is not because some people are
doing. something against the defence
cf the country? It ig not ag if some
people are standing in the way of
sirengthening the defence of the coun-
try or strengthening the morale of the
people or increasing the food produc-
tion of the country. The Defence of
India Rules are used against the work-
ers and trade union leaders. Even
the resolutions of the tripartite con-
ference are not implemented under
this pretext and no action is taken
against the employers. Yet, they are
taken advantage of for persecuting the
working class. 1 do not understand
the necessity for the emergency ex-
cept for keeping some of the trade
union and kisan leaders inside the
jails. Except for that, there is no
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reason why the emergency should
continue, especially after the Supreme
Court judgment, where both the majo-
rity have agreed that the Defence of
India Rules are void, it is bad law,
even though they are not able to give
a ruling on it because the fundamental
rights have been suspended. How
long will the fundamental rights of
the citizens be taken when it is neces-
sary and when there is no necessity
for the emergency?

The other day it was stated in the
Rajya Sabha that among those who
are detained under the Defence of
India Rules, there are two sections.
one pro-Peking and another anti-Pek-
ing. The question here is not whe-
ther they are pro-Peking or anti-Pek-
ing; neither is it whether they are
Communist or non-Communist but
whether they are working against the
defence of the country. Has anybody
indulged in any sabotage or has any-
body done anything against the def-
ence of the country or to weaken the
defence of the country? If anybody
has acted in that way, certainly the
law of the land is there under which
action can be taken.

For example, there was the resolu-
tion on nationalisation of banks. From
the Congress party some members
supported it and the majority opposed
it. Similarly, there are monopolists
and anti-monopolists in the Congress
Party. There are also imperialists
and anti-imperialists in that Party.
In the same way, in every party there
may be differences of opinion. In the
Communist Party also there are diffe-
rences of opinion. But that is not the
relevant question here. The question
here is whether anybody has acted
against the defence of the country.
It is only on that basis action can be
taken and they can be proceeded
against under the the Crimina] Pro-
cedure Code or other laws.

The continuance of the emergency
just for the sake of keeping some
trade union workers inside jail or
some Communist detenus inside jail is
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not correct. So, I would request the
Government, at least after the judg-
ment of the Supreme Court, to with-
draw these rules. If that is not done,
if the Defence of India Rules are not
withdrawn and the prisoners are not
released immediately, certainly the
country will understang that even in
epite of the Supreme Court judgment,
Government is not prepared to act
according to the spirit of that judg-
ment. If Parliament does not set
right the wrong immediately and the
executive chooses to persist in violat-
fng the Constitution, liberty alone
will not be the casualty. With it will
be buried the rule of law, respect for
the Constitution and the democratic
traditions of national and individual
freedom,

Here is the question of individual
freedom, which is very very impor-
tant. It has been curtailed for the
last 8 or 9 months. I want to know
from the Government whether on
some pretex{ or excuse they are going
to see that the freedom and individual
liberty of the citizens of this country
are going to be curtailed for an in-
definite period or whether, after the
Supreme Court judgment, they are
gonig to release all these prisoners
who are detained under the Defence
of India Rules and withdarw the
emergency.

Mr, Chairman: Motion moved:

“This House is of opinion that
the powers under the Defence of
India Act have been abused Wwith
a view to carrying on attack on
the Communist Party and a num-
ber of Trade Union and other or-
ganisations and calls upon the
Government to release all political
and mass leaders detained under
the Defence of India Rules.”

There is an amendment by Shri Baner-
jee. Is he moving it?
Shri S. M. Banerjee (Kanpur): Yes.
1 beg to move:
Add at the end:
“in view of the judgment of the
Allahabad High Court and certain
1100 (Ai) LSD—7.
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observations made in the Supreme
Court judgment.”

Mr. Chairman; Both the Resolution
and the amendment moved by Shri
Banerjee are before the House.

Shri S. M. Banerjee: While support-
ing this Resolution, I would like to
make some gbservations, rather quote
the learned judges of the Supreme
Court in a recent case. I would like
to quote some extracts of the majority
judgment and also the minority judg-
ment. I would not have quoted the
verdict of the minority judges, but
this has been quoted in defence of
Shri Pratap Singh Kairon this morn-
ing by the Home Minister. I would
have liked the Law Minister or his
deputy to be present here when such
an important issue is being discussed,
because we are not going to discuss
only the humane aspect of it, the
curtailment of civil liberty, but we
are going to discuss the various
observations made by the learned
judges of the Supreme Court.

When a Bill was being discussed in
this House, on 29th August 1963, a
question was raised by my hon. friend,
Shri Daji, which was not perhapg very
relevant. He said that while the
Attorney-General was arguing his
case in the Supreme Court, he was
asked by Mr, Justice Gajendragadkar
his view about the constitutionality of
rule 30 and the Attorney-General said
that that rule was unconstitutional.
This question was raised by my hon.
friend, Shri Daji, to which the law
Minister replied, on 29th August 1963,
which I quote:

“And he blamedq the Law Min-
istry for it, because the Attorney-
Geenra] has conceded it. But the
Attorney-General has conceded it
under instructions of the Law
Ministry.”

I would like to draw the attention of
the House to this. What did the At~
torney-General concede? He conced-
ed that this particular rule was un-
constitutional, and that also under
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advice of the Law Ministry. Then,
Shri Sen went on to say:

“I think it is a patent conclu-
sion. The very reading of the
rules wil] show that they are not
in accordance with article 22, and
it is only an insane person who
woulig say that that article, as
specifically worded, not providing
for the setting up of the advisory
bodies, would be in accordance
with article 22.”

That ig exactly my plea. I am not
demanding anything from the Gov-
ernment which I do not deserve.

There was an emergency and the
Defence of India Act was passed in
this House. We were assured by the
hon, Minister that it will not be mis-
used. So many amendments were
moved in this House but ultimately
because the country was facing ag-
gression we decided to support the
Government with 3 clear understand-
ing that the various provisions of this
Act will not be used to curtail the
civil liberties of the citizens of this
country. I have read these obser-
vations, a few sentences, of the hon.
Law Minister who really considered
that only an insane man in this coun-
try could say that this law was in
accordance with article 22 of the Cons-
titution. You are an aminent lawyer,
I am not; but I would like to quote
for the education of this House what
article 22 says. It says:—

“No person who is arrested shall
be detaineq in custody without
being informed, as soon as may
be, of the grounds for such arrest
nor shall he be denied the right
to consult, and to be defended by
a legal practitioner of his choice.”

My submission is that Government
has not suspended article 22. It has
also not suspendeq article 13 which
prohibits the State Governments to
make such laws. When those arti-
cles are stl] in our Constitution—after
all, this House is a creature of the
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Constitution and we have a written
Constitution, it is not like England
when they have an unwritten Consti-
tution—] want to know whether
Government hag applied its mid to
the judgement of the Supreme Court.
They knew that this discussion was
coming up. We taoled many ‘calling
attention notices’ requesting the hon.
Speaker to ask the hon. Minister 1o
make a statement on that, whether
the observations made by the Supreme
Court Judges were right and if they
were, whether this law stood the test
of the Supreme Court.

I would quote for the information
of the House extracts from the judge-
ment, both the majority and the
minority judgements. Mr, Justice
Subha Rao said:—

“lI cannot for a moment attri-
bute to the august body, the Par-
liament, the intention to make so-
lemnly void laws. It may have
made the present impugned Act
bona fide thinking that it is sanc-
tioned by the provisions of the
Constitution. Whatever it may
be, the result is, we have now a
void Act on the statute book and
under that Act the appellants be-
fore us have been detained ille-
gally. To wuse the felicitous
language of Lord Atkin in this
country “amid the clasn of arms,
the laws are not silent; they may
be changed but they speak the
same language in war as in peace.”
The tendency to ignore the rule
of law is contagious, and, if our
Parliament, which unwittingly
made a void law, not only allows
it to remain on the statuie book,
but also permits it to be adminis-
tered by the executive, the con-
tagion may spread to the peorle,
and the habit of lawlessness,
like other habits dies hard.
Though it is not my province, I
venture to suggest, if 1 may, that
the Act can be amended in con-
- formity with our Constitution
without it losing its effectiveness.”
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That i3 the observation made by
Mr. Justice Subba Rao. Then, what
have the majority Judges said about
this Act? They say:—

“It may be permissible to ob-
serve that in a democratic State,
the effective safeguard against
abuse of executive powers, whe-
ther in peace or in emergency, is
ultimately to be found in the
existence of enlightened, vigilant
and vocal public opinion.”

Then it went on:—

“It is thus clear that the Consti-
tution empowers the Parliament
to make a law providing for the
detention of citizen, but this power
has to be exercised subject to the
mandatory conditions specified in
Art, 22 (4), (5) and (7)....Par-
liament has chosen to pass the
Act under challenge and has dis-
regarded the Constitutional pro-
visions of Articles 14 and 22

Then the last portion of the judge-
ment is:

"The inevitable consequence of
this position is that as soon as
the order ceases to be operative,
the infringement of the rights
made either by the legislative
enactment or by executive action
can perhaps be challenged by a
eitizen in a court of law, the same
may have to be tried on the
merits on the basis that the rights
alleged to have been infringed
were in operation even during
the pendency of the Pres‘dential
Order.”

‘What I am reading now is much more
important. o
“If at the expiration of the
Presidential Order Parliament
passes any legislation to protect
executive action taken during the
pendency of the Presidential Or-
der and afford indemnity to the
executive in that behalf, the vali-
dity and the effect of such legisla-
tive action may have to be care-
fully scrutinised.”
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Mr. Chairman: The hon. Member’s
time is up.

Shri S. M. Banerjee: Give me some
more time, Madam.

Mr. Chairman: You can conclude in
a minute.

Shri S. M. Banerjee: Give me at
least five mi_nute.

Mr, Chairman: The time allotted for
this Resolution is 13 hours.

Shri S, M. Banerjee: We want that
the time should be extended on this.
1 shall move the motion. Give me
at least three minutes.

Madam, I suggest that action should
be taken by the Governmen: to re-
lease all those who have been arres-
ted under this void law. The Sup-
reme Court has mentioned about it.
I have quoted from the Supreme
Court judgement. People have
been arrested. I dn not want to men-
tion the cases. I would have men-
tioned the cases of Communists and
the Socialist leaders in Bombay and
in other p'aces, Members of Parlia-
ment and all that as to how it has
been abused.

I would refer to a particular case
of Punjab because tha is on the mat
of the House. One ML.A, Shri
Makhan Singh Tarsika, because he
raised so many questions in the As-
sembly and incurred the displeasure
of the Chief Minister, was arrested
in connection with the murder case—
attempt to murder. While he was
still in jail—he was not released on
bail—he was re-arrested ins:de the
jain under D.LR. What was the
charge against him? The charge
against him was that he was trying
to sabotage the defence preparations.
People asked, how? It was said that
some vis‘tor met him in the jail and
he asked him, “Please see no recruit-
ment takes place in the Army”. That
was the charge against him. This
question was referred to the Supreme
Court and the Supreme Court has
transferred the case from Punjab to
Saharanpur.
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So, when the law becomes lawless,
I would request the Prime Minister,
the Home Minister and the Law Mi-
nister to keep the balance of demo-
cracy alive. Such arrests, even after
this law has been declared void, vir-
tually void, by the Supreme Cecurt,
have appealed to the conscience of the
democratic world. I would request
that without waiting for anything, let
all those who have been arrested un-
der this Act be released. Some
people may say, after al] they had
some thing pad in their mind. But
let me quote the great judgement of
the Meerut Conspiracy case where
Justice Suleman observed: the prose-
cution of thought is illegal,

I would request the hon. Home Mi-
nister to kindly take a note of it and
do something. The Law Minister
said in this House that only an insane
man can say that this Act is in con-
formity with the provisions of the
Constitution, that is, article 22. Let
him reply and say that. If he still
maintains that, I will say, he is the
sane Minister. Otherwise, the sane
will be converted into an insane Mi-
nister. I conclude.

Madam, I would like to move that
the time allotted to this Resolution
may be extended.

Mr. Chairman: There are a few
hon. Members who are desirous of
participating in the discussion. They
have sent their names. The discus-
sion ought 1o have been concluded at
435 pM. May I know how much
time does the hon. Minister want for
replying to this discussion?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): 1 am holding the fort for
Mr. Hajarnavis. He is coming pre-
sently. 1 expect he will take about
20 to 25 minutes.

Shri S. M. Banerjee: The time
should be extended.
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Mr. Chairman:
sense of the House.
Shri S. M. Banerjee: I move:
“That the time allotted for this

Resolution be extended by 1}
hours”.

I must take the

Mr. Chairman: I must take the
sense of the House.

The motion is:

“That the time allotted for this
Resolution be extendeq by 13

hours.”
tE—

The motion was adopted.

Shri Maniyangadan: I was lis-
tening to the speech of the Mover of
the resolution with great care, and I
am sorry to say that I am not con-
vinced that he has placed before
this House sufficient facts o enable
Government to release all the detenus.

He has referred to certain inci-
dents in Bombay and other parts of
India. He has also said that the Go-
vernment of India have faileq to uti-
lise the Defence of India Rules in cer-
tain cases. It may be true that Gov-
ernment have not utilised the powers
vested in them under the rules for
certain purposes to the extent to
which the Communist Party desires.
But it has been declared by Govern-
ment and by various Ministers that in
the matter of prices or in the matter
of foodgrains, whenever it becomes
necessary, Government will take all
necessary steps, including the ones
under the Defence of India Rules.
And it is true that they are being
utilised also. Whatever that ‘nay be,
the failure of Government to utilise
these powers is no reason for releas-
ing the detenus.

Shri A. K. Gopalan has admitted
that there is difference of opinion
amongst the Members belonging to
his party, but he has gaid that there
is no instance where any of them
have worked or done anything against
the defence of India. But he admits
that the official line of the party is
not conceded to or is not agreed to hy
all the Communist Party Members.
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Shri A. K. Gopalan: I want to make
it clear that I did not say that. What
1 said was this. In every party, the
official line of the party passed by
majority wil] be accepted by the Mem-
bers of the party, and they have to
obey it though there may be diffe-
rences on certain specific issues. That
was what I said.

Shri Maniyangadan: Yes, just as
there is difference of opinion on mat-
ters in al] parties, likewise, there is
difference of opinion in the Communist
Party also; and on this matter also,
there is difference of opinion.

Shri A. K. Gopalan: I did not say
‘on this matter there is difference of
opinion’. I said that there were diff-
erences of opinion, as far as the poli-
cies were concerned, and I gave the
example here of bank nationalisation,
for instance, So, let not my hon.
friend twist what I have said. What I
have said is that there may be differ-
ences on certain policies and on cer-
tain issues in every party. So, on
certain specific issues there may be
differences in the party. But on this
issue there is absolutely no difference.
Every Member of the Communist
Party follows the official line, as far
as this question is concerned, that is,
the official line as adopted by majo-
rity by the Communist Party.

Mr. Chairman: The hon. Member
has made his point clear, Now, let
Shri Maniyangadan continue his
speech.

Shri Maniyangadan: I do not want
to enter into any controversy with my
hon. friend on this issue. But there
is no dispute about the fact that there
are some persons belonging to the
Communist Party who are against the

official line taken by the Communist
Party,

Shri A, K. Gopalan: You have the
freedom to say that.
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Shri Mamiyangadan: I have the free-
dom to say. But is that not a fact?

Suri A. K. Gopalan: That is not a
fact.

Shri Maniyangadan: I asscrt that

Shri A. K. Gopalan: That is what
I said—you can say that.

Shri Maniyangadan: I go a step fur-
ther and say that from the arguments
put forward by Shri Gopalan—he has
retracted from them. I do not quarrel
with him on that—it is clear that
there are such people in his party.
In my own State there are such peo-
ple, there are such people in different
parts of India. Reports reach us al-
most every day regarding these
matters. The Home Minister has re-
peatedly stated on the authority of
information he has gathered from re-
liable quarters that there are certain
persons like that; even the Prime
Minister has said that there are certain
party members who, though the official
line might be adopted by the commu-
nist party, have a different attitude
with regard to the Chinese aggres-
sion. If anti-national activities are
allowed to be done by such people, if
they are allowed to propagate their
viewpoint, it will be detrimental to
the interests of the country, it will be
detrimental to the defence of India.
It will be a great risk that Govern-
ment would be taking if they waitel
til] they did some specific act,

Shri Gopalan asked: has any act
been perpetrated by these people
against the defence of India? I do
not want to enter into a contro-
versy in this matter, Even granting
for the sake of argument that there is
no specific anti-nationa] act perpetra-
ted, it is dangerous to wait till they
do so. If the tendency is there, if
from their policy and preaching it
could be inferred that they would be
against the defence of India, at this
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time of emorg ncy, they should not be
allowed tc go free.

They were making much about the
Supreme Court judgment, The Court
has not said that the DIRs are not con-
stitutional. Another Member quoted
the Law Minister. I would submit
that nobody has ever said that the
provisions of the DIRs are in confor-
mity with the fundamental rights
guaranted by the Constitution.

Shri S. M, Banerjee: Then the pro-
visions are illegal and they are illegal-
ly detained.

Shri Maniyangadan: When the emer-
gency was declared, it became neces-
sary to put certain restrictions on the
citizeng of India. Those restrictions
were voluntarily accepted by the peo-
ple. It is the duty of the people to
see that the freedom they enjoy in
peace time is to some extent restricted
when there is an emergency like the
one we are facing now. Parliament
passed the Defence of India Act know-
ing fully well that it is a restriction on
freedom. The right to move a court
to enforce certain rights given in the
Constitution was taken away by the
DIR, because it was necessitated by
the emergency. That is not disputed
by anybody. That is what the Law
Minister said, what the Supreme
Court has said.

As regards the necessity of the con-
tinuance of the DIRs, as regards
whether there is an emergency now
or not, I do not think it is disputed.
So I do not want to go into that. But
the fact remains that if there is an
emergency, if there is a necessity for
continuing the emergency—which I
submit there is—then the provisions
which curtail the freedom of people,
take away the right of certain persons
to move a court for enforcement
thereof, are necessary. They are de-
tained because of their anti-nationzl
acts and so there is no question of that
restriction being unnecessary.
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Shri S. M. Banerjee: The Preven-
tive Detention Act is there,

Mr. Chairman: I think Shri Baner-
jee had enough time to express his
views. Let him have the opportunity
of expressing his views now.

Shri Maniyangadan: It is wrong to
say that it is unconstitutional. It is
constitutional in the sense that the
President issued the order under arti-
cle 359 of the Constitution, and it is by
virtue of that that these provisions
have been enacted. So, it is constitu-
tional though it may not conform fully
with the provisions regarding funda-
mental rights in the Constitution.
That is the only difference.

16 hrs.

Moreover, Government have re-
peatedly stated in this House that the
cases of the detenus are being review-
ed from time to time, and whenever
it is found there is no necessity to de-
tain a person, he is immediately relea-
sed. My hon. friend conceded thet all
the detenus in the Southern States
have been released. They were re-
leased a long time ago. He says in
Bengal and some other States certain
persons are still under detention, That
is true, but regarding Bengal and the
other border States, Government
should be more careful. But there
also, these reviews have taken place,
and persons have been released. So
Government is very careful and vigi-
lant to protect -the freedom of the
citizens of India. It js not a matter
where any risks can be taken. So,
when there is legitimate reason to sus-
pect any person’s conduct, to think
that allowing him to move freely will
be detrimental to the interests of the
defence of India, such persons have to
be detained, There cannot be any
dispute about that.

So, my submission is that this reso-
lution moved by Shri Gopalan ecan-
not be supported and should not be
supported by the House,
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Mr. Chairman: Shri Sarjoo Pandey.
Shri P. R. Patel.

Shri P. R. Patel (Patan): 1 have
much pleasure in opposing this resolu-
tion.

You know very well that the
Chinese attack on our country started
in 1954, and we all know that in 1957
or 1958 it was invasion of our terri-
tory. It was pnot a border dispute,
but my communist frends then said
that this was a border dispute and not
an invasion,

Shri S. M. Banerjee:
Minister also said that.

The Prime

Shri P, R. Patel: But circumstan-
ces changed and public opinion be-
came so strong against the commumn-
sts, that for their own safety they had
to say that it was an invasion. So, it
was for their own survival that they
are accepting it to be an invasion of
our territory by the Chinese.

Some days back there was a discus-
sion in the West Bengal Assembly,
and there the Minister of Prisons said
on the floor of the House that she had
records and evidence to show that
there were many, not a few, Comm-
unists in the country who worked
underground for Communist China.
She also said that large amounts
were given by Peking to some leaders
of the Communist Party in Indig who
declare day in and day out that they
have no sympathy for the Peking
Government. I would not name the
lesders of the Communist Party. But
if you see the proceedings of West
Bengal Assembly, you will find the
names there. Mr. Gopalan is a good
lawyer and a friend of inine. When
he comes with this Resolution, I have
no other alternative but to oppose it
in the security of my country,

Madam, he talked of liberty, indivi-
dual freedom and national freedom.
I am for liberty. Our Constitution
guarantees individual liberty. Ours 1s
the most democratic constitution. My
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friends on the other side and his party
will agree there. The Chinese and
the Russians may say that theirs tos
are democratic institutions but they
are nothing less than dictatorships.
Do my friends want dictatorship in
this country? We have guaranteed in-
dividual liberty and freedom. Indivi=
dual freedom is guaranteed only when
there is national freedom. We have to
defend our national freedom even
by putting some restrictions on our
individual freedom. Why should my
friend grudge this power? He says
that some communists are arrested,
about 900 or so. I am not concerned
with the number; it may be more or
less. But why is my friend Gopalan
not arrested? If 900 are arrested
there must be some evidence against
those persons. There are so many
communist friends here who are not
arrested, Why? If Government
wanted to arrest communists, it has a
powerful hand. But it has arrested
only those persons who worked agai-
nst the security of the country, who
wanted to sabotage our defence at-
tempts. It is to safeguard our free-
dom. Ours is a very big country. In
the administration there may be here
and there some mistake. But the in«
tention of the Government is to safe=~
guard our country and defend our
country’s interests and independence.
We want to fight against the com~
munist China so long as the last inch
of our country is not vacaied by them.
For this if we have to just let go cer-
tain personal liberties, there is no-
thing wrong. If we lose our personal
liberty to a certain extent for the
liberty of our country and our mother
land, my hon. friends there do not ap-
preciate it. If the communist Chinese
march on India, that is liberation to
them or salvation of the country, so
the terms they use are sufficient ‘o
show that it would be z mistake on
the part of the Government if action
is not taken against such persons. The
communist party, no doubt, is the
Indian communist party, but ther get
inspiration from outside They claim
their loyalty is to this country
but that loyalty is guided and influen-
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ced by their loyalty to some other
country, They would admit that they
are influenced by Marxist communist
ideology and they work for it. Would
it be desirable to trust such persons?

Sir, let us gee the history. Yester-
day, my hon  fri:nd, Shri Banerjee
was angry with iie when I referred
to the happenings in 1942. We are
fighting for our Independence and
liberty of the country, and at that
time, these were the persons—I do
not mean actually the persons over
there—in the communist party who
worked against us and against our
freedom fight. And today we are
working to maintain and keep our
freedom, to safeguard our freedom. Al
this time, what are fhey doing? They
Jaunch strikes, agitations, this and
that, and what for? Is it for the poor
classes? If it be for thz poor classes,
in that case, they should go and live
with them and have the standard of
living of the poor classes. I have seen
in this country so many people talking
of socialism but living in bungalows,
with fine furniture and first-class car.

Shri R. S. Pandey (Guna): All the
rooms of Shri Dange are air-condition-
ed.

Shri P. R. Patel: I do not know
whether Shri Dange’s rooms are air-
conditioned.

Shri Fatehsinhrao Gaekwad (Baro-
da): On medical advice.

An Hon. Member: The same ig the
case with youw

Shri P. R, Patel: But not the socia-
lism of the type that these people
preach. (Interruption). Ours is
quite different. I would submit one
thing. Some days back, I read that
Shri Dange, the leader of the com-
munist party, is going to have a march
towards Delhi, with one lakh soldiers
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and a car load of signatures. Is it the
proper time to have a march on Deihi
or a proper time to march on China?
That shows where their loyalty lies.
‘What is the march for ? The march
is for this purpose. We want money
for our defence and for that, naturally,
we have to impose certain taxes.
Then, to get money we have to resort
to compulsory deposit scheme. It was
not for Individual benefit.

Shri Kashi Ram Gupta (Gonda):
You yourself had opposed it for
kisans.

Shri P. R. Patel: I opposed only one
point in this compulsory deposit
scheme. I sought to exempt farmers
who pay land revenue up to Rs. 10
and not more. So, you must know all
these things, but today, they want to

do away wih compulsory  deposit
scheme,
And, they have got a plan. That

plan is this. Their plan is to create dis-
content and dissatisfaction outside
among the people, because everybcdy
would like if the compulsory deposit
scheme goes. If taxes go everbody
would be happy. That is the general
tendency, and they want to take ad-
vantage of this among the people. The
workers feel the same way. The same
thing applies to the government
servants. And, in this House they
want to create g rift in the Ministry.
By calling some persons of the Con-
gress as progressive and some as re-
actionaries they are playing a goca
game. It is for wus to understand
them, and if we fail to understand
them we will be nowhere.

They tried it at the time of the No
Confidence Motion. Generally, a No
Confidence Motion would be against
the whole Ministry and not against
one or two ministers. After all, it is
the Government’s policy that a minis-
ter implements. It is the decision of
the Cabinet that he implements.
Therefore if an attack was to be level=
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led it should have been levelled
against the Prime Minister or the
Chief Minister of a State. What did
they do here? They had their attack
on Shri Patil and Shri Morarji Desai,
because they called them reactionaries
whereby they wanled to call some
persons in the Ministry as progressive.

These are methods on which they
are working and we should beware
of them, and before they go on with
such schemes the Government also
should be aware of these things and
some persons also whom they consider
progressive.

ot wga (3 awa w8
T, AT qeed, R dErEE, ¥ S
e @ g, § 9 6 a8 AIE
Feat # fadw s ¥ far @er g
g fge (Y e 3g A
ae ¥ are fEa T AT | A
ga F 1w 4, ag qd T gk |
T FA & 91 @9 I WA T,
ag 48 s AR fo@ v @
@ &1 AAa § aEr wfgy o4r, 39
gFR ¥ 9¢ AT W AG ATAT TAT |
g % 9w 3 A 3 F WEl 9T Iq
FT TG BEET ISAT TN, 9@ AlR
T g I foar @ 1 R awE
¥ 78 war v gafy safwet & g
g ®7 ¥ HR F= § At w1 w10
quaa fear smar §, Afew fee a
fom wrr # fewnfat §wr =ifgr
of i< fog wer ¥ sRafael )
| T2 a1, Ig wen # T ar fre
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# a@ wwfaems Tfafafear =@
w E w1y W A I
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T 4T, @ SE ¥ Fgfaeel ¥ g Wy
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st afafafaat a= @ € <AaT 9g @
& T W §w, IZ 9T A 0 a*
o 5 # fpam A wTaT Sre e ar
WY A OF 8, e e awas
it &, fom T ¥ AR & graw ¥
TAF TR FY AT 1 %7 §F HR A
F g &1 7 A1 A aF T R
FATY ST FAT 3 FE H Y OF o
A E S AW F aEw § AR T A



4955 Resolution re:

WA W g, s
N W A A g, A aw g
3 & | A FY AT TEH AIAH g AT
& AT Hag A g AT A R

qAET-aA § g @g T oav
I g aqT WY a7 6 o gt 3T
oR oifews age S w9 AT §, @@
agT G A T § WK AR AT Ay
T ME § | T @A # qg FaT W@
a1 &9 F T HAT AT O G5 A
wafan aras g f& s fasmama
& gugs, grgar fawrgr &
FOLF, AT AR W HIOEE S,
I AN T 4, SN @m-ax 2 faa
g | ITH FIT AT-IF AT g qq
qr | gHIX YO WA &1 &F & A
= ¥ o7 fomr fo@d Ao g6
#Y € o Ty W fF gw wer Afa
Fofmm s 1 aga g0 am ¢ f&
IGF FE FEAT NG FT ATR
AR A5 HAA @W, g g ay
agT &1 1 41 qR oy wfaa §
Y geag 7 A, e ez afe-
T W AT {54 §, 3997 Faw gafag
gern o fF 7 safeq w6 fa=mora
&, e faerma & faems 9
T T F1 oA afed, feam T ==
T A FT IHGA FT & | §F HCAA
AT %1 Tear & i fet T B R
[ FT A1 AT I AW FTFIST
g f& "t Fe 7x, SR wadEm @,
gq @UF ¥, G0 AHG § 3@ A
F1 gra fomaT o 19 5 &9 A 3=
2 & mfafer a7 &3, 9@ ®1 A
forar s =nfed | fa=TRETT W v
oF & § o AT &Y A F A FAT
T3 &

# =g § f& @t awiarn
@F W R R w2 & fee e
St T G @ &, o @) wiaaew

BHADRA 15, 1885 (SAKA) Defence of India Act 4956

T S A} e @edr & A
= W # fear soo afy aree
= FH FT T § H9HT g a1 §F g
§ & ag widg ST A e} A AR
WA @ aT Oy dedl § @y fAge
T oG F AW E, W § aEr
arfeat § it T faae @t & 9 7w
g 93 @ 9 § |

s TRASGF JEA ;. GETEAT
AEET, g NI ®Rg A S
SEATT T@T g I9% g Sald 9gq &y
T a1 F1 @i foar @ fr e e
F fF 9L AT FA A1 a7 7, JAHT
STERIFAT & a7 4G | gE0 99 °g &
fF SuFT agmEE g § a1 gEEm
g 1§ wwean g 5 W o At
gl X AR feEr soo@ samEr
=gy NI |

T g § §g Fg7 4 oW #
q2d G A A 919 31 § I [o0F
FCAT AT E | S F I afaaat
¥ wrar g, fade & e & AR
TArT # g & W SR Fer
o wifamd = ASET F FFT AT AN
& g@l ¥ gl g FT WK I AW
ggi @18 St § A7 IHET Aded U §
fe 9 F f@aTs 9 a7 FX g7 a&ER
% fgars 9TE A AR § 1 AfwA
TF AT gAR (AT o A e S

st go To vdW : WURY I FV
e & S 3@ owmw T ®
fear g aga=

Y TEYEE AR ¢ 9g O I
¢ 5 (v arde #7 97 OF a6 T
FT Hi=l @ g7 9 Agl 99 IR T]
AF IA FT W TF AW WE@T 4T,
qar T 98 feed 99 wmEv v o



4957 Resolution re:

[st s a@red]
g S A WER G906 ¥ TS, a8
AT gA | a1 AT G | Oy e
IoTH GHY IR @AT TEAE 9% MR
T FAT AT |

g A s W feoa
Frgfaee fax g ¥ %2 sTa €
# AT FT 37 ArEar § v g wwfrel
N agg @ Afwat & agad @& §
S IR qG BT AT T FEr T g
@ g | g i @ aew
TR ITF a0 F WA AN T ATGA §
fF 9% g ¥ 93 7+ faega faaiw
I E?

77 ¥ W FEE R AT g |
ST ® qA AT T g a9 § T
WH WX WA geAt gt § 1 afewa
T O T F AT F ¥ HqFw
aw # 5 o sfesd &1 s @
TS & WX T TAT HAWL gral § 4 F
A F FAX FE TT TAT G AT E,
I IAHT TAAAT § @A) ¥ 9% Sy
2, T ofcfegfaar S g/ & oY
f& @arar & fag ara® a9 I &)
T #EE )X AR 2 N SEar #
o F AfeEd #1 a Fea O3
qET g 1 T IR ¥ oafw & a)
T a9 99 T9 G § A9 F qOHAT &
geow feafq & st ==t = € 5}
IH A AT TH AT @ FEA F
ST ATAT @ AR W F A
T & W@ gl ar faad ow & g
T AW A TF AT § q@ F qT FATA

% afrardy wfewrd @ Sed  fal oot

WA & 4t | AfRT W gH SES
TR G ? = g
¥ IR AT T Y T FAA
@ N fafasaam A ? Saras
2? ot & far f9<w =W 5 9=
¥ 9 GATT IZ q9 FI aR 9 A

SEPTEMBER 6, 1963 Defence of India Act 4958

foFar T o WK A A 0 feafq ag
g M ARk dw F 9 & ww
Toifow AR FEAfaEs @ g,
= FT I g # 9 frgam
FT a9 § WNE § | WK A
™ AW ¥ gw osaner g oW O§
it = F N TeEAIfaw FT AAE
SEET § IHH AT TSI FT SATRT
S TE fmw @war wfew S
s T Ao R dE § qg wET
ary wfafafudt & 7@ 3 F1 wE
FIAT AT & | AN W AR FeAlfas
T AR § AR R 3w aEn
gfsmagmuag g SWwaw

. ® g A AT § 9 ;U ag g H

fefs & ? o &n @@ gfesm @
Ty & a1 A ARG AR AT F A A
F1E 7z T8 § AR gafaq @ @ a1
FT FIE HTEIRAT T & !

TH q” OGET T IS
A foar 9 oF aor & Ay PR wem
FIA F WEIFAT § | TT ST
wwag g 5 o www ey
wifaa Tl FT gEERT gUT § A1 ag9aT
gAT & | &Y Y Aar A gar &, Afew
g @M Fa7 § 5wt § S
WRTE T ER § | AR WR
& I FY 91 79 0 F 5 s
N @ F AR E TF U W AR
g Ty fadedt wegfaee, @ @ @z
ITH G AgH T T | R s
%9 a1 1 7 ot e i e wegfee
qret ¥ IR v at F o e
T =g § 5 g aweataEt ®
M ¥ AR W & PO w6y
fire e g fF wia <& FrE ¥ i
guETfegl 1 W gwer T o1 gy
e F AT w5 A A geAEs
o fF I9T & ae §, Sew o mw



4959 Resolution re:

fare] TeTIT ATgE ¥ Jerar ®1 IgRIETQ

Fgwas e g | &= AW
97 IAFT ? ST AW ag @1 fF ag
AER T TREAT @iag FQ@ €
f5 s S wTFRT gET 99 T'@w &
TE N gU o, FfF & 8o ¥
HHT AT qF JqAL TIAT vt @,
T SHHT GHAT & & o JaR
T N, A A A dA T
FT GH qF 98 AT HT AOAT g
q IEFT [HFEAT FI GH | GG
STHT FET ag g & 5 ow ferr-
wW # @R foemg F s I A
AT B T AW A SHEFT AL
FOX & T FT A AE faemw o=
ATAE EAT AR FAT A fgrgmma #
AT G FT FIZ FATA T ISAT |
g T § TSI AIE AT TR T 4 |
It difg gt wifge @Y v faea
w3, 7 A A A A
faeg 39 TFR FY =T FT, AER
F FAT FT TR A FA F7 afona
Tg gt & % =t geamas Sar 3w
TR AT FT §TF T ARG AT FA
F waig Sw ¥ s fww
TG | TG T ALY BIAT 39 WIS T IFET
T ¥ fog & aae wgwe & | S
FAL AT ? ACHIE F A A 3 A
&, SO+ FIg gl AWl F d I /W §,
R M F W E I F [
faaifadt & sfad aogl &1 g
THEM AT &, AIAGA FT AT AT
2, 7 39 A & faars awi e wEwe
I AT ASTE AT § AF Ig WK T@v
FE F A G q e wmar
T8 IR AL & | T A qE A9
TS AT AT GRS FuT e,
foaar veewfe #, e & ot
F e W A TF T [ G (AT
ST gFAT, I9 ST W7 fgqT snang

BHADRA 15, 1885 (SAKA) Defence of India Act 4960

%7 faafedr § & wr 7Y ot w=gror &y
T F IR 9T ¥ Fer 5 fom oo
FAREIST  GTRT, IAHY 73T F FTT ASIGA
& 99T ThT T AT AR W AW F
fear srm @, seer g w7 faar mw
AT T FA F q09 | 39 @
®Y w1 oW FT fagr w0 Sv
FAEIT FT T § @I g &, T a<g
¥ ITATT T AT AT R | G TG
¥ q9g FT AT g AT A qF
I AT & G- § A6 WIS @AV
FA F wwa Frewns far w9t
S IF 79 AT I H 92 gU § Sq
T FAT g Fg (F ARG W FEA
FT G G W ] P W e
gfrearg #3 @t Fgr o= % 78 g
AT T FILT AT GG AL gE-
AN FT W & | TN FIE S TF AL &Y
FHAT | g9 A fF AT T A
T FRINT Y @I ] L A F @l
¥ ol g, wmadt gl ge,
315 e 7 FHT 0 W 9 qE
N TEER her gEr & SEH
FHY gt | WX gH 9 fgwa ¥ W
a1 3E G FA G g€ ¥ 1 weerEe
A TGAT ARG §, FAAGH | T § |
s fey WA & owmw 9H,
fet ®@E A7 9@, =T
e ¥ 9 7T agr e grfad
FA F FIfew 3 O FG T A T A8
oI FF 50 3§ s 1 18 feafa
& R g ST A A w7 F 2 g
&1 I T A S T8, A AR
# faer awg 1 718 S A, foe agg
1 B G T AR AT TS g
¥ ama 99 W E

ot A feafa ag & 5 s
AET F A AR ARG T G
IR TR FT GG g, 99 T AR
T 33 93 §T & | FE IS FA AL
=« W@ & 1 AW g & i A e



4961 Resolution re:

[ Tw §a% q1ea)]

FE G | =t g T & B Y wogy
& Jar &, FUwai g, N aoAfas golt
F FUFAT § AR WA I FHA &
geia 9§ WQ ST 8, Jfed a9
ey a7 W 59 9| & faear §
fr o WA R AT ], W
o ge WA & fgwrs TR Fwar
I 9T AT W FEA AR FF S
#1 gar faemr a1 g, 99§ @MW &
Y A g | W gag agt A ad
T N3 IT 4T | WHIE HAT F qUAA
St femmooiia sz a1 f watsw =
& g & at § F | F@EE F79,
IOY § IR IR G FT a6ET &7 FQ
4 7R F8Y 9 f5 IEW aga o=g I
AT & F =g Fw F@r § 7
AT g A qOTeg &9 ¥ §
TRIgaN M TA T agr g aw &
fagia o9 #€1 § W | F fa3,
Tg 3% &, AfsT v ogw mm i &
T F AN F ALER, AN F AW
AR oS F AT FT qQG A 7
= AE asiz w1 | @iy ww Wy
W ag F T QA qwr § oI
FTaEHaT TR 8 |

TF AAEAR G : ITH AqAT AT
fEIAa =S FHFCRE

= TR Ja% AEF © IT FT wAqET
IEW qA § ST nIer A wWAT
2\ W T gAF g a1 AL AT 9T A,
# wweAT 3

[T 7 AT & f@AATE NI @I
FIA FT I AS G TR | 27+
gaa & o o1 AT F e ]
g, O §Ne ¥ fagem § s g,
ITHT TEETE HT YU T F SRR
2@ ¥ gw faod a9 & A A &Y
e, wiadis oI aen

SEPTEMBER 6, 1963 Defence of India Act 4962

AfFT T A T AT & FEAA
N fgarag & sgg St T A R
T g% 37 FT ) 39 A F forEaE
T &7 FTHI # 2 §U § I9 FT7 997 IAT
T F HrEAr oF gEk & faars [/ E,
TF FEY F FIT AT T FT IW A
amy AR A F g @@
g AffT T W FEA &1 S9N
WA AT A @ d |

e fafa ¥ & fAdew s&w a2
¥ fF oot 9t Ao feafa dw Ay & &
FE GhewTe A feafq € &, g9 a9 a8
2 & aemren feafa & av ag g
SO FT AL AT GHT HIT SHA HIA TA-
fifaw fag & sow faofirad F1 g9
& fordr wiegET #1777 Ter e €0
# fragw s&w 5 w9 9< fa=me fear
I AR fow fom ot & &y saneer
g &1 3¢ g fogr fean s &y
& F fo7 TFT 7 qA H @ A W
TEq &) A T T T g AT 9T
fergaqIFFmIasNaT ¥
I FR ITH W GHT TG F T8 qrehet
g o T A wE A a1
FAT 8, 30 fod ¥ w19 48 F@T 3, 59
F faes N FET F WA IGR
& a%ar § WR Iq ¥ L WA 37 A
T FT FHA ¢ | 59 ok F =g fF
FTF 9% =2 g1, 3R 98qF A=qT Ay
oA 9FT T §, W1 AEH AR 9F5S
T §, 32 acere fOT R

=t TR &, T : 5t gHTEr S,
7g A TEE AT A S Y q1 F
mmﬁm‘fé E ar Eﬁ'oﬂ'rgoﬂr(o
F gy ¥ o s w14, § 56y faeww
GAA AN EI T AT ATH & & T 9T
FXOT G AFT £, T T H T T9W FTO0
TIFT Fa7 § fAaeT FAT 9RATE |

7 99 gug - A7 W 9T HWTHAC
fem sw wwg g W H wifoas



4963 Resolution re:

T F1T AT qg FY AT A | A
FF HWT FY T FT 7 HAT AT G A
TN TEAT F gAwE &1 g Aq) arAA
AT A7 YT W TF g FL @97 gAT
2w A T & o7 Ffew 99 g A
wgfee wE § & faamed o,
FWAM A AT F AT G AR FBSEF
qTY & | Z@IT A M S A THR
TE T T | I T fArd w7 OF
FATfAFE 91 | S A F 9T F I
& aarfs ar g dfafem afea
2 & qregae 1 R 9§ B M
Tifer o F /7 qEE ¥ G qd
q fog®T Fgn a1 fF <y 49 ara-
1T § Hrowrfed g1 AT AIEH | IAFHT
g a1 fF d@T ¥ S8 e 774 E
g X s #% gEa W AR T
FE T AL & | 31 fawe € Fr A
YT UF AT HS & A9 FT1 A006A |
g SO W g we /X EErfe O
Y, IR T AT H AT GTEIEEY
qTEl & TO TR ¥ FIAT4T |

afeT T 59 F WA G I/ FFT
6 72t QAT gt s gy foaay
P W UFNE g A 9 fF W &g 9evR
¥ UFAOIT 21T F ) FACTA I OAT
AT QW AR FGATE &Y I |
I ARIT T &1 97 T/ T U9 2y
T AT I H FT JIAA KiierT Gar g
qF T QA fF L7 I & gy A5y
fear % IR g 5 W g 5w
U T AIF FT ALATE I9TAT AT WG
sfga gFT | I qraT fw afs owa
= 7 a7 fzar @t wewe § w5 oA
o 3 H T 5 G | STo Ao UKo
F "HOT F 1 FYfAEr oEl 7 g
FALH T T AR OF 61T 90 o,
qfFT W T A e e afire
I & F AT T F a1 § wR w4

BHADRA 15, 1885 (SAKA) Defence of India Act 4964

& ¥ g & | wfE ATy A0 qar
e fF o @ e ¥ W E )
7 FTfgT a7 % 39 a9 &7 qJH0 91
f& AT AW q Fgy fFIw AT g
1 gfee & @y gu o w0 § fr o
&N A% Fwa ¥ fa¥ S F qgHE |y
g | % ag fraee e Area i wa
TR ¥ 7 faig #7 7 dawd X
ag 9T "ewl w9 fHAT, WX IEE
fad =t TR & STEN qEREAR
&A1 =nfed | feea T FEd 6 qEREaE
e o, agifs svafte o & amar
Sa i R A G a1 & g fw
I quG M F OF Ffawar qrEAw qar
g dr ) 3@ T F AW A fE
I FT G T AR F TR FATH A7
7 {67 7@ 19 1 e 39 a &7 fAoy
FT 5 37 qra Far a7 v o o
# wweran F fF o o S §
zag 7 qfera @ 1 AR R ; a somae
g, S &Y ATEr A gHT &1 AT
8 ¥ SR fRgr FIIA | UE § OF g
et e g, & fomd ar #
gg a1 f& S| 419X 9 #;T
ST fRaT 91 o) ST T @R OFr
wSFET a1 | Afew eREED w9 F
12 7 |/t wrefEt &1 ere fear @
AR QT A S F § 1w F1 g4eT
Tt & 5 S I w ¥ S §
@ AR I 9T qO1 T @ F< | gHHT
I HTTAAT qAZEAT AG | A 9 TF
R FT AT FT N A & T qF W
ITH! a7 T@AT EAT | XA AT qEIH
TeHifas aifedt ¥ 9§ o§HT WO
a1q e, 77 s fan & s garee-
qE I E | IT GHT AR T OF &
T, §F §F TRIAT FT HAEAT AT FJifE
I qEY LA A7 F GFA FT T T
T S99 q9 & GHA 97 | AfHA AT ART
919 ¥ Wg § SN A fE e 5@
THT woer AYHT §, quiEA 7 fF 9N



4965 Resolution re:

[ T mrgrw awda]

gat F i @i s @@ 3w A
oS &, W2 &, T OIS F HAT HAT
€531 3 T A g o fEeeEma
e QU I AFATE | IF AW ¥ FHET
fra amgsafF@miw waw
T BFLAT AT qAHATE, WX fgmem
¥ 919 H9H, FIH, ITL I FT TET
qE g | I @UE o7 5w aws
¥ T A FT AR GEY aE d
aifeear i HAT FIT AR gH ITHT
am ¥, &y afer g § gw
AT 1 3, IEATEA T F ST A
&t feafar gerw 2t o £ 5w 2w aw
AT ST 6 ITAT ST FHT | FEHT IR
- ol gy at fF 7 O 939y U
g, 39 T § 9 fadY e Y, afee
Zw &1 i & fAu ar ez uw g
ST AHS ZHT £ q T 9T gq9g oY 8
A & BT AT ET aFAT § W BT AN
AIHT F T3 9T A0 0T &, AfEA o9
T FT TAT FT I9 FHA HEAT q7
| 39 UF YA TR AT T TE
ghh, HR 39 @99di 9ed §ed &
FF F G AR A AR 9gW HAT &
A T A A vy o fF oewoaw
faer 3 39 7 AT F9T | I9F g 7Y
T ARt A G AwEA &0 FT |

¥ | SHIET WR I ST H UF awie
AT | I9 JUA TF (a9 § TF—
fo¥r = e &9 AT A F o E—
I ¥ T URIRGT A F T9GT 3 7 8T
% foro mravaear @ 69 &Y, el <
FYFE | AR JF AT F qrEAT-
F TFAT F A g § 929 & fqu
-JHIH ATYAT FT GHeaT F20 | T IO
J7 FAC FET qLT 4T A FH 7941
FTET | 99 I9€ & 90 g1 & 1% §aF

SEPTEMBER 6, 1963 Defence of India Act 4566

¥ fApaa o 9/ S A9 J S0 Mo &
ITH qoe F arR A wlatww JEer
[ATET @1 I Tyl fF a8 IW X qGI
T I AR AT & Foger T
ag & w51 § fF 5@ &w &7 i
TET FI FM AR PH IGHT FO0ET
F fag @zt I 1§ mwd g
e g i 9 g 3w FY e ¥ fag
T T G FT HTaw@HaT &1 av ;U g
T FgAr AR | 7 AT TEAEE A
ATATAT FL T & 6 S99 3% F:19
T2t AT 1T 3@ aR A e AAT
VEAT FT AR FA0 | AR wfawams
SETE AT F fAQAT T A aER AT
AT FT | AfFA g g W9
g, afer ~wR a9 § AR waEmEr
AR A & | faO o A Y A
T § 99 & §© wesr W1 g1 aFv
F1oWIAET YA FW@ 1 OAR
faeY ait &1 @ Few § 5 A
9T @ gF 2 99 HIT AT e
HrEigd F3 HT 7AW T FE |
AfFT AT R AV S T uF Er AT F
IG a9 W TETEw S, S =S
o o ;o FT faemwd F %,
Fgx 4 fF I awmaEq & T

oF I A Afrw g o F
fede & »Y uHo UHo TN F TV AT
ad FF oA | 7 FEfwe e §
9 AT FLF J & fF qE A woer e
AT T AT F STET A ferar =1f @ |
TN AR A oagg T WE 0
T g T 1§, TF @ferr gy
aifge wifz R 59 waR e &1
weER § 1 wegd ¥ o A aEy 7
f& qn #1 saen feacig e faemn
=if v, & @ % agn =f @, qu
FSIA &1 WL AFAE T 4Y § zafAw



4967  Resolution re:

eI G99 agAT wif € | 59 gFR
AR FT WIHAT AT § |

Fras ¥ o9 &9 F1 grEEE 990,
gad W Fegfree ol am g, seE
TTHT {1 gEE g, 97 a7 W gad
mfra § 9 Fga & 5 gwre o
Aedifue caTge Jou 99 oY & q:
I TAT w19 §, H IAET q {9
frFaan @ g% @@ wvgfee aef
IR #TT fAweEr § )

# qd g 9w § v o
Ff & ot a7 aws § f5 g
W F AN FAE &, I A -
fewer refra 7t 8, <50 fore & v e
¥ ARN F1 AgF A Fifaw F7Q E
framl #1 weFR & A ¥ e
g gwar wfuw do9 7 w= faemn
wifeuf T 3ew &9 & e Fof
T § | 3T gfAEA 1 gATT & oY
F@T & AR a0 Y #@ &, AfeT 3w
TRTC, AR, B, A IR | W
HIEAFAT 5 a1 F § f5 woge #
Fg A fF qu A I qq g
fFam #1 Fg7 Y wrazwar & fF aua
qt S agrm £ ) wWifw oA
X FFL ¥ @ gt &, o At fEar
TEE AFT T F qTAT§ AR @
qE IEF gat wTE &9 § wfaw W
FIH T FT JUTEA q@ME & | a5/
A gy gFT 9fge av fw dw &
I agiar g, Jfe e
Tt frart B wew & fF gera
A qE& F AT @R, G B IR
g5 qu Y sarer Faa faemm wifge
Y qH @ AU TG g, AR T
N I FET TN E | TR AW e
T[ET F2 AR T {6 TR a8 T
T A @ ¢, 9w S @ G
Y 7R fammw € f5 sqfaee oef o

BHADRA 15, 1885 (SAKA) Defence of India Act 4968

FT AT HIT AWM T AR FM g
TFEIL AT &, IH AR W9 AT 96

o, faodt @t ok Fegfael
FY T qeg Ft Ewfery ot & 1 Y
TR J9F q1ea J o fFae qeAEs v
qG W S F A gy
F1 Jea FFar 5k Fgr f 4fF s
FEER FY AT F7 T0OAU 9§ oA
¥ 9% #% 7 F femr wr | K qg A
faega e Fx AT W g 5 gy
JIFR JAET § AT @A § AR g
AT g FRO F fRe #Y o frewm
F & fou soqF € & | AfE e
TEATIF 7 UF I Far 91 (5 g w4
F GRA RET THT F s 0
=1fgq | o9 39 qNE ¥ AR AW F AN
74 & fau Fgar #9r gg F1% avgar
g7 I F FT T99 FgAT qg T
Y faeqr § 7§ Ag #4 qw W §
fo same W A1 AT & 3w 1 fawamw
T &, 3T H g9 ST AE T ;ET
£ 1 % %1 TgAq fafeam &9 & o9
ara € | AW 9T ¥ ag 917 fawge
we FT Qg | FEiay Tu A &
fae 4 wfise AR SOATSES el
HT FART FAT fF ITRT TEA T8 X
®E T fag fem s . L L .
Shri Ram Sewak Yadav: On a point
of information. I want to know from
the hon. Member whether Mr. Kishan
Patnaik has been arrested because he

said that the Prime Minister should
be turned out.

Shri R. S. Pandey: I am not speaking

here on behalf of the Home Ministry.
# oo fa=Te s@emr g fF omi

o ¥ N T IATE qg A TS gwr
W g ag W qar fzar @an fF
I e a<g & wwE S sfareeanget
MY FT GEANT F@ W A AW AA F
faw forar a1 f& qu™ A= A TS



4969 Resolution re:

[sf <= @gr qida]

e FT I fawra 3 anfgm o &
T wmar fr o geT § osAwr
freaame {2t 9 & famg ameg aee
%t o s w7t aF faq 7 =ma-
g § ! 3F0 At e s @
Tfgrar EAFIfFF WA R
N TF FET AR AW F oA @
3T IFI AT AFTET F wreEAT FA
F1 gF § afe w7z AaerT @ @l
grar f 3 OF garT w4 F fog fom
f g 2 #1 fazer agwg &, 99% fag
Y goESAE weal # aage fFar
T ff ST IEA 9T FT J1E7 fawr
faar s |

ft AW THT FAFT (FRR) ¢
Jarenst weie, & #ow fae = Mores
F1 9T 1 g fF w1 e FrE S
ar far @ § SEEr sy g,
ZEIATT g1, AAT HF qg AW F«TAT
T AT FEY, I qF TEAHT T TR FH
FT 78 UF w@ax faem §

A, qF AT G AT AT
¥ ore forg SAmETr & a9 €Yo A;TZo
o TAFH (5% T § 347 fafameadr
F gy ag I | g 3@ famw § 4
Fg1 & fF aga & aafrm O § faaa
afafafomt 2o & fam & 721 § 7 g
1 99 R ot 7 sragsar a2
= FAAET @ A fgmwar 9@ wifge
frarer & a1 9% Wit v Arfead #7
St gor afwr St @7 @, ST § § wag-
) ¥ @E e AT | wEg J A
IR St sremE faar 3 o qAr
o AH I I IAHT qg ¥ 47 FF
T g agi F Far &1 Afaar F
afy sy SuTE &, a8 99 3faa
T & 1 & ag Fg Www § 5 ol
R ¥ a=E TR o AEo Ao FT
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ITAW FE a1 @ B ot fa g
W & AT farar W o w T
1T F forma fF gk T st # 5K
oo AT A frme @ oaerd #
fafaemr o= § & a@R F1 ST
Iq& UFAT =feg | ST F F owr
T mifed 3 gUeR a8 9| #=4 |
TR 9 4% § 5 39 favg @ Do
Mo WTo FT ITANT AGY [FHAT TT |
1 T & gz wAg S R oA faw
qiE st ¥ e faan fw ot s A
S Y FAE A § 3= @ fagag
TS T FTA q047 TATE ? F I
& fag 3@ o WEo WRo FT TAWM
AT | WU Fa g ar 7 a5
faaem wew f5 g soEs a|E AR
wF Efer demw ¥ faega fawrs
SIc-

¥ uF qud am w7 e g o
foa g o 7o ;o FT TARE-
#z g, fom @7 29 ge7 ¥ @8 d@%
A A & fo g Ay A g
FW &1 a9 forar 7T 3 A s 71
FFAT W@ F qTE & g9 T
T QT GG T AW T g9 e,
IFFRA A AT ag fazaw a1 fw
78 €to ATS0 W0 FTHL A T AW
foam st | ¥ Fan & qg % g
5 58 1o mrdo WXo & qyd W@y
§ o Tl fraqerdy, 4% A ieT
Il 8, T Y I F agr FEe mroey
N AT @ FEA F weaqiia afeg
frar mar ? ag e ¥ @ fr s
aafer AR fagaai 9@ WA
W FT T AG THEN W I
FIIT TV I Y A AW 1 AL AW
N A § A TEE AR o A
ST & AT 1 it 9 qg g% 9o



4971  Resolution re:

o oY oo # =% Fa & a1 wR -
afeat #7q & 399 o ATSo Ao &
agd o faer wifed @ &g
@ WA qrfed ATEE &1 4gd e
ATAT gAT | AfFAF A Tg  Fa
et § % awafas =1 ¥ w3
T AT @ FTA FT GO FEAT
AR & A7 SEHET AGWEANT AT W TR
grar fF o ooy ¥ & F2rd & A
S g Tgf faegE o F Ay & S
g ggi frzag @ wreemE #37d §
ST AR AT AENT FE & 99 @9
F1 AT A G 3T AR FIIX FAG
Gl

# 7g fraee F3a =mean g fw <o
e Ao FT TIHR FIF F T WG
TFT F a8 waex oo fF g
gFRI & FAT § ag Ay @19 @
2 %l & | F quAn 9w fF |
T FF & a9 F a7 7 o
ST GHT & g1 A9 &7 & 7
|y F&E 9w #X faer R @ d
givafagae a<df 7E, a1 sg¥ ®@
FE GER 7 gEw fFar ?ow
WG e A e gafa g
T & fF Tu At &Y #E mreear
FX, FFAT SR F Afq A wyre=—T
F @ a8 fo ;o FRo F faFX
1 fear s @Y § 99 w=T § U FEAT
f 7@ @@ F Eo Lo TR0 T} 3Y
forefY soraeafY T o1 & forg S A
HqET 97 gFAT | F RS Ffaee @t
FT O AE T @ E O T TE
FgT & fF F12 N =f| o amER
M THE F@r g, Sifqal F fears
rerE ¥ gk A9 #) fafaw awvmr @
@ Su* faem g #1 TRW 99
& =nfew | # § ag awe 5 5@ W
T FIA FT AT H AT I FLHC
T g=NT g #1 a8 afawe fae
T & % g 7amm & ¥ 3RS aa
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AR 7 3 ¥ FrE e | o
f star fifsa & #X a8 =g &
T ? AT ARG T FA GIFR A
gfee amr A i ey w3 FT A
T FHAT T AT FI SAS 2 FT &
# afqw gz qF 99 & Iw ? TR
WG T A 1 Jg 72w 97 £ sraar
&Y g% T HAHTY &7 ¥ 399 O A,
wEE AT ¥ FEA A, ar few
# ggwm 5 99w FEA #ToAE
T wgwa 87 gar § afew gEmmw
A

q § U § HAi qIHER g G
Fga gaT g fF 30 § ey 99 @
A TF R ET I I AT AR
arfa? gHese) & Fgi 9 7 HHE Y FE
9T arEt At g, ey faend ag
gear & 1 o axg & T FTed w)
fog a7z & Towt & 1 qger W
& I T A @ § WIS A A @©
& 1 7g = & g 7€) Fear g, e a=i
& gaey FE FEd & 9% B ard & ;i
fowiame @ & 7 9g F8a & 5 wer-
IR T 7§ H ) FOY g § F9 aF
faqar avm@ &1 91 W ag @y
aTasr 2 g # Ifeq ag av
9% FIE F 919 T d<g F WEHENR,
T A feT Wi FT AT FA D Y
YIRS &7 FAA * F=01q FI0 I8 |
9 g3 FT TRNR & I AR
fRr @l ad marat g v a
Y #9417 g1, afg I9F) 3@ AT @
FA & Fgq a9 & AW Q¥ AT
FAAdT fF §3F a7FE 39 7gE W
fait qg WY <ot wAel § Q9 Ag A
AT FTEAY & | Sar ¥ | AT ;AR
 grfa T Afagi F faeg A=t
T & fag awFrc w1 a8 wfewr gt
g ifamoafm fm e amw
Fae gAT & 9HY wuAr a9y fAww g g
2 | YEIST F qAT AR WG T AT



4973 Resolution re:

[=r M 75T FF3]

§ FHAS FT T I G qF AT GG
™R & fzga 39 a7 serfat
¥ faeg 9 FEE T FQ § AR
I IR AY WL AW IF A A
& fr foeelt @09 ¥ TwoST @
& T FEAS ¥ AT AT I HE 7
&t feft qeg & o fag &) W
afew arafas & & 300 &1 Sgr a8
& gwar & | 99 39 fawa § ag
i...

IR WA - TG T A @I
2, T AT geR W AR T 9T

SEPTEMBER 6, 1963 Defence of India Act 497

FreT AT & 7

st WY siwT g ;o gp, ) #
T IR A G =g

ST ARG - AF | AT
I W] T AT WG AT G |

17 hrs.

The Lok Sabhqg ther adjourned
till Elever of the Clock on Mon-
day, September 9, 1963|Bhadra 18.
1885 (Saka).
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[Friday, September 6, 1963|Bhadra 15, 1885 (Saka)]
CoLuMNs WRITTEN ANSWERS TO
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ORAL ANSWERS TO QUES- QUESTIONS
TIONS . . . . 4743—%1
. SD.Q. jec OLUMN:
sQ. Subject gs Q Subject C S
~ o.
No.
530 Coir industry in Kerala . 4743 —46 1563 Tet’k(lt::lne mills in Rajas- 47%
531 Zinc smelter at Alwaye . 4746-47 1564 Handicrafts industry in
532 T\_tlgm“md Factory at Rajasthan . . . 4790-91
rvandrum . 4747—49 1565 Cement factories in
533 Manufacture of watches - 4749-50 Maharashtra . . 479192
535 Mainufacture of watches 1566 Iron ore mines . . 4792
in H.M.T. 4750—53
6 Export of 1567 D.D.T. Plant at Alwaye .  4792-93
::7 I::.Oo i ménganese 475 3—27 1568  Air rifle plant in Punjab . 4793
rein oa . - 4757—60 1569 Adverse Trade balance . 9;
539 Barter Deal with Amcrica 4760—62 %9 c i 4793704
P : : 1570 Cottage |industry and
543 roduction of textiles K 4762—67 traditional trades . 4794-95
547 Import of automobile
components ) 4067—71 1571 Long staple cotton . 4795
$49 Poznan Internauonal 1572 Leather and h|des in-
Trade Fair . 477172 dustry . 4795
550 Quality Control of goods 4772—174 1573 Working results of steel
551 Coast of steel Production 4774—77 plant : 4796
2 Rourkel 1574 Production of by-products
53 Regisuation of exporters Tl in steel plants . 479697
g n of exporters  4780-81 1575 Exports to Italy . . 479798
1576 Defence roduction in
WS{JTI;I_EI_I\IION“&NSWERS TO 57 private scgtor . : 4798-99
50 ©c - 4781—4822 1577 Manufacture of raw ﬁ]m 4799
No. 1578 Small scale industry 4799
534 Trade with Belgium . 4781-82 1579 H.M.T. Bangalore . 4800-01
538  Consumption of coal in 1580 Heavy Electricals Bhopal ~ 4801-02
steel plants . 47%2 1581 Exports - . . 4802
540 Import of machmery 4782-83 1582 Export of earthen dolls . 4R02-03
S41  Pigiron Plant in Goa 4783 1583 Industrial development
542 Sale of jute by S. T. C. . 47%3-% of Goa . . R 4803
544 Raw film plant . . 4784 1584 Offices under the Minis-
545 Export of )ute goods to try of industry, . 4803
Britain 47% 1585 Offices under the Minis-
546 Chit Fund Compames - 4784-85 try of International trade 480¢
548 Mgchme Tool  Factory 1586 Fertilizer factor at Naya
in Bangalore . . 4785-86 Nangal . 4804
1587 Manufacture of Ieaf springs  4804.05
Us.Q. 1588 Leaf Springs industry . 4305
No. 1589 Fifth Machine Tools
6 B Factory . . 4805-06
155 {'anChes of S.T.C. . 4786 1590 Grant of leans to Weavers®
1557 Hindustan Machine Tools Cooperative Societies .  4%06-07
Factory, Bangalore . 47%6 . .
1558 Bidis and Cigarettes ) 4787 1591 lS)mall: Scale ;ndustnes b. 4208
1559 Cotton mills . 8 1592 Turchase ol paper by
1560 Grants to salt work Db D-G-S.&D. | | 4309
S XS . 4788 1593 Demand of paper by D.
1561 Iron and Steel in Rajsthan 4789 G.S.&D. . . . 4809-10
J562 Ambar Charkha in Rajas- 1594 Loans for tea cultivation
and development . 4810-12

than -+ - 47899
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WHRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
No.

Subject

Indian Standards Insti-
tution . . .

Directorship in  public
undertakings

Training in Dye-making
Allocation of spindles
Uttar Pradesh Khadi and

1595
1596

1597
1598
1599

1600 Khadi and Village In-

dustries Board

Cement factory
Road

Establishment of cement

1601 at Abu

1602

factory in Purulia district

Abolition of Supervisory
system in cotton
Rourkela steel
Removal of Director from

1603

1604
1605
1606 e N
facturers® Association .
Durgapur Fertilizer plant
Watch Factory in Solan

Electric Manufacturing
Co., Dum Dum

1608

1609
1610

CALLING ATTENTION TO

MATTER OF URGENT
PUBLIC IMPORTANCE

Sardar Buta Singh called

the attention of the Minister of

‘Home Affairs o tthe judicial pro-
nouncement made against the
Chief Minister of Punjab by the
Supreme Court in its judgement
dated the 2nd September, 1963,

on the writ vetition of Dr. Pratap

Singh and the steps pronosed to
be taken by the Central Govern-
ment in the matter.

The Minister of Home Affairs
(Shri Nandu) made a statement

in regard thereto.

PAPERS LAID ON THE

TABLE

(1) A copy each of the following

papers —

(i) The Jute (Licensing

and Control) Amend-
ment  Order. 1963
published in Notifi-
cation No, S.0. 2026,
dated the 10th August,

Village Industries Board

Company’s management
Delhi Plastic Cable Manu-

[DaiLy DIGEST]

COLUMNS

4812

4R%13-14
4813-14
4814-15

4815
48315
4816
4%16-17

4817
4%17-18

4818
4519
4%19-20

4%20-21

4821-22

4%23—57

4R58-59

PAPERS LAID ON THE

TABLE—contd.

4973

CoLUMNS

1963 under sub-section

(6) section 3 of the
Essential Commoditics
Act 1955

(ii) (8) Annual Report of
the Export  Risks
Insurance Corporation
Limited Bombay
for the year 1 962
along with the Audited
Accounts and the
comments  of the
Comptroller andl
Auditor Genera
thereon, under sub-
section (1 of section)
619 A of the Compa-
nies Act, 1956.

(b) Review by Government on
the working of the above
Corporation,

(2) A copy each of the following
papers :—

(7)) Certified Accounts of
the Khadiand Village
Industries Commis-
sion for the years
1959-60 and  1960-61
together with the Audit
Report thereon, under
sub-section (4) of
section 23 of -the

Khadi and  Village
Industries Commis-
sion Act, 1956.

(i) Statement explaining
the reasons for delay
in laying the papers
at (i) above.

(3) A statement containing
a summary of the conclusions
and recommendations made
in the Report of Ad Hoc Com-
mittee on Tourism,

(4) A statement of cases in
which the lowest tenders have
not been accepted by the
India Store Department,
London and the India Supply
Mission, Washington, during
the half year ending the
3oth June, 1963.

(5) A copy of Order No. 2 of
the Delimitation Commis-
sion in respect of the allocation
of seats determined on the
basis of the lastest census

figures to be assigned in the
Assembly  of

Legislative
each State, published in
Notification No. S.0. 2443
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PAPERS LAID ON THE
TABLE—contd.

dated the 26th August, 1963,
under sub-section (3) of
section of the Delimitation
Commission Act, 1962

REPORT OF  BUSINESS
ADVISORY COMMITTEE
ADOPTED . .

Nineteenth Report was adop-
ted,

[DaiLy Dicest]

CoLuMNS

4572

ELECTION TO COMMITTEE 4872-73

The Minister of Scientific
Research and Cultural Affairs
gShn Humayun Kabir) moved

or election of one Member
from among the members of
Lok Sabha to be member of
the Council established under
Section 31(1} of the Institute
of Technology Act, 1961.
The motion was adopted.

DISCUSSION UNDER RULE
193 . B . .

Dr. Ram Manohar Lohia
raised a discussion on the distribu-
tion of nstional income, The
discussion was not concluded.

STATEMENT BY MINISTER

The Minister of Food and
Agriculture (Shri Swaran Singh)
laid on the Table a statement on
measures to  augment sugar
production in 1963-64.

4873—4905

4905-06

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILL AND RESOLUTIONS
ADOPTED. . .

Twenty-fifth
adopted.

PRIVATE MEMBER’S RE-
SOLUTION NEGATIVED

Report  was

Discussion on the Resolu-
tion moved by Shrimati Subha-
dra Joshi on the 29th March,
1963, re: nationalization of banks
continucd. The Resolution was
negatived by 119 votes to 27,

PRIVATE MEMBER’S RE-
SOLUTION UNDER CON-
SIDERATION .

Shri A.K. Gopalan concluded
his speech on the Resolution
moved by him onthe 27th April,
1963 re ° relcase of all political
and mass leaders detained under
the Defence of India Rlues.
The discussion was not concluded.

AGENDA FOR MONDAY,
SEPTEMBER 9, 1963/
BHADRA 18, 1855 (SAKA)

(1) Further consideration of
the motions re : rise in prices
of foodgrains and the food
policy of the Government
of India,

(2) Further discussion on the
distribution of national in-
come under Rule 193.

" MGIPVD—LS II—i1100 (Ai) LSD-—17-9-63—8f0
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COLUMNS

4906

4906—22

4921—74
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